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LOK SABHA DEBATES

LOK SABHA

Wednesday, December 18, 1968/ Agrahayana
27, 1890 (Saka)

The Lok Sabha met ai Eleven of the
Clock

[MR, SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

wgd 4t ¥ frg wfe wiw e
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(m) war gfr gwE w@ ¥ @A
ag wiw ¥ opefy & fis & dar ¥ fY §
THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.

KRISHNA): (a) to (c). A statement is laid
on the table of the House.

Statement

(a) to (c). Allotment of agricultural land
(o ex-servicomon is made under the rules of
the respective State Governments and Union
Territory Administrations.  These  rules
vary from State to State. In some States,

for example, Gujarat, no consideration is
given to the point whether the ex-servicaman
is employed or not. In somo other States,
for example, Andhra Pradesh, employment
in certain oganisations like Border Roads
Organisation and Naional Cadet Corps
is no bar to allotment of agricultural land.
In some other States, like Mysore, land is
given to ex-servicemen if they are poor, the
criterion for poverty being an income up to
Rs. 1,200 per anoum. Except in the case of
one resettlement scheme in a remote area,
where it was considerod necossary to attract
officer ranks to provide leadership to reset-
tling ex-servicemen, in all the States and
union Territories, no distinction is made
regarding the acreage to be allotied on the
basis of the rank held by ex-servicoman.
Enquirics are generally made in every case
of allotment to ensure that the application
for land is in conformity with the rules.

So far as the Central Government is
concerned, the Ministry of Defence land
which is temporarily surplus to Defence
requirements, is unusuallyle ased out for
cultivation purposes. Preference is generally
given to those unempoyed ex-servicemen
who need assistance for rescttlement over
those who have already been rehabilitated
and are employed. Applications are generally
to be received through the DSS and A Board
concerned who verify the facts before for-
warding the application to the authority
concerned with the allotment of a land. No
considcration is given to the rank held by the
applicant in making the allotment.

ot g W weAWw:. W g
T wrgen § fie dfrei o offir gz
s & gad # fufew wrew & froay
oY o & frawt # wygRe ) W
FORTT W A 9T fawie sl fis aY
qfa ¥fm aoe & ofir §, Jew
g &g way 3T ¥ e w7 e e
e ¥ & g § gfam dfrey
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W wwadi W o fidty wgfeaa &
g7 qfe qw & daradt qat o e
A qrferra & wrenw 9wy §
fore s o & g| a9 fa=re fra
2 & 37 &at ¥ feemad df= # wfs
¥HT a|mET Ay ?

SHRI M. R. KRISHNA: The land is with
the State Governments. Most of the State
Governments are very helpful in rehabilita-
ting cx-seriveemen and the families of those
people who have been killed in the war. The
Central Government have also a scheme for
rehabilitating about 150 families in Andaman
and Nicobar islands and another 200 families
in NEFA. The rules for giving land are made
by the State Governments. As far as possible,
the State Governments are  helpuful in
rchabilitating the ¢x-servicemen.

oft FOW T FTIW . HH TE IO
t & gfw oo s & Ty fafew
wTaR & 1 fraw @ ot ww o frow
g, 97 191 § 71 W= @ W gfF S
o affeae gra gE et
w7 iyl @t @ g, ewle
w1 IR 7 gl 9T femd dfast
T|T W K droar g 7

SHRI M. R. KRISHNA; The rehabilita-
tion responsibility, which was with the
British Government then, was very small
compared to the rchabilitation problem
which we are facing today. The number of
people to be rehabiitlated is increasing
year by year. Therefore, we hgve to depend
upon the State Governments. Rehabilitation
of people in the border arcas and other places
is also under the consideration of Govern-
ment. As | said, in NEFA we are rehabili-
ating some ex-servicemen.

oft gOW W wOATT . W1 TR
A wyrk ¥ A ng Afre 8 fager
aferdt wY ¥ fadre sgraram 2 o e
it & ! gfe At wr wrew dn
¥ ¥ §, Wiy wr s W ™
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o we frge @ A, @few
/TETE g aqAng U fawi w1 qree
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foat & wmw a9 ¥ & qu o = A
FTor I oFy g &, w4 A o A
T T 3 T g H fame g 7
wgm F o Afg gf }, ww A ¥
@ gq 1 g AfAwi & &
A 9w ® agEd 3 a1 faEr
FAER?

SHRI M. R. KRISHNA: The dependents
of thouse people who have been killed in the
front are given lands by the State Govern-
ments. Because we wantcd the  State
Governments to decide the exient of land
that is to be given to the deserving
families, we wanted the State Governments
to frame rules so that they will determine
what is the extent of land that should be
given to a family which has lost a husband
or suome member of the family. If the
Central Government has to decide all these
things, we may not able to have a uniform
rule applied to all the States.

st W W WEUN:  WEW
HEEy, A A & g T Tl foawr
21 %7 o1 % gfw wgrd ag i @,
afet 3w Tgw & &< 9T et
a1 fr aga 9 &, wivg & goe
1 Y 7oA & T F T AN
st

st Ho Co wor: @ W we
TAAHE & W & ) ag T B IER
G E R

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): May 1 charify the
position? Pension is a Central responsi-
bllity and we have been, from time to time,
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taking into consideration the rising costs
and making some ad hoc payments.

ot wope g :  ww sl ¥ &Y
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Ht TR T X AT A AR
T@I qamafag &30 & Jzmy a1 ) "
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- oF, D Av o 72, wa & 77, By F §,
IE W AR ar qred @Y faw §
WY N F M I Ty T 9w
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& qm @t fearY faered g § WX
@ frax #faw q¥gu i e wdi &
9 F 59 q21 7 9 w7 afesm &
arq g§ weredt ¥ fgemr o W
Fwr gq, Afer 9 aon ad faet
W wr goee W e S frere
N X FW F fAg g 779 o0t |
T R SAEl SR S &Y
FRe w & ferg wr T am =
#are w61, famd 2Ya = wide g g,
Fad in-wfm o Tg@gd &1 wen
wTeT A warEr &7 g1 WY A dfaw
¥ qTET ¥ A€ AEE B # wfas
#i?

SHRI M. R. KRISHNA: Applications are
also received from various people belonging
to different States. They are scrutinised here
and sent back to the State Gowvernments
with our recommendations. In those cases
where peopic who are ex-servicemen and are

00t igven land by the State Governments the
matier_is qgain reffgred to the Sate Govern-
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ments by the Defence Ministry.

SHRI LOBO PRABHU: The procedures
for giving land to ex-soldiers vary from State
to State and all these procedures suffer
from one defect, namely, information about
the land available for re-settlement is not
readily available. This applies also to
Harijans and others and 1 have been pursuing
this question as to what can be done about
making this information available by taluk
headquarters. Because, almost one-fifth of
the land which is available for cultivation
is now at the mercy of the land development
officers. T would, therefore, like the Defence
Ministry to ask the State Governments to
make available to the district soldiers board
information about the land available in
different villages so that they need not remain
at the mercy of the village officers.

SHRI M. R. KRISHNA: The Defence
Ministry frequently writes to the State
Governments who, in their turn, indicate to
the Defence Ministry the extent of land
available and what percentage of it can be
allotted to ex-servicemen. They try to distri-
butc land on that basis wherover applica-
tions are received by the State Governments.

SHRI LOBO PRABHU: Could you not
make available this information to the
District Soldicrs, Sailors and  Airmen’s
Board?

SHRI M. R. KRISHNA: Yes, we also
get information from the District Soldiers,
Sailors and Airmen’s Board.

SHRI LOBO PRABHU: Tt is not availa-
ble, T can tell you.

SHRIMATI SUDHA V. REDDY: While
the objective of the State Governments
is to be helpful to ex-servicemen, whether
this feeling percolates to the lower rungs of
authority is another matter I would also say
that the delay on the part of government in
allotment of land causes frustration among
the families of the jawans. Quite often the
excuse given ls that certain lands have to be
de-forested and correspondence gocs on
for years together and nothing happens.
UNltimately what is said “That God and the
soldier are people adored in times of trouble
and war and no more, for when war is over
or trouble is righted, the God is forgotten
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and the soldier is slighted.” 1 think this does
happen even now, I would like to know what
the hon. Minister intends to do to see that
State Governments expedite the granting of
lands to ex-servicomen and also to the
families of the jawans.

SHRI M. R. KRISHNA: It is true that
there is delay in distributing land and helping
the ex-servicemen in various States. The
District Soldiers Board consists of people
who are drawn from public life and also
ex-servicemen and the Collector; even the
Governor has got some responsibility on the
State Board. We are trying to make this
Board more effective and, in future, it will
be able to function more effectively.

SHRI SAMAR GUHA: In view of the
fact that the ex-INA servicemen are no
longer blacklisted and all stigmas attached
tothem have been removed and, in principle,
the Government have agreed to pay pension
and other facilitics due to ex-servicemen, may
I know whether the Government will extend
the facility of giving agircultural land to ex-
INA servicemen?

SHRI M. R. KRISHNA: The ex-INA
servicemen have been given all the dues which
were hitherto not given to them. Ever since
the present Defence Minister has taken over,
he has taken a very lenient view and the ex-
INA people have been helped. About the
question as to how many ex-INA people have
got the land, T do not have the information.

SHRI SAMAR GUHA: | asked whether
the Government have, in principle, agreed
to that,
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MR. SPEAKER: Next Question, ., Mr.
Prem Chand Verma.

Hindustan Aeromautics Ltd.

* 812, SHRI PREM CHAND VERMA:
Will the Minister of DEFENCE be pleased
to state:

(a) the authorised and paid-up capital
of the Hindustan Aeronautics Ltd. at the
time of its setting up and as on 31st March,
1968;

(b) the amount of loan which the Company
owed on the 31st March, 1968 to the Central
Government, banks or other partics, separa-
tely;

(c) the amount which has been pald as
interest by the Company during the last
three years; and

(d)y the working results of the last three
years, the extent of profit and if loss was
incurred, the main causes for the loss and the
estimates for 1968-697

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) to (d). A statement is
laid on the Table of the House.

Statement

(a) Hindustan Aeronautics Limited came
into being on 1-10-1964 on the amalgama-
tion of the erstwhile Hindustan Aircraft
Ltd. with Aecronautics India Ltd. The
Capital structure of the Company as on
1-10-1964 and 31-3-1968 was as follows:—

As on As on
1-10-1964 31-3-1968
i (Rupees in lakhs)
Authorised Capital 5,000.00 5,000.00
Paid up Capital 2,280.00 3,853,00
(b) The outstanding loans as on 31-3-1968 were as follows:—
From the Central Government 3,360.00 lakhs,
From the Central Government under the
Subsidised Housing Scheme. 1.04 lakhs
From the Government of Mysore under
the Subsidised Housing Scheme. - 10.09 lakhs.
From HAL Gratuity Fund 71.62  lakhs
From the Stato Bank of India Cash
Credit Account. ° o8 63.66 lakhs.
ToTAL: 3,50641 lakhs,
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(c) The interest paid by the Company
during the last three years was as follows:—

(Rs. in lakhs)
1965-66 . 17.79
1966-67 . 62.71
1967-68 246.31

(d) The sales and net profits after provi=
ding for depreciation are given below:—
Sales Net Profit
(Rupees in lakhs)

1965-66 1646.33 121.98
1966-67 2928.76 129.24
1967-68 4137.54 129.98

"The profit for the year 1968-69 is estimated
at Rs. 209.00 lakhs.
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SHRI RANGA: What is the use of
giving vague answers? Anybody can say
like that, Can he say to what extent this is
done, whether it is 30 per cent or 20 per cent
or whatever it is?

SHRI L. N. MISHRA: More than 60
per cent of the cost of the plane is covered
by Indian equipments and materials. It is
only ncar about 40 per cent that we import.
But, in a progressive manner we want to
reduce the imported material. So far as HF
24, Mark 1I is concerned, it is true we had
gone for a frame and we have made the
frame. So far as engine is concerned, Sir,
you know, there was a story about this engine
of Mark 11, So far as this is concerened we
had some understanding with one country.
But we have not decided to manufacture
this HF 24 with Mark I1. We are having new
kind of HF 24 re-heating system. The hon.
Member said about passenger plane. H. 5.
748 is transport and a passenger plane, and
at present we are fully booked and if there is
further orders we will manufacture more of
H. 5. 748.

"SHRI BAL RAJ MADHOK: Aircraft
industry is an important industry. There is
growing demand both for military and civil
pumposcs, At the moment we have got three
scparste places where attempts are being
made to manufacture aircraft, st Bangalore,
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Kanpur and Hyderabad. May 1 know whether
any steps are being taken to see that we try
to separatc them, so that we may concentrate
at one place on building or manufacturing
aircraft for civil purposes and at the other
place we may concentrate on manufacturing
aircraft for military purposes, so that the
present ‘diversification at different places can
be avoided 7 At present, the Kanpur factory
is not doing anything; it has produced only
a few Avro's which are used by the Indian
Airlines. I want to know clearly whether you
will completely do away with Kanpur and
concentrate entirely at Bangalore for mili-
tary aircraft besides the MIG factory at
Hyderabad.

SHRI L. N. MISHRA: We have decided
to reorganise HAL. We are having dne
MIG complex for manufacture of MIG
planes and the Bangalore Division will be
looking after HF 24 Gnats, Pushpek, Krishak
ete. Kanpur will look after HS 748. So far
as the efficacy of HS 748 is concerned, it has
been fully established. We have made a
number of planes and half-a-dozen planes of
HS 748 have been delivered to the TAC and
they are proving of great service to the
1AC.

SHRI BAL RAJ MADHOK: Can you
concentrate this work in one or two places,
instead of having it at three or four places,
as at present? That means more money and
more expenditure which can be saved.

SHRIL. N. MISHRA: The hon. Member
knows that Bangalore division has its own
history. It was set up a long time back.
Today it is making some military planes and
some small training planes. 'We do not want
to disturb that arrangement there. But,
to reducc the burden we have decided that
we will have three units, one to look after
MIG complex, Nasik, Koraput and Hydera-
bad: and one at Kanpur to look after HS
748 which is a transport plane.

SHRI SRADHAKAR  SUPAKAR:
Having regard to the fact that Pakistan is
gearing up its defence potential so far as the
Aircraft potential is concerned, are we taking
steps to see that our production potential
of this aircraft is also increased? That is
number one. And, number two is this. May
I know by which time we shall be abic to bo
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scif-ufficient in production of this defence
aircraft ?

SHRI L. N. MISHRA: It is true that we
want to be self-sufficient but it is very diffi-
culs to say when one will reach  self-suffici-
ency. So far as potentiality is concerned, we
have got a positive programme before  us
and we are trying to achieve the target,

SHRI RANGA: May 1 know whether
any steps are being taken to manufacture
helicopters in our country since the need for
them is growing especially in regard to our
border security? May I also know whether
the question of the manufacture of Gnat or
any of our other aircraft was thought of to be
developed in three or four places and to be
assembled in some one of these three places
or four places, so that the gestion of security
could be uppermost in the mind of Govern-
ment and if in any unfavourable circums-
tances the enemy wanted to do any harnn o
us, he would not be able to destroy the whole
of it but at best hit only one part of it?

SHRIL. N. MISHRA: Sofar as helocop-
ters are concerned, we do manufacture
Aloutte helicopters in collaboration with a
French firm, and production is going on. But
I cannot say that the production has been
satisfactory so far. But we are after it, and
we hope that in a year or two we shall be
able to make some good progress,

The security aspect is always taken into
consideration when we cstablish a npew
factory. So far as the Gnat, HF24 and other
planes etc. arc concerned, they are manufac-
tured at Bangalore, and it will be difficult now
to dislocate the present arrangment there.

SHRI VIKRAM CHAND MAHAJAN:
In view of the fact that there is a growing
nced for the establishment of indigenous
production of aircraft, may I know whether
any training institute has been established to
train pew people in designing aircraft and
acro-cagines ?

SHRI L. N. MISHRA: We hawe got
one good design unit at Bangalore.

ot vwefr foy: weaw wEw,
=Rt wgwg 7 wvil wFaTT f g fely
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us ww & @ e e dare v
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AR A § g § 1 § go Wy fe
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w &< gur A fF wx I AT W
w § o Iud frar e owsw
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g A IR a7

NT ®o Ao fAw: Wyl aw gfm
& §aI9 8 g w4 A% fe gt §fw
i@ guwr e @
4, g9 W9 GW I @ 7 | g6y w6
%1 47 QAT gATR S A A Y @
& gw wgi X Tt | wiew og am
d f& &7 gara g i R se
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XForT ¥ W R WA R AT |
ETH WO BN AgT W7 | FEwr g
E9T WE WRRETH gUT | AN foor
Wr FwdEgE gur ot g W aede-
TR AT 2 1 Afe agt aw A% W qww
Lo amam ot frerewc A &

oit corefta oy :  fawermr wf e
§ o< ford Swrfie gt e § 7

oft o ave farsy :  E® AT H oy
LR TR e 4 il L
% §o zfm & fag aregw o 2-
fafwdw 9% 9 1 91x sk wroAfngw
sfaziz 7@ ¢

MR. SPEAKER: Hc says that there .
o0 Seancial commitment
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SHRI NARENDRA SINGH MAHIDA:
May I know whether any study has been
undertaken of the HOVER-CRAFT in view
of its utility for defence services?

SHRI L. N. MISHRA: No, Sir.

st or: 7 Wl mrg X
Tt e § fE g o wRr am @
fE 40 T T e S Q
tansimfuet frq A g
¥T TF I THAT W AR 59 AR
swizy wra # fadw ? ok gma
aare ag & 6 Shoae F o frr A
T W} @ w1 IEnEA g €
wras mrsfa g g ?

oft wo W7o frmr : 9T a% wfawa
wT §AT & O FgAT HET § R gw
100 TRz fefomm o @@ | ofwr
¥ W 9w faw ¥ ag @ § W 9w
tfsaga g o% a3 ot | Afew
100 Tz Xfefomw ar wft off 7Y @
"

WY A% FIOUT ¥ A9 & qw@
srew W g @ & Wi 2 arle ®
s ol & Sfrar & qeg S oo

TEETEH IIRA M FEA TR § |
1968-69 W WFrTaT TeTEA wTiWH

+
* 814, oft wToATON
oft witere fo :
ot wwe ww e
LR CIR I ECIER IR MR SO
fr:

(%) v g aw  fr o 1968-69
# wfrem e Wt qf-Praffer
wrdwe & e W @ @ g

(w) afe g, ot ag wrd g Frwifien
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i § e 19 & aar o W

T §; WR

() w= e ¥ waew fraifa
faFar mar @ W W @ ad I W
ST FTAT wwa g ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) By and large the produc-
tion programme in 1968-69 is going on
according to the expectation except in a few

items where there have been physical diffi
culties.

(b) and (c). It will not be in public interest
to give these details but we are constantly
vigilant.

ot R # el wgey ¥

ST SET e wr wfashe
wrr g fadwi #t aor <@ § 7 afe
ok < § a1 IEY T WT aw
et faeft gz freht & 7

st ®o wro ft ;oY A Ay A
W § | fET g A gw arenT §Y
o i TR mEgn T fegw
faraaT g A T T |

Wt A @ §aw § gy
wor AT g R g wfw
Tt el ff Tww w@ g,
| AWM A wEAEEa R 9 §q-
A ¥ dATr ¥ gRer W sl
m?

ot wo aro sy : oY 7 1 Aww
aff & 1 g wwlt o feaa &
ag &t § & $o T § 5o wrd-
i §, 3o Tirirew § 1 Afiew ww e
g A e g
T} § o urlt i o

o ST W g W TR,
o § o fodw & ¥ ag g
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§ fe ofmw Q¥ & off xamr o
a%ar, 7g A &% &1 AfeT qw ag
g ¢ gt oy faovw g 6
fedw Srewwa W fedig 7 wToaT &
¥ | 7 7g AT § 6 2w A g e
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g s S gug &P St dr Wi
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fedw et ], fx sTaew ars (feaw
fede Wl oF #ro wreo WEIET F
foret &, vt o< o T e A ot
8, vy i frard wrd § W i dr gt
fedw #t F 9 T FEET Gl §
foR T w7 wEd #1 @7 atwar @ 9%
ga W glar & oY ag WA ¥ fg f
Fgfeafa gk feda v 77 @, 97 2w
oeT wigaT § WX grew W s
wgaT & | IwwT Afeewng #1 * fag,
saager fAafmfw g fF faadt
&t ¢, &l ofemm AR A F
e g wfge i gah g &
af af W wAwE gt &, 9EE
wTeT Y wrfge 1+ A o W A -
AT W T A A qgET & e
e § e AT e W xw A
T § ¥ $32 faeroft o g7 aw
i ww 52 fs 7 o ofsam w
aefaer s gr W T eane 9
LRt U SELAA IR A A
gy et darlt & WX famrft it
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oft wo w10 faw: 7 fred waw
T I IEN T @E | Wyt aw g frew
& qarw § fred RwY ag ar arf
4t | & wgar wreay § fF 7% e www
¢ Ol @ W@ * @ wAT F gwwnr
Fros dm i § ) S w A
FTHW TE T awar § fF 396w O
e & firg t wegfreie g

wgt a% gEdr amr & vy e
£, #rf w4 foom & e gw
gge £ § Wi v ar afeam
FANTe N WL TAN FHWANCH
x| IF ¥ wgEre g W weer
Aqrdr e wey § 1 F W fawfaw
# g Y wg wgan § 6 ag 1962
TEr §, 1968 & | fawiy 7 & ¥W AWG
THET W TS AE WTAT T |
fre® & o gwA fte Talr ofr wEA
&t ard @arg 7 § @ WA R
PR aEw gt @ gt ox wwR  fedw
fAfFr A @& I Haaomr qr 1 &
AT €Y HEAT NTEATE T 688, 627N |

sft Wac wTe T wewe AEEw,
a7 off 7 ¥ SEETE w41 | W ATA
Ter g § 1 fedw fafree @ o,
e w7 ®Y favarw W fie oy 62
T Y 68 ¢, THF U W wEw T
wE? o gERy & ef o
feTE NuarersAw Rl
forad faeam g ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): 1 may point out that
there is no need for an expert commitice,
because this subject is so vital for the
defence of the country that almost from day
to day this is under constant examination of
the military stralegists, the production wing
eic., and everything is taken into considers-
tion. No useful purpose will be served by
coaslituling an expert commiltee, because
this is an important thing which is being
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considered by the Service Chiefs, the Secretary
(Defence Production) and the Secretary
(Defence), and we ourselves are associated
with it. No scparatc cxpert committee can
give any useful guidance in this matter.

SHRI CHINTAMANI PANIGRAHI:
May I know whether it is a fact that in
some of our defence production establish-
ments where we have very good sophistica-
ted machineries, only 75 per cent of the
machinery is utilised and 25 per cent remains
unutilised ? It is only when some officers from
the defence inspectorate go to visit the factories
that these machineries are oiled and put into
commission for that very day, whereas they
remain unutilised for the rest of the year.
I know definitely that this was gone into. [
am not going to mention the names of the
factories. But | would like to know from the
hon. Minister when such officers went and
visited and reported to the Defence Ministry
as regards unutilised capacity and sophistica-
ted machinery not being put to use, what
effective steps have been taken to sce that
such capacity is completely and fully utilised ?

SHRI L. N. MISHRA: This is not
correct . . .

SHRI RANGA: What does he mean by
saying ‘this is not correct’? The hon. Member
has visited the factories and he says officers
themselves have visited the factories and they
bave said this.

SHRI L. N. MISHRA: As a matter of
fact, our ordinance factories are working
overtime. We have two shifts of 11 hours
and in some cases 10 hours, They are working
22 hours a day. We would have been
very happy if we had sparc capacity in any
of these factories because we want spare
capacity. But there is none.

SHRI CHINTAMANI PANIGRAHI:
May I ask him to again look into these
cases 7 You can refer this, Sir, to the Estimates
Committee.

SHRI RANGA: He talks through his hat.

SHRI SWARAN SINGH: It may be
that in a particular establishment there may
be a surplus capacity, If the hon. Member
gives me information about it, I will examine
it.

DECEMBER 18, 1968

Oral Amswers 20

SHRI BALRAJ MADHOK: Let him
not be cocksure all the time.

SHRI N. K. SOMANI: The design and
availability of electronics . . . Have they
decided who will answer this question?

SHRI RANGA: He does not even allow
the Cabinet Minister to interfere with his
wonderful protfolio.

SHRI SWARAN SINGH: Why is Prof.
Ranga angry 7

SHRI S. K. TAPURIAH: He is ncver
angry.

SHRI N. K. SOMANI: It is extremely
important and critical that the design and
availability of electronic equipments and
accessories should be continuously available
to our defence department. In view of the
fact that there has been extremely poor
progress in the implementation of the Bhabha
Committee report, at long last now the
Government of India have come out with
an Electronics Committee which has made
two recent specific recommendations which;
1 think, are extremely important. One is that
the industrial licensing procedures in the
field of electronics must be thoroughly
strcamlined and regulated so that prompt
industrialisation in this field takes place. The
other is that certain areas must be ear-
marked for the private sector so that we can
reinforce these supplies which are so critically
needed by the defence department. In view
of these recommendations by the highly-
place Electronics Committee, what specific
steps have been taken and much time the
Government of India are going to take to
meet this demand ?

SHRI L. N. MISHRA: Sofar as the
implementation of the recommendations of
the Bhabha Committee report is concerned,
it will not be fair to say that the progress
has not been satisfactory.

SHRI N. K. SOMANI: The Committee
is saying. The Prime Minister agreed to that
in the House.

SHRI L. N. MISHRA: This & our
impression that weare (rying to implement
the recommendations of the Bhabba
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Committee to our fullest capacity and ability.
Facts will bear this out. Production in
1963-64 was to the value of Rs. 26 crores;
this year it is of the order of Rs. 88 crores.
The Bhabha Committec has projected a
production of about Rs. 300 crores per
annum in ten years time. We hope we will
be able to achieve the target set by the
Committee.

SHRIMATI SUSHILA ROHATGI:
While conceding that certain things cannot
be disclosed on the floor of the House in
public interest, I would like to know from
the hon. Minister whether all our defence
producton units are working to the maxi-
mum capacity and that therc is no extent
of & potential or actual idle capacity which
can be rightly tapped in public intercst ?

SHRI L. N. MISHRA: The same ques-
tion was asked by Shri Panigrahi and
answered by the hon. Minister.

sft sermfie et gg A w6
& s w19 o @ T ¥ wiwd g2
wwd, 2w fgg & wwe Wi A@t w1 wfew,
9=y & g AT AT § F o oy /g
¢ 5 1 Hamwg § 9 F@ I q-
frwi & a@r @ fawm & o wwad
¥ fre¥ To w1y gave Twy W@
aTq § faad wror dwfaa & o qura
feg 3 oot a¥ smifaa A fag
wrEk §? o arAr wgAr § v @
T & aww da & fAw wd ¥e
warg fieg § 7 Wi ofe feg § oY g9%
war qfome frey ?

F9 ag e aod N I
AT Aare w0 et dfega § v o
oW S wmfem W am s §
famt afafafeat dfem § ? afs gf, @
e afafafiat ot gfee o & fag
writ st fbr ¥ w7 wrowr faewre
§?
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TR T A g 2w A 4@ g § S
o @ TR B DRAAROT A 6
& g fored ageft g wrew Wik G-
AT & T I T@ WA @ W IR
WA YA TAT SiAT F AoTfy T qw

st Wo Ao fiawy :  wEAY swaEqy
s it afad § v
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SHRI C. K. BHATTACHARYYA: In
certain ficlds the Defence Production scien-
tists and the scientists employed in the
Universities do the same work. Is there any
arrangement to co-ordinate their activities
so that there may not be unnecessary
duplication 7

SHRI L. N. MISHRA: There is a
Committee where representatives of impor-
tant Defence Science Laboratories and also
the Scientific Adviser aro there and other
scientists are also therc.

SHRIMATI SHARDA MUKERJEE:
Consequent upon the question asked by
Shri Bhattacharyya, is there any kind of
assistance whereby the technology available
in the Universities as also outside in the
country could be hetter utilised in public
interest 7

SHRI L. N. MISHRA: As T stated
carlier there is 8 Committec under the Chair-
manship of the Defence Minister where the
representatives of important secientific labo-
ratories in the country and also the Director
of R & D organization are there and
there is exchange of information.

SHRI HEM BARUA: May I know if
the attention of the Government is drawn to
the fact that Chinese troaps are now mobilised
on a very large scale all along the Nathu La
pass and they are indulging in propeganda—
very mild propaganda—directed towards our
soldiers. In view of thatthe Government
is in a position to tell us that this Chinese
challenge will be met with arms and
wwaunitions that wo have, Then there is
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another point which is very important. Qur
country is producing MIG planes, but the
MIGs will become obsolete spon; they are
producing advanced type of planes. May
1, therefore, know if the Defence Ministry
is in a position to give us an assurance that
we shall be able to meet this new challenge
poised against us by China ?

SHRI SWARAN SINGH: This matter
was discussed in considerable detail the
other day.

MR. SPEAKER: Yes; hall-hour discus-

sion,

SHRI SWARAN SINGH: It took about
three and a half hours. I myself explained
this—the continuing danger and threat that
we are facing from our neighbours in the
north as also in the westand also the steps
that we are taking to meet that challenge.

About the second question, it is true that
there are some successor planes to MIGs,
but the MIGs will continue to meet our
requirements for a considerable time. We
are also looking out, and we hope we will
succeed in having planes which have better
performance than even the MIGs.

About spare-parts, there is no difficalty.
We are acquiring the necessary sparc-parts
to ensure that they always remain airworthy
and in a condition of battle-worthiness,

orft et & e

*815 st wgraw fag wred
7 sfa-Tan W=t a7 I A FO FG
fF

(%) war g aw § fis e @
23 A<, 1968 ¥ VAT arel F TF
ofge #ar §, fmd  oformeasy
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() war qg W w= ¢ s v w2
wrT & R ot ARt & fal F daw
qF wfoe e o frior S #Y o -
wfe sam w6 w1 & & W gl
oAt ¥ Prrfor a3 sfeew aw fao
mE?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) to (c). A statement is
laid on the Table of the House.

Statement

(a) It is correct that a letter was issued on
23rd March 1968, consolidating various
previous communications in the matter of
regulation of construction on ‘Old Grant’
sites. The implementation of the communica-
tion will assist in orderly devolopment and
also ensure proper return to Consoidated/
Cantonment Fund. The same does not impede
repairs, but requires the licencees of Govern-
ment land to take out leases before putting
up additional constructions or making sub-
division or change of purpose, etc.

(b) There is no proposal under the consi-
deration of Government to remove civilian
population from Cantonment areas. However
Government land held on conditions which
provide for resumption can be resumed when
required for defence or other public purposes.

(c) The construction of more than one
storey in Cantonments is regulated by the
Cantonment bye-laws. No restriction is
imposed by Government on the construc-
tion of double storeyed houses. However,
the licenoees of Government land held on
‘Old Grant® terms are required to obtain
leases before putting up edditioal con-
sturctions etc.

st wyrow foy st 0 wemw
#agRg, gE4AT Jrel #r fasAr fafas
WY § g T oY aF wAT 7@
T ard | T A N WY IW T 9
snifem mfY AT wEA, avar-eET ¥
W & wdw ¥ O gu Prowered
v @ § o wifrg s qdet wwfy
§ oo o e & acgy & i faror o

AGRAHAYANA 27, 1890 (SAKA)

Oral Answers 26

F ot T o AT HAET T E,
W ¥ wox AT F A qeden aff
AT YTEY Ay W oft Srw F 6 dar
T At § e e el
gT & 1 g woere ¥ ag Fraw
ferar & s s wTe W § frarT 3w
TZATT FTAT TTEY, a7 FEd whwer wAwr
g At 7w frw geft Wi W T AY
& ¥ q¥R | A F gy ST AR §
fe wrod gow ot wgr & fe g 7w
Wi e awra § fe—ort Prfir
¥ gfwe wrg ¥ agraan gffer sf-
A et graeY A s Ty & frg
ww frw § wre o S e g d
N fr ww F W wwt T A
g & 4% ft 9¥ g ¥ wgd &, I
@ WY WA agT o A awn it
FIA wAqT F@T ¢ 1 # o Sfafee
VYT AT w1gar § v wror ot wmre
Y qweat &, aww & forq g Y fereft
&, Sa¥ arz o 7y g & qg iy
AT o & fis oty a6t § A o d
g€ Tt 1 4% &y o 7 fen g,
Y qU HFT A8 TN A 7 v
¥ ag qrfeeft s ot & 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): No, Sir, That is not
the policy. We want to encourage construc-
tion of houses and also the improvement of
houses, but it must be under some control.
We cannot permit haphazard construction

and haphazard growth.

ot wyrow fey wreft:  www
A, A drar g 9% 91 fr g
F warw T & IEwT v A fe
ot ¥t o wmelt agd ¥ fag
i ag fraw o fiear & v e ok
Tar st v ar af oo wef
agfy Wi gud frg ot g 3 g
arde, ot & Rmforw qrivew g
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fi6 ot Aq Figawm 3, 398 s AU
&H TAwew oY A gl afeq e
o & R 7 agre o, w1 9g aw
wEY A fipwa aowrc A 7

SHRI SWARAN SHINGH: The hon.
Member is quoting only one part of the
reply. He should also take into consideration
the other part which says:

“The implementation of the com-
munication will assist in orderly
development and also ensure proper

return to Consolidated / Cantonment
Fund."

This is a desirable objective and T do not
see what legitimate objection can be raised,

st mgraw foy Wl wenw
ﬂm,ﬁ‘&wmifmﬂw{ﬁz
At § et o 7 A feay AT q@
T & o el ag A Rw A g
o & B Ag Wi ¥ fag T
& 7 afeT gTeY e & fear oy
W I w7 Wy fF wme A ¥ so
w9 2 1 A atw & s 2T g w5
awT T fadeft | w@t ox SEw W
T ar g A, e wfeed @2 B gu
&, 3 qw & oy a@ e gt .
( warwermy) .a‘rhaﬁmm
7z & fr wrod gt Oy age O T
otk g€ ¥ fs s Ag Wi s
ek & Afirr fir oo o s & sarer
¥ 7 R § wEfag st oF 1q
¥, w Qe Toered e gt & 7

SHRI SWARAN SINGH: It is a normal

condition of many loases that if the original
purpose is altered of more intensive
utilisation of the land is intended by new
construction, the lessor Is entitled to some
additional amount. Let me also clarify that
this monoy dots Dot come to Government.
This goes to the cantonment funds and is
available for road improvement, lighting,
sewerage and that type of work. Govern-
ment is not getting anything.
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stsifercwm aTw . oy A
g § 6 wd agi faedr emfaan
o g€ § S o ¥ Ao g,
¥ % ot & a1 o@ wwR ¥ el
enfm § ¥ gv wsw goRd T
Ty e =t qeew ¥ e g
& a1 WA AT 9 AEET W TETE &
mAsE s @§?

SHRI SWARAN SINGH: I hope the
hon. member is fully aware that thercisa
separate Act knows as the Cantonment
Boards Act.

st oiere o oo AHTOEIE
¥ grgET FEARE A9 2, A W wrawr
FHE a1E &, THT TR ¥ A FEA-
¥ TR § Wt o o Frow W R A
TS FTHTY & T AATCYY A1 W

BT AT gu Al fraw Ar ¥ 7

SHRI SWARAN SINGH: The boards
are controlled and regulated by a central
Act known as the Cantonment Boards Act.

SHRI NITIRAJ SINGH CHAUDHARY :
The civilian population was induced to go
and occupy cantonment arcas so that they
may serve the military personnel. But in
pursuance of the Government's letter in
question, the cantonment authorities have
separated military areas from civil areas and
they do not allow military personnel to come
to civil areas. They are not allowing repairs
to houses and old dilapidated walls. If they
desire that the civil population should live
Iin those arcas, will they allow the civil
population to remodel and repair their
houses?

SHRI SWARAN SINGH: 1 would very
much like the civilian population, who
provide very important services for the
station, to continue to live there, subject,
of course, to the overall control in the
matter of building or expansion or improve-
ment. That is the only object of introducing
restrictions. This is not very much different
from what obtains in corporations, municipal
boards and municipalities.
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TR T WA W W
Wit WY wern

+
*g16 it wwTrw wete:
st wroaw wrew i
ot wew fagrdt wrwinds:
st wwry ow ot
w7 oW wdY ay wATY oY F W
fix:
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(%) w1 ag 5w § f& o™
HTHTT ¥ TeqT AT @ ¥ qiw e
et ot ¥ wagd dfaw ) qw
ogerr ¥ §; wix

(@) afz gi, @Y o 520 & v aw
vagd d@fel W fred oey gfiv -
fear ot ar€ § o @@ S¥w F Wt grorr
arg?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) and (b). As stated in reply
to Unstarred Question No. 4043 on 14-8-
1968, the Government of Rajasthan had
intimated reservation of 50,000 acres of land
within a 5-mile belt along the Indo-Pak
border, but, according to their latest com-
munications, the Rajasthan Government are
apparently unable to proceed with their
earlier intention, becausc of the need for
providing land to special classes of allottees,
including the ousices of the submerged
area of the Pong Dam etc.

it wWOw Wee ¢ WEOW WEy,
14 9TET, 1968 ¥ (W AT F £ A
o A W @ A e S|
729 % 910 | A% ¥ OF T T OF
e fear v v

“The informaltion is being collected
from the State Governments and will
be laid on the Table of the House
when received.”

oY gat yw & I F gy Wy e

“The information is being collec-
ted and it will be placed on the Table
of the House.”

oy e wr ae § o e o
mar 1 & mfY worn v qw o g
YA W e
g, ¥fen qed grem & g Ok o-
sawa aff @it § | ovfr st e
¥ wamar & fie Treream ek & qume
gt qwy wiftw ¢ w1 & fag oft
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Y, afe a8 999 g FOA & oo
dR A T A A &
g W} fedw fafaedt @ o
# wtfan w0 & fog aeeg &
o< fedw fafret Agma w ¥ &
WA A1 § Sdaaa WY AT
%7 fewa ¥ TiT WIS = ¥ 98 T
Tg AN & | T UHEA T
ety s 73 & fw oagi o
AT A W A A g g, e ger
wT agi T qagd dfFi w a|TT g,
JERT I AN ¥ A A A IR
T W e A g &
T @A @A T R E |
TET ®TOT ¥ CEF-ATaHAT w1 a|ry
T fgg #Y g f wEifaa
FAAi@ O T L Tag
JAAT AT § W 7y A e
A T FEC TA AHS B AT E9
¥ AF @G W W H uR-gfawd
Y TR & TEW F47T |

SHRI M. R. KRISHNA: On the 2lst
‘May 1966, the Rajasthan Government had
indicated to the Central Government that
they will keep about 50,000 acres of land
to rehabilitate ex-servicemen. Then, again,
they have reported on the 24th August, 1966
that they would still be willing to allot this
land to ex-servicemen. Recently, they found
it difficult to keep this land for the ex-service-
men since all those people who have been
uprooted from there have to be rehabilitated
first. Even then, the Rajasthan Government
was not slack in rehabilitating ex-servicemen,
They have constituted special-<committees.
By June, 1968 more than 2,000 applications
were pending with the Rajasthan Govern-
ment and they have said that all those
applications will be considered and land
will be given to the ex-servicemen.

oft wwerw weltw: WY O T
Jocaff fermar g A qery fe
w1 o v T & fe aoR amaw
wT gt ¥ W W) g A o g, Wit
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QETEAT F ¥ I A A AT
0 A ghe ¥ I S @ R
®E

MR. SPEAKER: How can he answer
that?

SHRI M. R. KRISHANA: 2,000 applica-
tions were pending with the Rajasthan
Government. They have constituted special-
committees and they are giving land to
most of these 2,000 applicants.

oft woTw wAE 1965 ¥ IT
¥ WWT §F Az qfew g ®Y
@ 9 fewfor dmfar 51 @ t—
TEL WX ATET @R’ Wr g | @I a%
e fag @ g, vfFam W@
TR ETT qETHF O E | TG AR
FERl 1 9 faer @ @ Ak fedfar
F Tog wrRfEE dafar s @r
AT /TEE ¥ 97 9 e w7 & W
Tt e ot 7t gur 3 1 T
e T g € g oo o
sFeaT AE A AL g | G F w07 AT
Y@y e 1 e R
feda & fow og woumawT ¢ fF w@i O
Ikt ATt FETE WY W gTaAw
dmfoat 1 5@ | W7 R W AR
TR 9T, G FE W@ G § W
ufus fegemiz F3 & drawgsa
T8 &, FEw Tew & fafeed Yewigw
aarfyg w3 9T fa=me w0f, arfs @
qifeeaTe T 9% et fraoeiec 52,
A T I 31 JATH T HE 61T 1965
¥ fow ¥ IEX TATT TS AR &
fear a1, ¥g O 49T A FY a@ ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): T would request the
hon. Member to keep in mind that the sub-
ject of land and the question of rescttlement
on land are State subjects; so, we can per-
suade them to adopt a certain policy but the
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over-riding and final decision rests with the
State Government. .

As to the other question that has been
raised by the hon. Member about adequate
steps that we should take to safeguard our
borders between Pakistan and Rajasthan and
between Pakistan and Gujarat, that is a
matter which is very much before us. We
are taking steps and will continue to take
steps to ensure that the integrity and sove-
reignty of that border is maintained.

SHRI BAL RAJ MADHOK: 1 have
made a specific suggestion. What about
that ?

SHRI SWARAN SINGH: I have said
that that is a matter primarily for the State
Government to decide.

st wTwTe Tx Wi were
wgreg, wan & 5 wrew # wfzar @
za 3w s Wl gi g s afawi & v
AT agrqfa WA g TnfeT, ag
fearé 7t & & 1wt WY wEreT A
Tamar & e wagd dfl &1 TEry
gfe ¥ 3% 9 ¥[ & waw qw-
W TS W F A=wa qew o
# frdgw s SEa g R waEm A
Wag A TEr A wwa g qfe
fada sy g &7 fawa ¥ & welw
8, xafig wr goeTe & qagd A
® Qe ] o IF WA F w7
& sufwar 3 & 9w ¥ T
g W #r¢ frdw feay § 7

ek fag: # wrrfr are @
wge wigan § i wen skw &, gt I
ardf arwr % §, oft weltr § W W
ag vt o W I www T
wrd, @t fir 3w wamw §, o i aga
e frrawir § ) .. (wowwmw) | ||
MR. SPEAKER: Order, order. How does

it serve any useful purpose? Either Shri
Joshi or Shri Madbok would get up and point
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that out. Shouting like this is not going to
help anybody.

SHRI BAL RAJ MADHOK: It is not
a question of party politics and I think that
the Minister has not done any service to any
party by saying that we have our party
government in Madhya Pradesh. It is a
question of border areas and we want to
know what you are going to do to rehabi-
litate ex-servicemen in border areas not only
from the point of view of rehabilitation but
also from the point of view of defence of
the border as well.

SHRI SWARAN SINGH: There are
two scparate questions. One is the general
question, which Shri Joshi has raised, of
taking every possible step to help ex-service-
men in the matter of resettlement, finding
alternative employment, land and all those
matters. | would again like to say that | am
not trying to raise any party matter but it is
a hard reality that according to our Constitu-
tion land is a State subject. Settlement on
land or the colonisation policy when new
land is to be brought under irrigation is one
which is essentially within the control of the
Suute Government. We from the Centre are
very anxious that the State Governments,
whatever may be the political complexion of
that State Government, should help us in
providing land so that ex-soldiers may be
rescttled. This persuasion will continue. When
I said that 1 was not trying to criticize the
hon. Member, 1 was trying to enlist his
support so that land may be avamilable and
he could persuade his constituents and his
friends in the state there also to see the
strength of our case and, therefore, enable
us to take concrete sicps by which we might
be able to help them.

The other question which has been raised
by Shri Bal Raj Madhok is the question
about the protection of the border. That is
a matter in which, 1 appeal to the boa.
Member, he should take into consideration
the sentiments of the people who are living
on the border. Any scheme of a type which
requires large-scale displacemnent is mot
practical from any point of view. Whasewer
there is vacant land, we should settle peaple
who are prepared to face the rigours of living
on the border. That is what we have beea
pursuing with the Siate Government,
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Lastly, with your permission, I would like
to say that the question of resettlement on
new colonised land is an important matter.
But we cannot repeat what the Britishers
did 70 or 80 years back because the pressure
on land was not so great at that time. All
these factors should be kept in mind before
any concrete suggestions are made.

SxorT NoTice QuEsTiON

With-holding of Telegrams sent by School
Teachers In U. P.

SNQ. 14. SHRI 8. !EthDU:
SHRI S. 5. KOTHARI:
SHRI RABI RAY:
SHRI N. K. SOMANI:

Will the Minister of COMMUNI-

CATIONS be pleased to state:

(a) whether the telegrams sent by the
school teachers through Lucknow Telegraph
Officc were with-held by the Post and Tele-
graph authorities in U.P.;

(b) if so, how many such telegrams were
with-held; and

(c) the reasons for with-holding the same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
(a) Yes, Sir. Fifty identical telegrams booked
by the Action Committes of the Secondary
Teachers' Association were not transmitted
to destination,

(b) Tt is not a fact that the telegraph office
refused to book the tclegrams; after book-
ing they were found to be objectionable and
bence with-held.

sfi W weARhw:  qE et 6
geRUTgr we W 7w o A e
t_ .. (Interruptions)

MR. SPEAKER: Order, order. Will you
kindly sit down ?

SOME HON. MEMBERS: What is
objectionable 7 Imterruplions)

DECEMBER 18, 1968

Oral Answers 36

MR. SPEAKER: Order, order. You
want to know what is objectionable. it is
so simple a thing. The names of four Mem-
bers are here. Mr. Kundu's name is on the
top. He can ask that. It is a simple thing.
The Minister says, it is objectionable, and

you do not agree with him. (Interruptions)

ot W wAAE: gg & T |
7g T wr o fafer sroarg § wr ?

MR. SPEAKER: It is out of the ques-
tion now. I will have to expunge everything.
Order, order, It is such a simple thing. He
says, it is objectionable and you do not agree
with it. There are four names here. Mr.
Kundu can get up and ask how it is objec-
tionable. It is so simple a thing. But so many
of you begin to shout. Mr. Kundu will get
a chance immediately and he can ask about
it.

DR. RAM SUBHAG SINGH: (c) All
these telegrams being of an objectionable
nature were with-held under section 5 (1)
(b) of Indian Telegraph Act on the advice
of the competent authority,

SHRI S. KUNDU: Sir, it is a matter of
great shame and also tragedy, as we live in
a democracy, thousands of U. P. school
teachers when wanted to communicate with
the authorities here, they were not allowed
because the hon. Minister says, the telegram
they sent was objectionable.

SOME HON,
shame!

MEMBERS: Shame,

SHRI S. KUNDU: This is just what a
dictator would fear not to do, what to speak
of this hon. Minister. Thousands of teachers
are behind the bars. Everyday, they are
requesting us to speak to the Government.
But they are not allowed the access to the
Education Minister. My first question is,
what is objectionable in the telegram, and
let him place it on the Table of the House.

SHRI GEORGE FERNANDES: Read
the text of the telegram. (Interruptions)

afg?

DR. RAM SUBHAG SINGH: The hon.
Momber, Mr, Kundu, has used so many
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adjectives. [ welcome all those adjectives.
1 pity his intelligence that he did not care to
got that rule changed. Had he been not
having a mind of a dictator, he would have
cared to get that rule change democratically.
He is teaching us a lesson that we are living
in a democracy. But neither Mr. George
Fernandes nor Mr. Kundu has cared to
get that rule changed. (Interruptions). You
are only having a drama here. Your action
is shameful that you are dramatising the
whole affair. . . (Interruptions)

st ol sATEe . TE SR A
e §. . . (wwEE) . L.

st dtarow dwdr:  famgr w
oo (EEW) . L

SHRI SURENDRANATH DWIVEDY:
The other part of the guestion has not been
amswered. What was the telegram? What
were the contents of the telegram? Will he
place it on the Table of the House?

DR. RAM SUBHAG SINGH: 1 will
place the contents of the telegram on the
Table of the House,

SHRI UMANATH: What was the tele-
gram? Why was it objectionable? He has
not answered that. . . (Interruprions)

MR. SPEAKER: Order, order. I am on
my logs

oft forw Areraw . @Y, a7 wER §

fie g o e 8.
MR. SPEAKER: You were very silent
till now.

oft fera areraw: gy dRw &Y

Wz W ? s A e ag |
MR.SPEAKER: What was the telegram ?
They want it to be read out.

DR. RAM SUBHAG SINGH: They
have also got it. Mr. Somani has got.

MR. SPEAKER: Some of them do not
bhave it.
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DR. RAM SUBHAG SINGH: It is this:

“CONGRATULATIONS. STRIKE
COMPLETE. GO AHEAD PEACE-
FULLY.". . . (Interruptions)

MR. SPEAKER: Now I will not allow
any one. ..

SHR1 UMANATH: What is objection-
able in that?

MR. SPEAKER: [ have not called Mr.
Umanath. Mr. Kundu may put his second
question.

SHRI S. KUNDU: The Indian Tele-
graph Act was enacted by the Britishers in
1885. Dr. Ram Subhag Singh said...
(Interruptions)

MR. SPEAKER: Order, order. Even
assuming that someone is mad, all of us need
not be mad. The hon. Member should sit
down. I have called Mr. Kundu. Mr. Kundu
may continue,

SHRI 8. KUNDU: Most respectfully
I would like to submit this. The hon. Minis-
ter said that by a government order these
telegrams were withheld. Sectlon 5 of the
Indian Telegraph Act which was enacted by
the British people says that on the occurrence
of a public emergency, government officers
take the necessary steps to withhold, and for
doing that, they must get an order from the
particular authority and a certificate to that
effect from the Central, or as the case may
be, the State Government. Was there a
public emergency in U.P.? What was the
matter in the telegram? It was a message
congratulating that the strike was sucocessful.
Was there a public emergency? The British
people did not use this provision capriciously
but this Government, after 21 years, are
using this as they like, 1 would like to say
that they have misused and abused section 5
of the Indian Telegraph Act.

DR. RAM SUBHAG SINGH: It was
done at the instance of the State Government.
It was at the instance of the Home Ministry
of the UP Government that it was done.

ot fewfr frr: oo W,
wETw WY, IET & WY ag wwr oy k

mm-—-mmtpmmm Vide Col. No. 24143
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fir ag Wi o wiere § SEwr wTw
sdagy # ¥ frer Aifag )

oft ey sy o WY srEEdT
TE T A W § I w §
W A guwT samE W F fag da €

off Stw wey Wi wH WL TR
e =g sRwt Y SR A ™ e
& oY o qw g T wg EHa § 5oy
sHAWI b § 7

oft Tl feg: sl # AT
A q@ FEAT WAfAd df | HeAE
wgIe, g at fgrgeartadl &1 Aas §
wRoT A7 wgi § 7

oft firr Ao ;. @ ST AT
' /T Y, Y IPH AT W AE
W R ? st e HARET FEd &
ag wawi # WEE § @ agE e
W ar & ?

MR. SPEAKER: Will you kindly sit
down please? 1 will see what has been said.
If there is anything objectionable 1 will
expunge it. [ will read the record. If sume-
thing is wrong it will be ¢expunged. It won't
be published also ®

MNow, may I appeal to both sides to keep
on peace?

oft Wwg wEw: wTER HTT WY
ar freeamge st ¥, |

MR. SPEAKER: The hon. Member
should not get up like this. I cannot answer
his question. I am not a Minister. My only
point is, you have got ample opportunity to
shout outside from the 21st onwards. Why
do you do it here?

SHRI UMANATH: Opportunity here

is coming to an end. That is why we are
shouting.
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MR. SPEAKER: Shri S. S. Kothari.

SHRI S. S. KOTHARI: Some over-
enthusiastic officer there wanted to show his
authority end he acted in a hurry. I would
like to say, Sir, that this code is somewhat
outdated. Will the Minister and the Govern-
ment give attention to this matter, to have
the code revised and come before the House
for necessary revision, to set right any
lacunae that may be found in this code?
Also, T would like to ask the hon, Minister
whether he would try to fix certain specific
criteria for determining the ground on which
an officer may refuse a telegram given by
the public, because, it is the basic right of a
citizen, to transmit messages.

DR. RAM SUBHAG SINGH: We will
keep this suggestion in view.

st ofr T T SHeEr oY
™ A A< gk @ wg famgw
amfas § | & s wgan § e
§feq 3w Qe & s 97 weEdl
q FarEdY Y AR A v oww e A
& W 5w 1950 W wfeww &
A A F ae fegE & @R B
gfraw wfs a7 &1 g% faar @
o IAH! AEAAT WA gU wT Kfew
e @ & qf@dT #3 W
% ofEdT #@ & fag ag wwm
Toe dww § #r @ oy afaewm
AT ? I AHET A G aIg # AT
fear & s gu=1 faggies faar oy 9|
AT qraw &7 fregw fear @ o
39 fordae awee & fa=re sk wd-
ot w4 7

To ww gwn fdg: =t sprd
¥ I ¥ S ¥ e e @
Fordft mfY vt W FE A R &
B eT § | 99 AR ¥ o qedt gt
o § o Rar ogd s fear & IE
"ot 7 o wwr HfeT weeT W A

*Shri George Fernandes later withdrew the words used by him. (vide col. No. 241-43) -
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39 T} 1 W gt aw e 2dTS
% ¥ afcrdw & forg s afs-
WU AWK AW g we A
qor § A F ged At ¥ Qe gw g
® T a7 T & T § |

oft fire aroawr ;. &% § 9 A
Q@ g

SHRI N. K. SOMANI: It appears that
the hon. Minister is standing on prestige in
regard to an act of indiscretion committed
by one of his officers. I would therefore like
to appeal to him that in addition to Govern-
ment’s re-examining this whole question of
codification of the grounds on which mes-
sages, whether obscene or extremely objection-
able or seditious or antinational esc. should
be banned, and in addition to clearly demar-
cating these areas, he should also take action
against the officer concerned, so that this
particular right of people to transmit mes-
sages is upheld.

DR. RAM SUBHAG SINGH: Actually,
I had replied to this question when Shri
Rabi Ray had put a similar question before.
I do not contemplete any action being taken
against the officer. As regards the reviewing
and codification of the Act, T do not make
any promise, but Parliament is intended to
review all the statutes that are there.

SHRIMATI SUSHILA ROHATGI: Ido
not know how and why the contents of the
telegram were found to be objectionable;

the reasons may be best known to the officer -

concerned. But we feel that it is something
more than that. May I know whether when
the telegrams were withheld, the reasons were
conveyed to the teachers so that they could
rewrite it and send another telegram?

DR. RAM SUBHAG SINGH: We had
not only given the reasons but we had also
requested the Joint Action Committee to take
back the money that they had deposited
while booking the telegram,

oft wo sito wnalf: oo W,
o e forer war @7 IEd daw
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gEa Fr ga qr ot fe gk ) @
waemar gy 91 R gEaw s §
o fraget wTt aad @ e ges
Y FTEr a7 gEE S Y aug 4 wf
o | R AT gen fe SEd art #§
wHAfae vaard & ey § W
aaTe e T ¥ dd w qurg
& ¢ e fore e & wifoqet @R
TR AUX TR WY AWTAT § | T
a% fr g fiemr At A oft g d fis
=i & mimy g & w2 fear
e Y€ dreete o g€ § 1 N e
wviY gt a2 ¥ a7 AT § SO dAw
FEE FI Y wifowg g & s o
9T ure & & 7 ¢ i & wwwar § fin
IR T W g fag SR wTw
AT g § 9w o Avaw dree §
AR W A & I 97 quAT WTgar §
fir war ag T S w7 oft fir faerger
worafer a1 st foad wrf 2w WY
16 TR g v g 3% g
gee s e Ifaa T ! gEiad g
w7 f gl e frewme @Y 0 9
9T TregaT™, s wAT A fordr waft
TmEIa N AR s o
frad Y grarr gw g W gwem
g9R, ¥ W% 97 gg S W
faggier w37 &1 fewy wRRw faar @1
I Tqrfd &7 AW T WY |

o tgwmfag: & vwwr e
g §r ¥ yer § s Toe dw ¥ qx
fawrr & wfew & wdw o dar fer
ar |

SHRI S. M. BANERJEE: The first part
of my question can be answered. May |
know whether as a national leader, he feel

that this was wrong?

MR. SPEAKER: That is not & question
for an answer.
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oft @o Wlo Wi : WX ¥ F
AT FEE & qg WA T iR g s
0 wYere & g Ao g g T gl
TIOT N A A w1 T www A
wife sl ¥ aifca & o ¥ ag ggi av
8§

MR. SPEAKER: Heis a national leader.
There is no doubt about it. The hon. Minis-
ter need not answer this question.

ot fiw aromw . gfeue S
WU ¥ g1 @ fadieT 1 Serien
TEE M g g ar & @ a &
AT ATEET § 6w 9g T wETew
T # faqgr w1 7 f=d & W
Edfrwmw feam &t I8 o 1 T Wifeem
o7 9 R 3¥ W fear ar ar
% 1 9L 3T 9¥aT ! w7 99 wiw-
T A I UF w39 fedam & wer-
Hea TwE w1 Ag A & W1 A wedr
AgEg I FsER aRaT &1 5| A
¥ aw qua w4t ?

Tlo (R gwa g . AT 536
oft frg aromw & aga wgaQt W
I5raT 3 | I faw o amw F o §
fes frad & fag 9% fewr # firee <
¥ o faree SR W weft it formr
wefr ¥ faw T I Ifea @il A w=-
arx % fag s fea § o o e
¥ a@ § Iww st & @ §1 oA
w€m | &y § e wAiew o
g ¥ W Aad w1 T g
(4

SHRI SURENDRANATH DWIVEDY:
From the contents of the telegram read out
just now, it appears that there is nothing

objectionable. May I know whether when the
hon. Minister had received this question, and
got this information form the concerned
authoritios he made inquiries and whether
it struck him that there was nothing objection-
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able and whether he found out why it was
withheld? Was it because some general
instruction was issued to the postal authori-
ties that as long as the strike continued,
they would not permit any tclegram or
message to be transmitted to the Central
authoritics or to Delhi by any agency what-
soever?

DR. RAM SUBHAG SINGH: It all
happened at Lucknow, and it was with a
view to giving precise details that I had
accepted this short notice question.

SHRI K. NARAYANA RAO: 1find that
there is nothing particularly objectionable
at all, in the section as it stands, but the
question is about the proper implementation
of the provisions of the section. So far as
this particular telegram is concerned, we
have all read it and we find absolutely
nothing wrong in this particular telegram
nor is therc anything objectionable in it.
In this context, I would like to know whether
the order given by the concerned officer is
a general order prohibiting the sending of
telegrams in connection with strikes as such
or there was individual discretion with re-
ference to the merits of each telegram. In
view of these things, will Government con-
sider the matter further and see that even if
a general order is issued, the merits and
demerits of the order are also taken into
consideration before it is accepted?

DR. RAM SUBHAG SINGH: There is
no general order; whenever any officer fecls
anything, he does consult the appropriate
State authority, and it was in pursuance of
this that this had happened. Anyway, as
has been suggested by the hon. Member,
1 shall examine the matter.

SHRI S. KANDAPPAN: We have been
all along under the impression that the duty
of the telegraphic department is to com-
municate messages. But, unfortunately here
we are given to understand that they have
been given power to screen and process
messages which are given to them for trans-
mission. This is a very serious matter,
It will have far-reaching consequences. In
the light of what has happened at Locknow,
1 would like to know whether Government
are prepared to give a categorical assurance
that as far as the Telegraph Department is
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concerned, the duty of screening or process-
ing will never be done by them and whatever
objection might be there to the contents of
the telegram, it should not be withheld;
probably they may have the power to inform
the Home Ministry, but the Telegraph
Department should not take upon itsell the
duty of screening the telegrams. That is
highly objectionable. 1 would like to know
the reaction of Government to this.

DR. RAM SUBHAG SINGH: | accept
this. Our misfortune is that we are guided by
the State authority.

SHRI 5. KANDAPPAN: My question
has not been answered. In this particular
department, they need not be guided by the
State authorities, because this is a Central
Department. . ..

DR. RAM SUBHAG SINGH: It was
not screened by the booking clerk or the
CTO officer, but he consulted thc appro-
priate authority and then only it was withheld
and the presons concerned were intimated.

SHRI SHIVAJI RAO §. DESHMUKH:
May I draw the attention of the hon. Minister
to a recent judgment of the Supreme Court
in this regard? Under the Bihar regulations,
the Sugarcane Commissioner of Bihar was
supposed to exercise a particular discretion
in the matter of imposing or lifting a par-
ticular restriction. The Chief Minister ordered
that the discretion should be exercised in
a particular way, and the sugarcane Commis-
sioner issued the notifications accordingly.
The Supreme Court has held that such
exercise of discretion at the dictation of a
Chief Minister who is not the specified
authority under the statute is wrong. So,
on the basis of that judgment, the action of
the postal authorities who exercised their
discretion on the recommendation of the UP
QGovernment was cqually wrong. On the
basis of that judgment, the action of the
postal authoritics who exercised their dis-
cretion on the recommendation of the UP
Government was cqually wrong. On the
basis of the same judgment do Government
propose to take action against the officer for
the wrong cxercisc of discretion construing
it {pro facto as an act of indiscipline 7

DR. RAM SUBHAG SINGH: Not
indiscipline; but I will o into the matter.
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SHRI KANWAR LAL GUPTA: He has
not replied what is the public emergency
involved.

MR. SPEAKER: He has replied. It is a
repetition of the question.

SHRI KANWAR LAL GUPTA: Arc
you convinced about the public emergency 7
MR. SPEAKER: He has answered.

SHRI TENNETI VISWANATHAM:
The hon. Minister is relying upon the advico
given by the Home Department to his
official. As has already been pointed out,
it was not the duty of the Home Dept. of UP
to give any advice to the postal department
which is exclusively undor the control of the
Centre. But before amending the Act, could
he give instructions to the postal officials not
to obstruct transmission of asy message,
unless it contained positively objectionable
or obscene language or was a positive incite-
ment to violence? Of course, it is within his
pawer to give instructions. Wo want an
assurance from him that he will do so.

DR. RAM SUBHAQ SINGH: As the
hon. Member knows, 1 use my power very
scrupulously, and [ hope that | shall never
um it in a wrong way.
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SHRI PILOO MODY: May I ask one
question ?

MR. SPEAKER: If it is only one ques-
tion, 1 do not mind. But Shri Hem Barua,
Shri Nambiar, Bakshi Sahib, all want to
ask questions. 1 have already given half an
hour to this. Therefore, it is not proper to
spend more time on this.

WRITTEN ANSWERS TO QUESTIONS
Interpreters in External Affairs Ministry

* 813. SHRI KAMESHWAR SINGH:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the total number of I. F. S. Officers
who know foreign language other than
English and are able to accompany the
Heads of the Missions on top diplomatic
missions; and

(b) the total amount spent annually on
the Interpreters and their numbers?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): () Out of 294
Indian Foreign Service officers 224 have
qualified in a foreign language at the advanced
level. Besides these 116 1FS(B) and 25 Infor-
mation Officer have a working knowledge of
at least one foreign language. Qualification
in atleast one foreign language, other than
English, at the advanced level is now compul-
sory for all direct recruits to the IFS selected
as a result of competitive examinations.

(b) 103 persons are employed as interpre-
ters cum-transalators in Indian Missions and
Posts abroad. Government spends a sum
of Rs. 18,26,425/— on them. In addition,
there are 6 interpreters and translators
employed in the Ministry of External Affairs.
The annual expenditure on them is Rs.
53,135/—.

A. L. R. Programmes
*817. SHRI 5. C. SAMANTA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the reasons for the All India Radio
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repeating old and stale items in their pro-
grammes, particularly in the **Vividh Bharti";
and

(b) the steps taken to improve upon the
programmes of the A. I. R. and to man it
by people with imagination, efficiency and
quality ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Repetition of programmes is
not unusual for a broadcasting organisation
the reasons being (i) listeners' demand, (ii)
requests through Programme Exchange by
other Stations for the benefit of their
listeners (iii) inadequacy of funds, and (iv)
for different audiences at different times.

(b) The programmes of AIR are constan-
tly under review for effecting improvement
in them. Recruitment of the personnel
manning the programumes is regulated in
accordance with the rules prescribed for the
purpose.

Department of Company Affairs

*818. SHRI HARDAYAL DEYGUN:
Will the PRIME MINISTER be pleased
to Jtate:

(a) whether it is a fact that the Adminis-
trative Reforms Commission has recommen-
ded the transfer of thc Department of
Company Affairs to the Ministry of Finance;

(b) if so, the reasons given by the Adminis-
trative Refroms Commission for the transfer
of the Department to the Ministry of
Finance; and

(¢) tho reaction of Government thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING & MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDiRA
GANDHI): (a) Yes, Sir. '

(b) Reference is invited to paragraph 206
of the Commission's report on the Machinery
of the Government of India and its Proce-
dures of Work, a copy of which was laid on
the Tabie of the House on 13-11-1968 in
reply to unstarred question No. 413.

(¢’ The report is under examination.
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‘External Brosdcasts in Indlan Languages

*820. SHRI BHOGENDRA JHA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of Indian languages in
which external broadcasts are made from
the All India Radio with the time allotted to
each of them;

(b) in how many foreign languages broad-
casts from the All India Radio arc made
with the time allotted to each of them; and

(c) whether the broadcasts in the Chinese
language are made to the People's Republic
of China to project India's policies con-
vincingly 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR1 K. K.
SHAH): (a) In its External Services All India
Radio broadcasts daily in the following four

Indian languages for the duration indicated
against each:—
Hrs. M‘w
Hindi . 2——3-0
Tamil 1—45
Gujerati 1—00
Kcmknm

0—10
(b) Fifteen languages for the duration
indicated against each:—

Hrs. Mis.
English - 9—45
French 1—00
Burmese . 1—-35
Indonesian - 1—00
Cantonese 0—45
Kuoyu 0—15
Arabic o 1-30
Pensian . 1—135
Pushto 1-30
Afghan {l’hruln) 0—30
Nepali . 1—15
Tibetan . 1—00
Sinhala 0-—-30
Swahili - 0—30
Thal .. 0—20
(c) yes, Sir.
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News Publicity A. L R.

«§21. SHRI SHRI CHAND GOYAL:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(2) whether the AN India Radio tried to
make up the deficiency of news publicity
during the period of two months of the
newspaper strike by changing the mDews
schedule s0 as to give more time to Dews
broadcasts;

(b) if not, the reasons therefor; and

(c) the percentage of time given to the
news by the All India Radio in 1965 amd
19687

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). Yes, Sir, Although the
number of news bulletins and the time
devoted to broadcast of news was not increa-
sed, an attempt was made to increase the
quantum of news by condensing it and
thereby packing more news in the available
time.

(c) The percentage of time given to news
in 1965 was 21.9 and in 1968 it is 22.37. In
1965, All India Radio broadcast a total of
132 bulletins everyday. In 1968, All India
Radio is broadcasting 179 news bulletins
daily.

Use of Napalm Bombs i Medera Warfare

*822. SHRI S. S. KOTHARI: Wil the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that napalm bombs
are being freely used in modern warfare;

(b) if a0, the smieps which Gowernment
propose to take for the manufacture of the
same; and

(c) whether any defonsive measures against
nmapalm bombs are feasible and {f so, whether
Governmont are adopting them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (c). Napalm bombs have
been used in warfare In recent years. Limited
defensive measures are  feasible against
napalm bombs and our defe amang
take into account possibility of w:or such
bombs by the cmesmy.
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Modernisation of Iadlas Navy

#2835, DR. SUSHILA NAYAR: Will
the Minisier of DEFENCE be pleased to
slate:

m wheth:r there is any proposal under

to modernize the Indian Navy
dm-n:g 1968-69;

(b) if so, the details threrof; and

(c) the amount likely 1o be spent thercon ?

THE MINISTER OF DEFENCE (SHRI

SWARAN SINGH): (a) to (c). Maodernim-
tion of thy Nevy is s somtinuous proves.
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Government have taken & number of measu-
res since 1965-66 such as procurement of
oew ships, construction of frigates, mine-
sweepers, Seaward Defence boats, tugs and
other ancillary vessels, establishment of a
Submarine Arm, development of Base
facilities at Goa, Port Blair and Vishakhap-
atnam, etc.

In the Budget for 1968-69, a provision of
Rs. 18.64 crores has been made for the Navy
under Defence Capital Outaly for various
works, Naval Dockyard expansion and
purchase of vessels other than minor craft.

Statement by Deputy Prime Minister in
U. 8. A. On Chinese-occupled Territory

* §26. SHRI JOYTIRMOY BASU: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether in Washington, Indias Deputy
Prime Minister said on the 2Znd October,
1968 that the Chinese forces occupying
India’s Northern territorisse would have
to be pushed out, if they were not removed
by agreement;

(b) if so, the specific reasons as to why the
Deputy Prime Minister had to make such a
statement at this pariticular time; and

(c) if the reply to part (a) be in the nega-
tive, the text of his statement to the Press in
Washington on the 2nd October, 19687

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) to (c). At a
lunch given on October 2, 1968, by the
National Press Club in Washingion, the
Deputy Prime Minister was asked several
questions on Sino-Indian relations. In the
course of his answers the Deputy Prime
Minister stated, inter alia, that the Chinese
must be removed from the arca which they
had occupled, and expressed the hope that
one day India would be able to do so. He
went on to say that if the Chinese did not
vacate the area by agreement, we would have
to push them from the area. He added that
we did not believe in solving any problem by
tho method of war, but we also did not

beliove in surreadering to force.
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Film on Central Government Employeces’
Strike On 19-9-68

* §27. SHRI MANIBHAI J. PATEL:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that a film was
made or movic shots were taken on the 19th
September, 1968, the day of Central Goven-
ment Employees’ Strike at Indraprastha
Bhawan and elsewhere in Delhi, by some
foreigners or Indians;

(b) whether it is being screened or has
been screened recently in Japan and U. 8. A.
or in some of the foreign countries;

(c) whether it is permissible for foreign
photographers to take shots and make films
on such occasions; and

(d) if not, whether permission was granted
by Government in this case ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) to (d). There
are no restrictions on photography around
Indraprastha Bhavan, It is possible that some
Press or TV representatives, Indian or foreign,
took movie shots on September 19, 1968
when some Central Government employees
went on strike. Government have not re-
ceived reports of any such film having been
screened at any place.
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Film Industry Complex at Ghaziabsd

¢ 829. SHRI BASUMATARI:
SHRI SITARAM KESRI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that it has been
decided o lay the foundation-stone of Asia's
biggest film industry complox at Ghaziabad,
necar Delhi;

(b) whether it is also a fact that besides
up-to-date studio, there will be a film insti-
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tute, the sacond of its kind in Todia and a
wax museum on the lines of Madam Dussa’s
Museum in Loadon; and

(c) whether it is further a fact that this
Institute will be run by the Central Govern-
meat and will train artists, cameramen,
television experts etc?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). Attention is invited to
the reply given to the question No. 2333 on
27th November, 1968 in the House. Accor-
ding to the U. P. Government, the scheme
does not contemplate the setting up of & wax
museum or a Film Institute,

(c) Does not arise.

Nuclear Energy

*830. SHRI NARENDRA SINGH
MAHIDA: Will the. PRIME MINISTER
be pleased to state:

(a) whether it is a fact that an International
Scientific Conference has recently been held
in Washington to consider the constructive
possibilities of nuclear energy;

(b) if so, the decisions taken thereat; and
(c) the steps which Government have

- taken or are taking to implement those

decisions in the country?

THE PRIME MINISTER, MINISTR
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) and (c). The purpose of the Conference
was 0 review tho progress made and to
assess future problems. The question of

Viea for the wife of Lerncli Defeace Minister

*831. SHRI SRADHAKAR SUPAKAR:
SHRI HEM BARUA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Mrs. Moshe Dayan, wife of
Isnaeli Defence Minister applied for a
to visit India but was not granted the
H

F

i
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(b) whether in spite of the above, when
she amived in India, she was granted
temporary visa for about threc weeks; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) to (c). Mrs.
Dayan applied for a visa for threc weeks'
stay in India to attend a seminar organised
by the International Labour Organization
on the role of handicrafis in the economy of
developing countries due to be held in Delhi
from MNovember 4 to November 16. Before
the decision to grant her visa could be con-
veyed, she left Tsrael on November 1 and
arrived in New Delhi on November 2.
Therefore the visa had to be granted to her
on arrival at the airport. Tn the light of these
facts, it would not be correct to suggest, as
the Honourable Member does, that a visa
was not granted to Mrs. Dayan.

Nebru-Lagmat Al Pact;

*832. SHRT P. R. THAKUR: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government are aware of the,
categorical declaration by the late Prime
Minister Jawaharlal Nehru on the floor of
this House on the Tth August, 1950 that the
Nehru-Liaquat Ail Agreement was not a law
which could not be touched, but where
nocessary the Government was competent
to change the paragrapha or articles of the
Agreement;

(b) whether Government have actually
made any periodic azsessments or reviews of
the working of the Agreement till to-date and
effected any changes/amendments in the
various sections of the 1930 Agreement; and

(¢) If s0, the details thereof and il not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Yes, Sir. But
the Prime Minister had also pointed out in
the same statement that the importance of
the Agreement lay in its approach and not in
this_or that ‘article of the Agreement.
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(b) and (c). The working of the Nehru-
Liaquat Agreement has been reviewed from
timo to time. Although Pakistan has not
observed it sither in letter or In spirit
Government do not propose to abrogate the
Agreement as it is based on correct princi-
ples and embodies a right approach,

Issme of Passports to Hisdus by Pakistan

* 8313, SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that Hindu social
and political leaders and businessmen in
Pakistan have been denied passports to
visit their relatives in India;

(b) the protests which Government have
made so far regarding the above and whether
Government propose to take retaliatory
measures; and

(c) if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTEINAL AFFAIRS
(SHRT B. R. BHAGAT): (a) The Government
of India are aware of the difficulties faced by
members of the minority communities in
Pakistan in getting passports for coming to
India.

(b) and (c). Government have repeatedly
urged the Government of Pakistan to facili-
tate travel between the two countries as a
step towards normalisation of relations
between our two countrics.

Persons washed away to East Pakistan by
Floods

*834. SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a number of Members of
Parliament had called on the Prime Minister
in the second week of November, 1968 to
apprise her about a number of persons who
had been washed away from Jalpaiguri end
in other North Bengal Districts during the
recent floods in the region of East Pakistan;

(b) what according to Government's
information]is the mumbers and name of the
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persons who have beem so missing; and

(c) in respect of how many such persons
information has been received from Pakistan
and how many of them have been reccived
back ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Yes, Sir.

(b) and (¢). Authontic information is
available only about one boy mamod Basu
Dev Mandal, who was rescued in East
Pakistan and returned to India. There is also
a report about Smt. Bagchi, wife of Dr. S.
K. Bagchi of New Delhi, who was washed
away be the North Bengal floods of October
1968 and is smid to be alive. The Pakistan
authorities have not so far been able to
confirm the report. Government of India
are encrgetically pursuing this matter with
the Pakistan authorities,
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Soviet Nuclear Ald to Pakistas

*836. SHRIVISHWA NATH PANDEY:
SHRI CHANGALRAYA NAIDU:
SHRI M. L. SONDHI:
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the U. S. S. R.
has agreed to give nuclear aid to Pakistan;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) and (b). Accor-
ding to a statement made in Karachi on
November 17 by the Chairman of the
Pakistan Atomic Energy Commission, the
Soviel-Union and Pakistan arc cxpected to
sign a bilateral agreement in March 1968 for
ocooperation betwoen the two countries in
the peaceful uses of atomic energy. Such
bilateral cooperation in the field of utilisa-
tion of atomic energy for peacelul purpose
is not unusual.

Pakistan's Claim over Ganga River

*837. SHRI MAHANT DIGVUAY
NATH: Will the Minisier of EXTERNAL
AFFAIRS be pleased (o state:

(a) whethor it is a fact that Pakistan has
clamod over the tiver Ganga as her own
natural resources;

(b) if s0, whether i i also a fact that
Pakistan has alleged the claim of India over
the river Ganga against the international
law; and

(c) il so, the steps being taken by Govern-
ment to stop such propaganda and claims
by Pakistan?

THE MINISTBR OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) (a) to (c). If the
Houa'bic Manber meses that Pekistes has
claimad the River Ganga entirely as her owa,
the aowwer woyld bo i the segethe.
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Whatever may be Pakistan’s claims in
respect of this river, India’s position has
been made clear to all concerned that the
River Ganga isalmost entirely an Indian
river in terms of the length of the river, the
area which it drains, the population which
depends upon it, the contribution made to the
waters of the Ganga by India and the overall
economic and social needs of our country.

Television Sets

* 838. DR. KARNI SINGH: Will the
MINISTER OF DEFENCE be pleased
to state:

(a) Whether Government are aware that
many types of television sets emit dangerous
radio activity; and

(b) if so, the steps which are being taken
to make the Geiger Counter Tests of all

indigenously manufactured and imported
television sets in the interest of public safety ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Television sets do not emit
dangerous radio-activity.

(b) Does not arise.
Veto in United Nations

* 539, SHRI D.C. SHARMA: Will the
Minister of EXTERNAL AFFAIRS be
plcased to state:

(a) whether India has made any efforts in
asking the big powers to forgo their power
of veto in the United Nations to promote
peace;

(b) if so, the details thereof; and

(¢) the reaction of these powers thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Mo, Sir.

(b) and (c). Do not airse.

Officers Baloaging to Misistries Posted In
Indinn Misslons Abroad

* §40. SHRI LOBO PRABHU: Will the
Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Unstar-
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red Question No. 507 on the 13th November,
1968 and state:

(a) the designations, numbers and annual
cost of establishment maintained by other
Ministries abroad;

(b) whether there are any officers doing the
same work in the Missions and if so, their
designations, numbers and cost; and

(c) whether it has been examined that the
establishments in the Missions can do the
work of independent representatives of
Ministries ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) to (c). The

information is being collected and will be
laid on the Table of the House,

Repatriates from Kenya

4934, SHRI BABURAO PATEL: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the total number of Indian evacuees or
refugees who arrived in India from Kenya
till the 30th June, 1968;

(b) the total amount spent on their
rehabilitation till the 30th June, 1968; and

(c) the types of assistance given to these
people and the number rehabilitated, State-
wise 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) (a) No Indian national from
Kenya has come to India as evacuee or a
refugee.

(b) and (c). Do not arise.
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Dufy Imposed by Nepal on Indian Goods

4938. SHRI Q. C. DIXIT: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whetber it s a fact that some Indian
goods and medicines sent to Nepal during
the years from 1960 to November, 1968 were
subjected Lo 7.5 per cent more duties in
Nepal as compared to duty levied on Pakis-
tahi medicines and that when Indian medi-
cines reached there Nepal charged one per
cent duty against Treaty provisions; and

(b) if so, the action which is being taken
by Government against this higher duty on
lndian goods?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). The information
roquired by the Hon'ble Member is being
obtained and the same will be laid on the
Table of the House as soon as it is available.

Nature of Help asked for by Khan Abdul
Ghaffar Kban from India

4939, SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Government of lodia ever
tried to mscerwain the views of Khan Abdul
Ghaffar Khan regarding the nature of the
help be wanted from the Government of
Iadia in connection with the self-dotermina-
tion movement of the Pakhtoons;

(b)whﬁthﬂuunfwtthnhnpuhlmly
eipressed the view in course of his intervicws
with Indians who met him near Kabul that
be will visit India on a minimum condition
thst India will raise the issue of Pakhtoons
ia the U. N. O.;

(c) whether in order to correctly ascertain
his views regarding the nsture of India’s belp
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he wants and pursuade him to come to
India to join Gandhi Centenary celebrasions,
a delegation of the Members of Parlinment
will be sent to meet him; and :

(d) if so, when and if not, the reasons
therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Government have
already stated the position in this respect in
the half-an-hour discussion raised by Shri
Prakash Vir Shastri in the Lok Sabha omn
November 13, 1968.

(b) This has not come to Government's
notice.

(c) This is not under the consideration of
the Government at present.

(d) Khan Abdul Ghaffar Khan has already
accepted the invitation to visit India at an
opportune time.

Invitation to Khan Abdul Ghaffar Khan to
Visit India to Participate in Gandhi
Centenary Celebrations

4940, SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Covernment have directly
invited Khan Abdul Ghaffar Khan to partici-
pate in the Gandhi Centenary celebrations in
India;

(b) if so, through whom this invitation was
sant;

(c) whether Indian Ambassador in Kabul
met him at any time and if so, the reasons
thereflor; and

(d) whether any Cabinet Minister of the
Central Government who had the privilege
1o work with *Froatier Gandhi’ as be is
known in India, would be sent to invite him
to participate in Gandhi Centenary calo-
brations 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Mo, Six
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(b} Does not arise,

(c) The Indian Ambassador in Kabul
moets Khan Abdul Ghaffar Khan from time
to timo for an exchange of viows.

(d) This ¥ not under consideration at
present.

Shri Jayaprakash Narayan's Meeting with
Khan Abdul Ghaffar Khan is Kabgl

#941. SHRI SAMAR GQUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased 1o state:

(a) whether it is a fact that Shri Jayapra-
kash Narayan recently visited Kabul to meet
Khan Abdul Ghaflar Khan there with a
view to pursuade him to join the Gandhi
Centenary celebrations;

(b) if so, whether Government tried to
know the result of his request to Khan Abdul
Ghaffar Khan;

(c) whether it is also a fact that Khan
Abdul Ghaffar Khan expressed his willingness
ta come to India provided the Government of
India agreed to extend their support to the
cause of right to self-determination for the
Pakhtoons; and

(d) if so, the reaction of Government
thereto 7

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) No, Sir. Shri J. P, Narayan
visited Kabul in October, 68 to inaugurate
the Gandhi Centenary celebrations;

(b) to (d). Do not arise,

Chinese Military Preparations on
Simo-lndisn Barder

4942. SHRI SAMAR OUHA: Will the
MINISTER OF DEFENCE bo pleased to
siate:

(a) the streagth of the Chinecss army along
the Tibetan border;

(b) whether China has any Armoured
Division stationed oa the Thetan borders
aad if so, the streagth, nsture and equipment
of sech force;
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(c) how many aerodromes have been
constructed by China along these borders and
the strength of the Air Force mobilised st
present and Hkely to be mobifised in Asture;

(d) whether Chipa has set up missile bases
in Tibet and if s0, the number of such bases
and the range of the missiles likely ta bo
used; and

(c) whether China has set up any base for
nucicar warhoad and if so, the stockpile of
such weapons and their range and destructive
capacitics 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (s) The Chinese are
known to have deployed roughly 13 to 16
divisions on the northern borders of India.

() and (c). It will not be in public in-
terest to disclose the information available
with Government.

(d) Government have peen certain reports
regarding the setting up of a missile base in
Tibet, but have no reliable information which
would go to corroborate thom.

(c) As already indicated in roply to Starred
Question No. 292 answered on the 27th
November 1968, it is believed China can
produce about 40 nuclear bombs svery year
of 20 kiloton capacity and at this rate may
have stock-pilad 120 bomba. China is also
developing medium range balistic missiles
which have a range up w0 2,000 miles, but
there is no indication yet of their actual
deployment.

Ald 1o Sikkim

4943. SHRI P. C. ADICHAN:
SHRI 8. K. TAPURIAH:
SHRI HIMATSINGKA:
SHRI YALMIKI CHQUDHARY;
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(n) whether the Chogyal of Sikkim
rocently paid a visit to New Delhi to sssk
India’s ald for Sikkim's development
plan;

(b) if so, the extent and nature of ald
asked for; and

(c) Government's  reaction thessto T
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX:
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): () to (). The Chogyal
visited Delhi from Ist to 4th December,
1968. The main object of his vhil'. was to
Uiscuss hs request to the Government of
India for additional funds for the current
year of Sikkim's Third Five-Year Plan
(66-71) and for financial assistance for repair
of the damage caused in Sikkim by the
October 1968 floods. The total amount
requested by the Chogyal for both these
purposes was approximately Rs. 220 lacs
against which the Government of India
has agreed to provide between Rs. 50 to 60
lacs during the current financial year and
between Rs. 60 to 70 lacs during the next
financlal year, subject to Sikkim Govern-
ment's capacity to expend the funds.

Exchange of Ambassadors With China

4944, SHRT ARJUN SINGH BHA-
DORIA: Willthe Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there is any proposal wunder
consideration of Government to exchange
Ambassadors with China; and

(b) if so, the details thereol ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Government do not at
present have any such proposal under consi-
deration.

(b) Doea not arise.

Lord Mountbatten's Speech oa Shri Jawahar-
lal's last Birthday Anniversary

4945, SHR1 SAMAR GUHA: Wwill
The PRIME MINISTER be pleased to
state: -

(a) whether the observation of Lord
Mountbatten in the course of his Nehru
Lectures to the effect (inrer alia) that “I asked
him (Nehru) to refuse the invitation of local
Indians (Singapore) to lay wreath on the
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memorial to the Indian National Army. . .
He agreed not to lay the wreath™;

(b) whether the above obeervation of
Lord Mountbatten is contriry to late
Jawaharlal Nehru's part in I. N. A, trial in
the Red Fort;

(c) whether Government have any docu-
ment to substantiate the veru.dty of the above
observation;

(d) if s0, the details about such documents;
and

(¢) whether with a view to uphold the
honour of 1. N. A., Netaji Subhas Chandra
Bose and late Jawaharlal Nehru, Government
propose to undertake to rebuild the I. N. A,
Memorial at Singapore, demolished by the
British Army under command of the then
British Admiral, Lord Mountbatten ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Presumably, the Hon. Mem-
ber wishes to know whether Government’s
attention has been drawn to Lord Mount-
batten's observations to this effect. The
answer is in the affirmative.

(b) Prime Minister Nehru's Part in the
defence of the accused in 1. N. A. trials in
the Red Port is a well-known part of
history.

(c) No, Sir,
(d) Does not arise.

(e) Tt will be appreciated that Singapore
is a sovereign Independent State, and it is
not practicable for the Government of India
to set up memmorials in foreign countrics,

Mazagos Docks Led.

4946. SHRT PREM CHAND VERMA:
Will the Minister of DEFENCE be pleased
to state:

(a) when the Mazagon Docks Ltd.. was
floated, who were the members of its Board of
Directars at that time and how long the
same Board continued; and

() who are members of the Board of
Directors at present and who is the Chair-
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man or Managing Director of the Company
and when they were appointed and what is
their teoure-and terms of employment? -

. THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA): (a) and (b). A statesoent is laid
on the Table of the House [Placed in library.
See No. LT-2762/68.)

Mazagon Docks Ltd.

4347. SHRI PREM CHAND VERMA:
Will the Minister of DEFENCE be pleased
to state:

(a) the loss which the Mazagon Docks Ltd.
suffered on accout of (i) irregularities, (ii)
theft, (iii) stock shortage, (iv) fire or any,
other such causes;

(b) whether these matters were looked
into; and- .

(c) if so, the result thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA): (a) Mazagon Docks Limited,
Bombay has not incurred any loss on account
of theft, stock shortage, or fire since April,
1960 when it was taken over by the Govern-
ment. A loss of Rs. 24,318.05 was suffered
by the Company due to ptance of timb
below specifications supplied by a contrac-
tor during 1960 and 1961.

(b) and (c). The matter was investigated
and as a result of the inquiry, the concerned
employee was warned and the contractor was
black-listed.

Mazagos Docks Lid.

4948, SHRI PREM CHAND VERMA:
Will the Minister Of DEFENCE be
pleased to state:

(a) whether the Mazagon Docks Ltd. has
proper rules of staff recruitment for jobs
carrying more than Rs. 500 p.m., for pur-
chase, contracts and sales;

"(b) if 80, what are those rules; and

(c) if not, whether there is any proposal
0 deaft these rules and ¥ a5, when?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir.

(b) For recruitment of personnel l&lecﬂoﬁ
and appointment i done weither by the
Board of Directors or by the - Msnaging
Director depending on the scales of: pay.
Vacancies are advertised in all India news
papers and selections are made by a -Com-
mittee taking into account, merit, experi-
ence and ability. For pumh-n,oonuppu&nd
sales tenders are invited by advertisement
through the Press except in cases of selected
tendering. Detailed rules exist for indenting,
tender enquiries and placing of -orders for.
stock purchase direct purchases, purchase
of iron and steel and purchase of imported
items,

(c) Does not arise.
Mazagon Docks Led.

4949. SHRI PREM CHAND VERMAX;
Will the Minister of DEFENCE be pleased
to state:

(a) the authorised and pajd-up capital of
the Mazagon Docks Ltd., at the time of its
setting up and as on the 3ist March, 1968;

(b) the amount of loan which the company
owed on the 3lst March, 1968, from the
Ceniral Government, Banks or other parties
scparately;

(c) the amount which has boen paid as
interest by the Company during the last three
years; and

(d) what are the working resuMs of the last
three years, the extent of profits ‘ithid the loss
incurred the main causes for the lom and the
estimates for 1968-69 7

THE MINISTER OF STATE IN THE'
MINISTRY OF DEFENCE (SHRIL.N.

was purchased by the. Govornment as o
running concorn in April 1960. At the time
of acquisition the authorised capital was
Rs. 200 lakhs snd the paid up capital was
Rs. 63 lnkhe On 951-34068 the autherised
capital was Rse. 400 lakies and the paid up

(H(w loan ’h“ overdvalkt
owed by the Company on M1-3-1900 wis Rs.
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$71.47 lakhs. 'Out of this Rs. 453 lakhs was
capitdl loan owtstanding to Government
and Rs. 118.47 lakhs was bank over<draft
from State Bank of India,

. {c)- The dnterest paid by the Company on

ﬁﬂuwmlndhnkomdnnmnsﬂw
lﬂlmm.—

1966-67 . . 1961-“

e . (In Jakhs of Rs.)
. 15.38 22.11

'1965-“

S48

U ¢

.~ (dy The warking results and the profit
mwmcﬂammumw thru
,n-llnu under:—

1965-66 1966-67  1967-68
(In lakhs of Rs.)

Production 39091  501.27  692.84
Profit before
Tax, .. 1798 24.90 40.71
Pronl after
Tax 823 17.59 40.71
Dividend 582 9.93 14.33

G Y AT ¢ A (5%

Tlu; estimated production and profit
during 1968-69 are given below:—

. Prodluction Rs. 1083.60 lakhs

Profit before Tax Rs. 5500

Profit after Tax Rs, 5500

Diplamatic Appointments

- 4950, SHRI KAMESHWAR SINGH:
Wil the Migister of EXTERNAL AFFAIRS

be-pleased to state:

(a) whether it isa fact that in last two years
a nymbor of high leval diplomatio appoint-
meonts have  been made from outside the
Isdian Foreign Service Cadre;

) If 50, the number of such appoint-

) whather offioens from the reguler Indian
Porelgn SBervics Cadre wore not  awailable
for such appointments; aad

(@) i Officers of Indlan Foreign Service

Qades wese availabla, the reasons for appoint-
et from ouiside the ondre ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTRY
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). During
the last two years elcven appointments have
been made of Heads of Indlan diplomatic
Missions abroad from outside the Indian
Foreign Service Cadre.

(c) and (d). Most appointments of Heads
of diplomatic Missions are made from among
officers of the regular I. F. S. cadre. Govern-
ment are, howover, free to choose distingui-
shed public figures from other walks of life
for sepcific assignments, as has been the
practios ginoce Independence.

1. F. S. Officers Assigned to Contral Economde
Pool

4951. SHRI KAMESHWAR SINGH:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether some 1. F. S. Officers are
assigned to the Central Economic Pool
regularly as associatc members to provide
economic expertise;

(b) if so, the total number of such Officers;
and

(c) if not, the reasons therefar?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) The Central Economic
Pool has not yet been formed. However, so
far as the training of 1FS Officers in economic
and commercial matters is concerned, there
are regular arrangements for the depulation
of officers at all levels to the Ministry of
Commerce. Officers of the 1FS are also being
deputed to the Department of Economic
Affairs in the Ministry of Finance for such
training.

(b) the total number of officers who have
30 far served in the Ministries of Finance and
Commerce is 6 and 28, respectively.

(c) Doea mot ariss. -
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Posing of Officers Abruad

4952. SHRI KAMESHWAR SINGH:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that several senior
officers of his Ministry posted in India since
last five years or more have not been trans-
ferred abroad; and

(b) if s0, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Only three senior officers
of the Indian Foreign Service have not been
posted abroad for a period exceeding five
years. Two of them are under orders of
transfer.

(b) These officers have remained at Head-
quarters at their own request for personal
reasond.
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grafe & ot F saw fear war §-feg
gy # ¥fagr oy o AT
ST g Y ) '
('f)'m{')‘lﬁ ot
fyerrdr fafew ot §; tufwy
#far nﬁmtmmﬁu

w1 5w § 7 35T
lodian Navy

4954, SHRI SHARDA NAND:
SHRI ONKAR SINGH: o
SHRI KANWAR LAL GUPTA:
SHRI J. B. SINGH;

Will the Minister of DEFENCE be pleased
to state: ’

(a) the steps which Government have
taken during the last six months to improve
the Indian Navy; and

(b) thhrp&ﬂadforpmdudn.h.m
in India in the Fourth Five Year Hnn?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (p) The -, .develop-
ment of the Navy is a continuous and long-
term process and Government -have' tifen
a number of steps for the purpose since 1965-
66, These include, procurement ef pew
ships, construction of frigates, mine-sweepers,
Scaward Defence bodts, tugs asd other
ancillary vesscls, establishment of a Spb-
marine Arms and development of Base
facilities st CGos, Port Biair and- Yishakha-
patnam, ic.

(b) Thres Leander class fm lw.p-
pected to be constructed in Iadia dum. the
Fourth Plan period.

mﬂlﬁwﬂ

4oss. o wror fey g :
st ey fewnet ;

‘Ww;-

L
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wqT g ol stamow WA O T ey
T wG fE

(%) wr a8 °w § f5 g W
TATC HATHT Y W EHOwT
gra fafww waww aur fawmi w
TG W FE WA srdard
v & farg wofr Y §;

(wr) afxgf, @Y =f 1968 ¥ Tg¥
#t wfAl ® fafew wawat s 9
foraret Qefy wad wolt ok

() I & femlt s felt o
o vy fareey st ¥

() war 7w} i ey wwramc
oY ¥ frelt ¥ AT A wAeA Ay
@ &g wrf JoqE sEeqr g
t; W

(%) aufz g, o g% w1 wrow §
aqT wX ww (AT FRfan sqaear W
et ?

g wie wwrow welt (ot o o
wg): (%) & &
(w) ®rww 3,88,600 |

(m fgdr wa swT 36,800
oY st s WTNAT 3,52,100 |

() fafow stareai/frai w1
wrd Rar & fag fm fefr gfawy
e qranfewi W frdwor fisar s
§ ot ged e s ot Ay fag g
€ gl 1 w-awg o prdmwr fear
AT | WA ST W7 AR
wmil_mtl

(%) ww wfi 5w
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e wrim & el wer o &
edrfre ao v

4956. it wrew Foy wiger:
oft T wwer faameit
St geram
¥ srey siaft q waTR A FA w4

(%) Avomr wmanr & fgedt ooy
el & feaa-feay 2drenfie an
| § gy I wpglEw arfagt
Ty Wi wifgw wnfagi & feed
wwrdy §;

(&) =T gromT A ® W 9wy
W FC A9 AW LA A 6
ST JAT WIHT A 9T T FCAE;

(w) afz ady, @ T fawnim
qfrar ¥ gwg arfagi awr
wpgfaa  wifen orfaat & gwfreard
& fog o sfe feg ag @

(w) afz 7@, & 96% w1 FTW
L §

(v) w1 RAenfel  fr oadt
& g o wepg e anfoa) e wpgfea
wifewr arfedt & i & fag @
urfir fee o 9; Wik

(%) afz af), @ 9a% wT FTO
4

v Hat, ww wfer soft, deen
wit wwr Wfewerd st (witwft
g widy) :

(%) i
wfeai  wqgfa wgia
frgw wfa wifew
T arfar

e 2 -

it 40 1
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T
mfeal  wqgiea el
¥rgw  ofa wifes
geqr anfa
f=r 1 - -
gidfr 123 1
(&) g

(m) aT (7). W 337

(%) " (¥). ederfrel &
oo o A 1 e Aefr fafas
#q ot &r€ Wt 80 wex wfg fe &
afa & wEge ¥ fomd  goar o=
FT JGT &, IW 20 %o i wrw fawng
9 I IEY LAEE R F w0
w1y fomr amar @ | WA eEarfrei
& q2f q wagfea anfaai v wygfaa
urfew wnfaat & faq smoem &3 &1
v A& ISAT |
qfraf fawlt 38 & wm &4 g

qrfeenfadt & fag Wi

4957. Wt FEH W WOUN:
w7 dtfewrd Wt gg ¥ETA €Y F
w4 fF

%) qwe # o qfiedA
fawft 98 % wir A% ¥ frg g A
feaa qifeert arfost w1 frar fear
mT; W

(w) =& & w1 A Ay syfeai
¥ faq sorre gra feest ofn (wreda
e %) s o omy § ?

wam waft, wo wfer sft, e
wilt ow fewerd Sl (st
wa widt) : () frrmrgjaee,
1968 ¥ wwit & gy & § wifw
% & forg arfeerrr & 132 #ind arfard
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& Al fem T @

(w) & drdarfadt & fag wraa
qTC & W1 o e A fear @
afen, faar afwe o W @
AT aiferer afewq 7, w fnd arfrat &
Hafua sqaeqr 9 1398°69 WY WY
fFg g

s s deam § wikfow gy

4958. ' e WX wWoWNW:
W7 T W4T IF a6 § 54 fie
(%) =ar ag &« § & Ta=s foqn ¥
sfacar gl & A faase, 1968
# o 52 % givfaw geaw € ff;

(=) afx g, o 396 wr HTOT
q; ax

(7) = art & avErT ¥ "y .-
A7

sfrcan dft (ot b fag) ¢
(%) ot 7

(o) aar (). v g 9=a7 )
|wTaTe TR fwat WY ey

4959. ol gem WA woww:
w1 g vty sTaTow WAt oy aEry o
¥ w47 e gfaw wrofrn @ &
FuraTT wHfagt aar fre Ao wrko,
go THo WTke, frgrm awmare aq
WTTAT #1 7% qiw a9l F aoer ¥ fgwdy
ufn & e faw aer v sy
d?

g oite garew sl (ot %o &o
WE): TR A AW FR 9T g 6
qifearitz &z, af feeelt & quk waf-
wg & Wyt 3 g 55 AT w9 w7 gy
sy fear @ 1 12 AW WY 6 qpef
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fowr w4, 1968 w1 & T | Qo TAO
wre # fRawT, 1967 ¥ Wy GavHAi
& fawW & fAu I ara 9y 1 =
faar mar | g A fagra w9 & ag
frewg < forar § & qmmaT WA @
FEHA IOHW H A F fag
5 9TE §99 T H faar 9mg 1 75,000
Tl #Y qget fe i, 1967 F QY W
urt A few foliior fivg o &1 S
fraroda & 1 fegem gETET A
oqwen gle % fag @ @ w92
¥ xw ¥ fag erdeT o fr § W
farondfta €1

2. ¥F aX faqm wFgar 9
AT gafaat &1 =T afFe §
fae feat aar ard & T, A
o fadi F gz AT g | A6 99
§91 SR 310 WAl a€T a9l
I F OFA FEA W TN A W
ghrard ot & arf § 1 TwF wfafow
aoere o I wad w0

gRfeaw yrivteaTee (o

4900 sh wgrow fey Wi
T KT Sl U FATA AT FIT F 0

(w) wv aragR gEfEw faw
% farg gifraw areetvmes €a7 da
TR T At ¥ T 9] SR
W g fag aq gRTE ®, A 5
o ¥ woere & frarod §, wORR
¥ whwr e fmr i Wi

(w) aufe g, @ 3% afrsar @
fwerm @t wrgn awr 0g oW o X
wark gt ?

wuwr selt, wy wfer s, den
vt ey dferwaed stoly (sfteelt cfiray

wiht) : (%) aragx T ey
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YA # gEAE & & fog /e
gifagw mrewTES {47 Al 1 SERA
A AT Haq FATiE wA & v
T FA1 faam § w1 faar g &
agdf & art ¥ faegT g fopd
dare T A1 G E

(&) =T "qadi Y TG 9 AwT-
/T 1 FUS 50 TG T 9T &t q9r d
gaa gruaTe ¥ qaef $aq e
& ®Iq TG AGT |

gr Evatam difoaw fogee

4961, st W feg W
FAT A IAAA qg TATH K FAT FLAY e

(7) 71 awr g v
gifaw feaqzt & art & #1§ gahT w3
@ e A

(@) afz g, 71 717 % feay
qHAAr ST gE & 7

gIm waY, wo when wait, droen
dd; ag aAfos-wd Aqf (s
tfay aiiefi): () St 7§

(=) so &€ 9 Izav

Incident in Shooting Ransge in Village
Hegguur near Bangalore

4962. SHRI NARAIN SWARUP-
SHARMA:
SHRI ATAL BIHARI VAJPAYEE:
SHRI JAGANNATH RAO JOSHI:

Will the Minister of DEFENCE be pleased
1o refer to the reply given W  Unstamed
Question No. 4045 on the 14th August, 1968
and stale:

(a) whether the information regarding the
incident in village Heggnur, District Banga-
lore, has since been collected; and

(b) if s0. the detaily thersol?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (b). The
answet to Unstarred Question No. 4045
dated the 14th August, 1968 has since been
given through an Assurance Statement, a
copy of which is laid on the Table of the
House. [Placed in Library. See No. LT-
2763/68].

A Board consisting of civil and military
offictrs held on the 28th August, 1968 and
subsequent days, has made recommenda-
tions regarding the amount of compensation
finally payable to the next-of-kin of the
persons killed, as well as to the persons who
were injured; and action is being taken
thereon.

dtfrrwand darve 7 fiedt s v

4963. = ATCMA TxEq WAL :
oft wew fagrth wrandae:
«ft I T o

war dfereaerd oot o e A
gt s

(%) 9% dqwa w1 qEFW
HATHA FT 6 [ATE, 1968 FT A
#ear 2[29[68 "o wAo fam mT };

(=) afz gr, & IT0FA AT F
& 3% 7 & weATT T FTaATdy Fr
¢ wqar F@ w1 faETc };

() worer o feamr, 1968 #
ITH HaATAG, HATAG & WAAEY Q-
3%, amgAw, qefwz, wfggaand, qo-
e siferd fgedt & ardt o e 4

(%) wam qot ¥ a7 fean afa-
FgMaAfpframy g ad
frafaa w1 & fg=hr wfweor sy o
wfqa g ?

sam wuft, ow vfer sl dan
Wt wwr ifeward saft  (sheeht
fRrTiaiit): (%) gty
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(@) 7€ dareg & ¢ wrate
aqT #Y gw-ow Sfd el Hatew &
WY wpwi[fekw fewr Wi firee
W ¥[feT  qranrd wateat wife
w1 € i § fir & graaTY e T
qTeT FT | §T wARW] & feTera oY
yafa ax dwfas feel & afcg g
Y omdt § | fgedy & v ) gfe-
F7E T & forg a e T W)
“agrs” arfem waiy W Wit
fag ar @ § 1| wqAE FwW & wfe-
WY T & Seare o /e fawre fear
AT T & W g Forwror o ® war-
wter whmeror & wfar W ot o fiwar o
T 8| xT ot ¥ dushe fdw-fewy
fawrdi & ot wff swx ot § e
faramr & wwry # srreqr Y AT R

() etfir swr < e k:
fafearamd
frarg ame 1@?*’“@
gfae Wit
st frivd
»OT 1
sftrgam 94

(%) 71,

Fore ww, e st wew ww
wg tedy W

4964 off fert ww g
w7 g Wi seTo ST gg A A
w1 %o fir

(%) war o ww & fis aoerc &
# greTerrelT #a Wy §; it

(w) afe g, oY war w2y, G
¥ drdtfrs apew &Y s ¥ T IQ
wgi aar % qreqm fed wew oAy
T syt By Wk w7 frere {7
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g g sarew wat (st %o o
wE): (%) dg

(&) wodre &% agd § uw Wear
FRUT T T G & W FET Y Wra-
VAT HANL 797§ § Weay 2l
YRR

frrwm g€ wy & frez wwwe
WA WIS T

4965. st weTW T wTEAT:

FAT T AT g TATA FY FAT F4 fa

(%) =ar we@ATC Tt TN ATAT
s frmgmingaadimraa &
10T I8 WL & foag 9 vl qww
AT Y Aot off, T O K

(=) afzafi, @ % & FTO0
§ o=

(n) war g ww ¥ o S
qEF & 7 g ¥ G a9qT Ik
wrgarq ¥ ®a ¥ fraifaai a1 aga

wafamn @ i & 7

sferoqr ga (»ft vawt fg): (F),
(a) =ar (7). dFf@s &% &
¥ uF 9 F W w1 & Ay fanor
wia 8, $qifF ¢ w1 58 w7 vt wiy-
Téra fear amar @ 1 aafy sa & frar-
o ®Y wWy 9 dft &1 qIHAT FAT
9% 1, FifE gz § o« v aww
W QAT F IO FS A9 G A
1 gg wraer sy wfawon § |1
ISAT AT @I |

et & wiarfeat gra
et w1 s

4966. ot qeTmie walt:  wq
gwn wite wwmow WAt Qg wA o
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(%) wreTeh /e frvm
TG W THHIA U & FHAT W6
mfeat ¥ wfafor Efmdl st x@mm w1
g5 §;

(=) afx g, @t o &= faweil &
¥ w@A% v e 6 WM § et
frore % vy F frat fir sag & €

() TR Ew e i @
1Y §9 TTEEw o g ¢ §; W

(w) afe &, & 39 9 =
fawmi & & v 3 99 wafy F feael
ufw &5 ] ?

T Wi sTeTOw Wt (ot %o &o
mg): (%) o, &

(=) wrToE™t  36,402.90 %o

ffasmr ¥ 2,559.10%0

q@ g 2,040.79 %o
a7 |
() o g 1 FEAS FETAC A
TWET, STRTeETeT ¥ |
(9) 4,104.65 % |

wo-wfer & wifeget i &
firg eyt e

4967. st swTmire wmedt

oft feragrrre wrelt :

T wa™ WAt ag ¥aT AT e
wafr fe !

(%) w=r Y qumdfz A
wafy ¥ wop-nf & wifrget s &
faq g8 wgEET ¥ @A w1 S
e §;

(w) afX g, M wv ST AW F
AW & TP 9T O QET e Wy W
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®1E s AT g

(1) =T o R & wTHIE F
Toq Wt ¥ ¥ &1 9N IIAT; W

(w) afegt, M@ ak ¥ 57 75
sifaw fobe fipg o & gwrET 8 7

suv Walt, wv nfer sa, dreen
wolt war Wfreend sl (sfeeft
iR widt) @ (%) ot dEedin
g ¥ g A g faeeee
eqIfer &4y &1 g a8

(@) ofr gt

(1) @ (). daa & e w7
¥ o AT TeE1 B &Y ST ATy
faexelt &t wrar wft fuifa T
TR

Darbhanga Radlo Station

4968. SHRI BHOGENDRA JHA:
SHRI BIBHUTI MISHRA:
SHRI SHIVA CHANDRA JHA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the starting of
the Darbhanga (Mithila) Radio Station of
the A.LR. stands finally approved and sanc-
tioned and could not be implemented only
due to lack of funds;

(b) if s0, the break-up of the cxpenses to
be incurred; and

(C) rheth the il'ﬁp'lvl
to be taken up in 19697

is likely

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR1 K. .K.
SHAH): (a) The sanction for setting up
a Radio Station at Darbhanga has not so far
been soccorded. It has, however, been agreed
to set 1"p a recording studio at Darbhanga
for which ncocssary action has already been

(b) Does not arise.
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(c) It is not possible to say anything defi-
nitely at this stage.

Grant of Citizenship to Indinns Living in UK.

4969. SHRI MADHU LIMAYE: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

v 4

(a) whether the Prime Minister reuewod
any letter from an M. P. about an Ini
living in U.K. who satisfied all the condi-
tions for citizenship but whose application
was turned down on the ground that he was
not found “‘suitable”™ for registration as
citizen; e

(b) if so, the response of Government Lo
the request made in the letter; and

(c) whether it is the practice of Govern-
ment to advise Indians to take up U. K.
citizenship when they seek Indian citizenship?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (&) Yes, Sir. A lotter dated 27
August, 1968 was received from the Hon'ble
Member to that effect.

(b) The matter was carcfully examined and
the Hon'ble Member was informed on the
14 October, 1968 that the person in guest'on
did not qualify for registration as a citizen
of India but that if he returned to India for
permanent settlement his tequest for such
registration would be considered on merit.

(c) No, Sir. It is not the practice of the
Government of India to adviss Indlans to
ke up U. K. Citizenship when they sonk
Indian citizenship and qualify for such
citizenship.

wivrgw gw Wi ¢ fewer w1
phenwer fn

4970. ot siwre m qowi :
war v Hely oy wary o gar w5 fiw
(%) v ag aw § s 29 famay,
1968 &Y wrafry ary dT W o Arer
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WiRTRS gATE W 9T qHEATHE g
q7; "<

(=) afxgt, at g & wq7 w100
g7

wfa-zen weft (sh @t feyg) :
(%) Tar (&). 29 feaamz, 1968
wfrge gark W T ST gu O
fawm &1 w1 TH %z oA
farsrrr & v #1€ wfer T g

fideit & nteft wgwlt sy

4971. St FEW WH wOTW:
w7 dfewTd qd g7 aa & FAT
w1 f

(%) wraa & wiafom o7 2w &
AT way I dear war g o A A
arcfta s fadefy amfani & 2 v,
1968 %Y TiEt IRt FAIAG & WQ-
o faray °r;

(w) faeit 3 @ wrod gt
® de wr § P @ A T
sy qaTy *1 W gt fea
158

(7) 3% gy it wATdE -
a7 feg W ST @ 7

wam solt, wep wfew walt, dreen
st wwr ifeeard ot (ofoeft
theo wd) (%) g g &
T 9T, I T Y O g g R
T § gt 2 TG, 1968 Y Y WA
Ttk fY; ag Q@ ewr qzw aT @ &
wt § 1 [geeerem § e ) el
dwn LT-2764/88)

(w) A

() T g5 ot T e
wt wratwor wft fsar war ot gt e
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Wa;gtﬁwthgiﬁm
sfafwar aaieg agt 9 wqar agi A
awETt 1969 ¥, areafas wardr o€
¥, qurdrg FTAT IR £ |

Memorandum from M. Pi. about Relations
with China

4972. SHR1 RABI RAY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that a M.P., who
has been sclected as a Member of the Indian
Delegation to U.N.O.; lent her support to a
joint Memorandum by 150 Members of
Parliament urging the recognition of Taiwan
in place of Peking as the Government of
China; and

(b) if so, the details thereof and Govern-

ment's reaction thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir, but the member
assured the Government that she fully sup-
ported its policy on this question and her sign-
ing of the press statement was inadvertent.

(b) The joint press statement is an ex-
pression of a viewpoint and does not reflect
the policy of the Indian Delegation to the
United Nations and the Government of
India.

wwew wrre | et dvredt W o

4973, Wit steTwere wre:
wit frwgmre wrelt:
w1 OwTeRATC YWY
sar dfe-wrd g oF T oY
g it

() wm ag aw § fis =0 ¥ aw-
e gfearei & dw ot wrhr ¥
wasg AT i darr wx ot §;

(w) war ag o ww § s sfeww
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qfwar ¥ 0 af gu awd F aw ww ¥
WA AT T FT wrow FT A
f; ¥k

(w) afz g, ot g9 dag & W@
TR 8Y w47 wfafwar @ ?

R HlY, wy wher S, deer
Wt o Rfowwewd w0 (s
e md) : (%) Wit (x). g
qrr ¥ ehfaaw &% ¥ gfei o gufefy
¥ art ¥ o o & 1w ghaard
tfmiad g ot g Wi
AR G ®T aWEAaT g

(w) seerceE® art # g A
Fg wFAT |

Zeltfeomr w1 |t

4974. st vadrr oy
st wwirfe whad:
FT AT WX WETCO HefT qg I
g w4 fv

(%) w1 ag a9 & f& Zhfaem
% @7 ¥ Wi rfewT #Y ges # o
vy % §;

(=) afec gt, ot dw ¥ oy
A w1 frerTe WO awT ¥w H oaex
Weat o ffea ¥ oM & fag
TSI §T w7 N/ w1 q §;
oz

(n) *ndfr qeadfa g aafa
¥ v o & fag fean g9 fga
s ETTEE !

qwn v sarew sft (st &o ¥o
wy) : (%) wrew Tfao & Aw ¥
ww fawwr dw mff § awfo v G W
wasaR Y {1
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() @ar (7). Tl
FndY gy giemT & wER § oot
¥ dfifa &= & famre & winfowmr
T, FwaT, qATE W ST F 24r-
faom ¥ worfoa & W srewer &
faad "wT 4.73 07 T ¥ W
9 w1 o § 1 ag o Fre fear
mar ¢ fe arpafes e #40 & ame
Y 1.67 FUT 797 & &%k ¥ sfre
w FAtfaom = warfie fwgr omg o

30,000 Zefaw &z afa af fwior
O & fog aF a1 91 QA1 §f I
& @unl &7 angEw AT feg g § 1w
¢ fr 3w § a3 Fhfaww & a=w W
a9 & fag v & Suesw g W@
¥ wwgr ¥ frmior & wqife g7 a9 9%
ehfom 4 & S ww {1 g

et g wia fsfan § Wic
Wi g emrdr Q& 1 oy 3w
¥ fa & & G aw W) dz i
& s g AT § | dnfee dweT i gy
Frafor w3 are 1 Ay fig g -
firs wgaw ¥ o o Fraffer & fe
wqrewwfenr w1 75 wfvwer oy &5
¥ fawior & fag i Forrefy oftwer 105
oy wfa @z & & Y angdr )

Audiences Granted by Ministers ig
Basincssmon

4975. SHRI JYOTIRMOY BASU: Wwill
the PRIME MINISTER be pleased to state:

(a) whether the Cabinst Ministers are
permittod 10 pramt audisnoes to businessmen
and industrialists aghinst wham severe ori-
minal cascs andfor allegations are ponding;
and

(h) if s, whether instryctions ary proposed
to be issued to the Minisiers 0 avoid such
moetings 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). Cabinet Ministers
meet visitors generally at their request and
agres to do so in their discretion. There are
no specific instructions on the subject, and
none mre proposed.

it weTeET

4976. =t TrATRATC Wredlt: A0
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() T FTETT AT AT 26 -
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oy fores & T o W & e § o
g9 fFar Tar 41 |
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Action on A. R. C. Reports

4981. SHRI RAGHUVIR SINGH
SHASTRI: Will the PRIME MINISTER
be pleased to state:

(a) whether Government's attention has
been drawn to the statement made by the
Chairman of the Administrative Reforms
Commission at the Indian International
Centre on the 25th October, 1968 to the effect
that the Commission had to recommend to
the Government to set up a Cabinet Commi-
ttee to consider the Reports of the said Come-
mission duc to the inability of Government
to consider. those Reports expeditiously;

(b) if so, Government's reaction thereto,
and

(c) the action being taken by Government
on the Reports of the Commission ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) to (c). Presumably, the
Chairman was drawing attention to the
suggestion made by the Commission that
a Committee of the Cabinet might consider
its reports before they go to the Cabinet.
While the Commission's recommendations
always reccive Government's earnest consi-
deration, it bas not boen found necessary so
far to have any specific Comimittee of the
Cabinet for the purposs. The various repofts
submitted by the Commission bave been
dealt with expeditiously or are in the process
of being examined. E
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The Commission has so far submitted the
following eight reports:—

1. Problems of redress of citizens grievences.
.. Machinery for Planning (interim report).

. Machinery for planning (final report),
. Public sector undertakings.

. Finance, accounts and audit.

. Economic administration.

. The machinery of the Government of
India and its procedures of work.

8. Life Insurance Administration.

- v os W N

Final decisions have been taken in regard to
most of the recommendations contained in
the first four reports; only 15 recommenda-
tions out of 103 are still under consideration;
4 others concern the State Governments.

The report at item MNo. 5 abuve is in an
advanced stage of consideration, in consul-
tation with the Auditor General, and dcvi-
sions are expected to be taken shortly. The
remaining reports are also under considcra-
tion. The report at item No. 8 has only just
been received.
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4982, W QW TATH WToTAT :
Y Ty o

w7 qam |t gg e A F
w4 fr

(%) \r T F1 fa=re wv
wfe fawrr oo swifee wfes -
wfrar Xfagr” &, it wv fawr & ard
¥ g 2 vl o ofawr §, il
# ofr sy &3 w8

(w) afz g, @ @& w0 iy &
frwre AT W

(w) afe gy, o wod wm w7

sam whft, ww wfer s, dren
it awr difrewrd Wit (wfiweft
thea mtdt) . (%) & (7). wmfaw
“mpeefrer wfen” w1 Ry ¥ e

DECEMBER 18,1968

Written Answers 100

T HT A AL F1 0§ frare oY
& 3fir 3a¥ wgw AAifrw oy A
a3 & T T fdy ¥ i W
| weger wfsTrgat € |

AT (4 TIE FITC AT qRAA T
o wt v

4983. 1 WINATY ATET:
*ft TrRTEATT Y
T #ewTd WA gy @@ A
FO F4 {7

(7) mmgaagfFaN F =
9§41 OF dASH 7 dvad & (O KR
FIR & ATH 9 OF q709a 7 e 41
AT IFFT FrEafaFAr F 96T TH 9T
I FET fawm gro nigw wra w9 faan
T q1 fA@H ag e 4T 97; WX

(&) afz g, ar Jet oo ST
F q wiaarr ¥ freg w@v F9-
TRl g ?

waW W, W wier s, dn
"t aqr aAfeewrd  wa (Fimh
R widv) : (F) o (9). @
oS 9T A far 9 @ g Wi o
wER ®Y AT 9T @ &7 ey

WA A § wEmfAET W ke
st wThrEaTt 7 w1 Aaw 6 frafa

4984. ST WICOT AR : W &X-
frw-wrd Faft g7 Tar o gur w6t fiw

(%) = 78 ww ¢ f& afemm
TTATT ¥ Qi & da & g wIe-
dra we & afcrgr & forg wr & &
e T fean §; _

(@) war 7 oft =} s dare
arfeeardr srw w1 fraier wrefm &a ¥
e fwar wm ¢



101 Written Answers
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Reply to Letters of M. Ps. to Ministers

4985. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the PRIME MINISIER be

pleased to state:

(a) the stipulated time within which Central
Ministers and their Ministries should ordi-
narily acknowledge letters of Members of
Parliament and send full replies thercafter;

(b) the reasons why some Ministers and
their Ministries do not acknowledge such
letters or even when acknowledge late, replics
are never sent; and

(c) whether some specific instructions are
proposed to be issued in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC EMNERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TBRNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) to (c). Instructions already
exist suggosting that all communications
received by Minkstries from Members of
Peeliament should be acknowledged suitably
aad wheocwer necossary, an imterim reply
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should be sent to letters which cannot be
answered in full promptly; also, that com-
munications received from Members of
Parliament should receive priority. These
instructions are again being brought to the
nolice of the Ministrics.

Bhabha Committee’s Report oa Development
of Electrosics

4986. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of DEFENCE
be pleased to state:

(a) the action taken so far to implement
the recommendations of the Bhabha Com-
miltee on the development of clectronics;

(b) the production of electronic goods
during the years 1966, 1967 and 1968 so far;
and

(c) the steps which are being taken to
accelerate the production in the eloctronics
industry 7

THE MINISTER OF STATEIN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a), (b) and (c). The Govern-
ment have pted the recon dations of
the Bhabha Committee on the development
of clectronics in the country and have
appointed a high level Committee to advise
in the implementation of these recommenda-
tions.

The Bhabha Committee Report visualize
that the production of electronic items should
increase to about Rs. 300 crores per annum
by 1975 as against the production of Rs. 26.5
crores obtainable in 1964-65. The production
of clectronic items during last 2 years and
anticipated production during current year
is given below:—

1966-67 — Rs. 50 crores.
1967-68 — Rs. 65 crores.
1968-69 — Rs. 85 crores,
(anticipated)

Some of the important steps being taken
for the development of clectronics are as
umder:

(i) The liconsing of capacity for clec-
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capacity to meet the increasing re-
quirements. Steps are also being
taken to establish production of
high quality professional grade
components.

(ii) Adequate capacity is being created
for the manufacture of radio re-
ceivers, TV receivers and other
ittems of entertainment equipment.

(iii) Increased capacity is being set up
for the manufacture of test instru-
ments and computers.

(iv) A number of projects for research
and development for equipments,
components and materials required
for the electronic industry have been
sanctioned.

(v) Manufacturing units are being en-
couraged to create research and
development facilities in their pro-
duction units. Their applications for
import of testing cquipments for
research and development are being
favourably considered.

(vi) Addtional capacity is being set up
for the production of Radar and
Microwave Systems required for the
Air Defence Plan and for the manu-
facture of Line Communication
equipments,

Repatriation of Indian Nationals Detained
ln Durma

4987. SHRI S. C. SAMANTA:
SHRI BEDABRATA BARUA:

Will the Minister of EXTERNAL AFFA-
IRS be pleased to statc:

(a) the progress so lar made in the repatria-
tion of the Indian nationals detained by the
Burmese Government for the so-called
‘economic offences’;

(b) the stage at which the prosecution
launched against some of these persons
stands;

(c) whether the Indian Embassy in Burma
have been given any instructions to inter-
view these persons in Jail to check up whether
they are being properly treated and afforded
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necessary facilities just like, getting their
own food, engaging of Counsel to defend
themselves and to make diplomatic appro-

aches to the Burmese Government to secure
their carly release and settlement of their

cases; and

(d) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). Of the 25 Indians
who had been arrested in 1964 and later years
for economic offences 13 have been released
and the cases against 12 are pending. Of
this latter number 3 are on bail, 3 still in
jail, all facing trial, and the remaining 6 have
not yet been placed on trial. Those already
released are in different stages of repatria-
tion to India.

In November '67, 36 more Indians were
arrested but the specific charges against them
have not yet been revealed nor have they
been placed on trial. Our Embassy in
Rangoon has taken up the matter with the
Burmese authorities,

(c) and (d). The Embassy has taken all
possible action to interview such detenus and
to ensure their proper treatment and adequate
legal facilities.

Naval School in Chanakyapuri, New Delhi

4988. SHRT YASHPAL SINGH: Will
the Minister of DEFENCE be pleased to
state:

(a) whether Government arc awarc that
Naval School in Chanakyapuri, New Delhi
propose to raise the tuition fee from Rs. 20/-
p.m. to 25/- p.m. with effect from January,
1969 arbitrarily for the children of civilians
and, if so, the reasons thereof;

(b) whether it has the approval of Govern-
ment;

(¢) whether the School is rccognised and
whether any Government aid is being given
to the school; and

(d) if 30, the extent of aid being given?

THE MINISTER OF DEFENCE (SHRI
SWARANJSINGH): (a) to (d). A Nawval
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Primary School is run in Chanakyapuri as
a private institution, mainly for the welfare
of sailors in the barracks at Chanakyapuri.
The institution is unrecognised and gets no
aid from the Government. The Managing
Committee have, in connection with the ex-
pansion of the school and improvement of
the instructional facilities, apparently decided
to increase the fee for children of civilians
from Rs. 20.00 to Rs. 25.00 per mensem.
No Government approval therefor is neces-

Bary.
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HS-748 Aircraft

4990. SHRT HIMATSINGKA:
SHRI S. K. TAPURIAH:

Will the Minister of DEFENCE be pleased
to state:

(a) whether the Hindustan Aeronautics
Limited has recently designed and developed
a new aircraft HS-748, which is fit for

passenger and passenger-cum-cargo traffic;

() if so, the salient features of this air-
craft:

(c) whether this aircraft is fit to replace
the Dakota Aircraft still in service with the
Indian Airlines Corporation and, if so,
whether orders for sufficiemt number of
HF-748 have been placed with the Hindustan
Aeronautics Ltd. for replacing the Dakotas
in service with the Indian Airlines Corpora-
tion;

(d) whether this aircraft will alo be of
military use to the Indian Air Force: and

(e} if so, how many such aircraft are being
procured for the Indian Air Force and for
what purpose it would be used by the Indian
Air Force and the total number of orders for
the HS-748 reccived from differont parties?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) H. A. L. has not designed
and developed a new aircraft of designation
HS-748; this aircraft is being built by H.AL.
under licence from Hawker Siddeley Aviation
Limited, U. K. This aircraft is fit for passon-
ger and limited cargo transportation.

(b) Tt is & turbo-propeller aircraft with
normal operating speed of 225-250 Kts. at
an altitude of 12,000 to 20,000 fi. It can-
carry 40 to 52 passengers. The seats are
removable.

(c) This aircraft is fit to replace the Dakots
sircraft. I.A.C. have ordered a number of
HS-748 aircraft to replace the Dukotas in
service.



107 Writien Answers

(d) and (e). This aircraft will be used by
LA.F. for VIPs and for training purposes.
The L.A.C. have placed orderes for 14 air-
craft. Some order have also been placed by
the LA.F. but it is not in public interest to
disclose this number,

Reported Letter from Mr. Richard Nixon to
Rebel Nagas

4991. SHR1 SWELL: Will the Minister
of EXTERNAL AFFAIRS be pleased to
state:

(a) whether Government have investigated
the claim of the Vice-President of the Naga
National Council that he is in possession of a
letter from the American President of U.S.A.
Mr. Richard Nixon, assuring the Naga
National Council his assistance;

(b) whether such a letter exists; and

{c) whether Government have contacted
Mr. Nixon about that?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) to (c). Towards the end
of 1967 the Underground Nagas have mis-
chieviously spread a story that some members
of the Republican Party of the U.S.A. were
in symathy with them and that they had
received a letter to that effect from Mr.
Richard Nixon. Our Embassy in Washington
had made enquiries from Mr. Nixon's Office
and were assured that no such letter had been
sont by Mr. Nixon to the Underground
Nagas. The allegation has also been cate-
gorically denied by the U.S. Ambassador
in India.

Arrest of Indian Sikh Families in Shanghal

4952, SHRI BABURAO PATEL: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that 15 Indian Sikh
familics living in Shanghai have beon sudden-
ly arrested, deprived of their propertics, live-
stock and belongings by the Chincse Govern-
ment;
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(b) whether it is also a fact that one of the
Sikhs was confined in a seven by four feet
cell and was denied all exercise, visitors and
water and subjected to terrible torture day
and night;

(c) if so, the steps taken by Government
to rescue these Indian Sikhs; and

{d) if not, the reasons therefore?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) One Sikh of Indian nationality was
arrested by the Chinese authoritics on arbi-
trary charges and was subjected to ill-treat-
ment.

(c) On learning of the arrest, the Indian
Embassy in Peking had protested to the
Chinese authoritics against the vague charges
preferred as also the denial of consular
access to him. Government have taken all
possible steps for protecting the legitimate
interests of Indians in China.

(d) Does not arise.
nreayT wiew ¥ s fowm www

4993 st WWE wEW@: &
qa™ WAt g IO F I F fE

(%) w1 7g &= ¢ fr wrcay,
FaT 2w & ooy g wfesrd &
27 feamaY, 1965 & Wy a9
&1 [ 65-66 ¥ g 26 WAL A
MR Ay i Rram s s aa d
a% a9 oWr i ames fimar &1 W
wroen fey man a;

(a) w1 32 A 7= 5 MR
fa¥ & =rovhr, wem Wi fawfan
fowre @@ # oy wwhww ®1 wfie ofe
FraT & w7 ¥ wre fear mr ;W)

() afe gt, @ Fwr weww ¥ @
et oA ?



109  Written Arswers

wam walt, ww wfew st doen
woft owr ddfeward W (oot
i atd) : (%) & (7). =ifea
AT T NAW FORT ¥ oy Ay A7
Y & w1 Ay Y wr g W @ )
wgT T & AT |

M. Ps. Included in Indian Delegation to U.N.

4994. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the names of the five Congress Members
of Parliament who have been included in the
Indian Delegation to the United Nations
General Assembly this year;

(b) the reasons for which Government
could not nominate Members of the other
political parties;

(c) the cost of this delegation and the
exact benefit of it to the country;

(d) whether such special delegations to
U. N. are reserved only for members of the
Congress party; and

(e) the amount of foreign exchange roloas-
ed to them?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a)

1. Shri Shantilal Kothari
2, Kumari Mary Naidu
3. Shri K. R. Ganesh

4, Shri M. N. Neghnoor
§. Shri T. H. Sonavanc

(b) and (d). The delogation represcats. the
Government and naturally only those
members are included in it who agree with
Government's policies.

(c) The expenditure on the entire Indian
delegation, including the five Members of
Parliament, is estimated at Rs. 640,986
The cost likely to be incurred on the 5 MPs
is Ra. 2,06,332/-. India’s participation in the
Geseral Asssmbly of the UN is necessary
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as & Member State and is certainly of benefit
to us.

(¢) The foreign exchange componert of
the expenditure on the entire Indian deloga-
tion is estimated at Rs. 4,83,582.00.

Haj Pilgrims

4995, SHRI BABURAO PATEL: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state: '

(a) whether it is a fact that for over 15,000
Muslim pilgrims to Haj, foreign exchange
of over Rs. 2,50,000/- was provided during
the year 1968; and )

(b) the reasons why such a large number
of Indian Muslim nationals are permitted to
go to Haj in the present hard days of foreign
exchange scarcity ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Indian pilgrims for the Haj
in 1968 were allowed a provision of Rs.
2,36,25,000/- as forcign exchange,

(b) The number of Haj pilgrims was
limited to 15,000 consistent with India's
foreign exchange resources and the customn
followed in this regard in the past years.

Atomic Power Station in Rajasthas

4996. DR. KARNI SINGH: Will the
PRIME MINISTER be pleased to state the
up-to-date progress of the project of the
atomic power station in Rajasthan for its
expansion to 40,00,000 K.W. capacity for
which an agreement was signed between the
Governments of India and Canada in 19667

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): The Rajasthan Atomic Power
Station will consist of 2 units of 200 MWe
each. Both the units have bean sanctioned
and their construction is in progress, The
first unit is expected to be ready for opera-
tion by early 1971 aad the second in 1973.
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Hindustan Aeromautics Ltd.

4997. SHRI D. C. SHARMA: Will the
Minister of DEFENCE be plcased to state:

(a) whether the productivity has been low
in the Hindustan Acronautics Limited
according to the report for 1967-68;

(b) if so, the reasons therefor; and

(c) the steps taken to gear up the whole
machinery to increase production to a satis-
factory level?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir. The productivity
has been low in the Bangalore Division of
Hindustan Acronautics Limited during the
year 1967-68;

(b) and (c). The output has been afTected
by technical and production problems and
delay in receipt of essential supplies. A
detailed examination of the Bangalore Divi-
sion was undertaken recently and certain
measures have been taken to improve its
performance. In particular, the Production
Planning Department is being reorganized
with the assistance of a team from the Ad-
ministrative Staff College, Hyderabad. The
Acronautics Committes has also made cer-
tain, recommendations regarding the reorga-
pization of Hindustan Aeronautics Ltd.
and based on these recommendations, neces-
sary changes are being made in the organiza-
tional structure of the Company. The Com-
mittee is expected to make further recom-
mendations to improve the working of Hin-
dustan Aeronautics Ltd.

Exploration of Atomic Mineral Resources

4998. SHRI D. C. SHARMA: Will the
PRIME MINISTER be pleased to state:

-+ . (a) whether it is a fact that India’s atomic
mineral resources are siill largely unoxplored ;
(b) If so, the reasons therefor; and

() tho steps proposed to be taken in this
dicection ? ' '

" THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA

DECEMBER 18, 1968

Written Answers 112

GANDHI): (a) Mo, Sir.
(b) and (c), Do not arise.
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Shifting of ltems of Planning to Rural Areas

5000. SHRI LOBO PRABHU: Will the
PRIME MINISTER be pleased to refer to
the reply given to Unstarred Question No.
1430 on the 20th November, 1968 and state:

(a) the items of Planning which are being
shifted to rural areas to correct the balance
considering that only 4 million employment
opportunitics out of M.5 million generated
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by the Third Plan are in the rural sector; and

(b) whether Planning Commission propose
to support an indicative Plan for other ameni-
ties for raising the standard of service in rural
areas, like metalling of roads inside the village,
shops, hotels and cinemas ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). The employment
generated in the rural areas comprises mot
only employment in agricultural occupations,
which is estimated at 4 million but a consi-
derable volume of non-agricultural employ-
ment which is created as a result of the deve-
lopment of irrigation, rural roads, housing,
schools, village and small scale industries and
services, It is not possible to indicate the total
employment opportunities thus gencrated
in the rural arcas as scparate figures of in-
vestmeats in rural and urban arcas under
these other sectors are not available,

In the Fourth Five Year Plan, high priority
is envisaged for the promotion of agriculture,
minor irrigation, village and small-scale
industries, rural communications, rural
schools, hospitals, etc. This is expecled to
ensure @ more rapid development of rural
economy. The precise details of the pro-
grammes to be included in the Fourth Plan
have yet to be finalised.

Pakistanl Piquet Near Sandek Village
Ferozepur

5001. SHRI K. P. SINGH DEO: Wwill
the Minister of EXTERNAL AFFAIRS be

ploased to state:

(a) whether it is a fact that Pakistan has
posted a piquet within 150 yards of the
Hussainiwala border near Sandek village in
Ferozepur in violation of the ground rules;
and

(b) if so0, the steps taken by Government
in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
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GANDHI): (a) and (b) No new post has
been constructed by Pakistanis at Sandherke
within 150 yards of the boundry opposite
the Indian piquet at Ulloke.

The present post at Sandherke has been in
existence since 1962. The Pakistan side
contends that it is beyond 150 yards from the
boundary.
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Moaey being Received by Chiness Livieg In
Calcuita from Commanist China

5003. SHRI D. N. PATODIA: Wil
the Minister of EXTERNAL AFFAIRS be
pleascd to state:

(s) whether it is a fact that a large number
of Chincse living in Calcutla are recciving
money {rom the Communist China;

(b) whether it is also a fact that the Chinese
Embassy in Delhi acts as the disbursing
ageocy; and
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(c) if so, whether Government have tried
to find out the modus operandi and whether
it has also been ensured that the money
thus channelised does not go into the hands
of the Naxalites in the country?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) Small sums of money have been re-
ceived by some of the Chinese nationals in
Calcutta from the Chinese Embassy in New

(c) The amount is normally sent by money
order by the Chinese Embassy. Mere rcceipt
of such money orders is not actionable under
the law, but vigilance over the activities of
the receipents is being maintained.

National Development Council’s Meetlng

5004. SHRI D. N. PATODIA: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that a meeting of
the National Development Council was held
recently at New Delhi; and

(b) if so, the main decisions taken at the
meeting 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) A meeting of the Com-
mittee of Chlef Ministers of the Mativnal
Development Council was held in New Delhi
on November, 29, 1968,

(b) The Committee considered the ques-
tion of mobilising additional resources by
the States for the Fourth Five Year Plan,
Various suggestions were made and dis-
cussed. In the light of the discussion, the
State Governments have been requested to
formulate their proposals and communicate
them to the Planning Commission.
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Talks with U. K. Foreign and Commonwealth
Secretary

5010. SHRI S. K. TAPURIAH:
SHRI HIMATSINGKA:
SHRI SITARAM KESRI:
SHRI1 VALMIKI CHOUDHARY:

SHRI BENI SHANKER SHARMA:

SHRI P. C. ADICHAN:
SHRI M. L. SONDHI:

Will the Minister of EXTERNAL AFFA-
IRS be pleased to siate:

(a) whether Mr. Michael Stewart, the UK.
Foreign and Commonwealth Secretary re-
cently paid a visit to New Delhi to explain
a way and clarify some of the obvious im-
pressions created by his reported statements
from Pakistan regarding the Indo-Pak rela-
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tions particularly relating to the Kashmir
issue;

(b) if so, what was the sum and substance
of the clarifications given by him; and

(c) Government's reaction thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) No, Sir. He paid a visit
to India at the invitation of the Government
of India.

(b) and (c): Does not arise. Government
have however welcomed the declaration of
the British Government that issues with
Pakistan should preferably be settled bilater-
ally.

Diamond Harbour Sluice Gates

5011. SHRI K. HALDER: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Diamond
Harbour sluice gates are under the control
of military authorities, being a protected
place;

(b)if so, whether the sald gates are neither
repaired nor the mouth of the canal desilted
for a number of years as a result of which vast
tracts of cultivable land are inundated;

(c) whether Government propose 1o allow
the representatives of the people to enter
into the arca wherever necessary for irriga-
tion purposes; and

(d) if so, whether the permission of the
military authorities will be necessary for
entering into that area?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (@) to (d). The
information is being collected and will be
laid on the Table of the House in due course.

Recruitment of Fishermen in Nary

5012. SHRI LOBO PRABHU: Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question No.
2316 on the 27th November, 1968 and state:

{(n) whether Government propose 10 ascere
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tain if fishermen are adequately represented
in the Navy;

(b) whether Government have examined
the advantages of recruiting, for the Navy,
those persons who have natural proficiency
on water and if so the measures prescribed
in this regard; and

(c) whether there are instructions that
Recruiting Officers for the Navy should pay
special attention to coastal areas and if so,
the reasons for not recruiting fishermen to the
Navy from the South Kanara District?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) As recruitment to
the Navy is not made on Community basis,
this question does not arise.

(b) Aptitude to sea life is only one of the

many requisites for entry into the Navy and
keeping all relevant aspects into considera-
tion, only the best possible recruitment is
made.

(c) No, Sir.
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Slicing of Plan Outlay of Delhi

5014. SHRI M. L. SONDHI: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that the Planning
Commission has sliced the plan outlay of
Delhi to Rs. 225 crores agrinst a demand of

L Rs. 405 crores by the Delhi Administration;

and
() if 0, the reasons therefor 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATT INDIRA
GANDHI): (s) and (b). Proposals reccived
from Delhi Administration are stifl under
consideration. d )
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Banning of Commenal Writings in Press

5016. SHRIR. K. SINHA: Will the Mini.
ster of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the lasue of banning of commu-
nal writings in the press was also discussed-
at the Zonal Conforence of the Information
Ministers held in December, 1968; aad

(b) if s0, the details thereof and nature of
decision taken?

‘THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
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SHAH): (a) and (b). The question of deal-
ing with writings in the Press likely to inflame
communal passions was discussed at the
East, West and North Zonal Conferences of
Information Ministers recently. The con-
ferences were unanimously of the view that
close scrutiny by the Central and State
Governments should be maintained over
writings of a communal character in the
Press. Failing persuasion, the habitually
defaulting newspapers may have to be pro-
secuted under the law. It was agreed that in
such cases a coordinated approach would be
maintained between the Central and State
Governments in the matter of issue of Govern-
ment advertissments,

New Constitution for Bhutan

5017. SHRI SITARAM KESRI: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Bhutan has sought the assis-
tance of India in drawing up a new constitu-
tion; and

{b) if so, Government®s response thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) does not arise,

Return of Rebel Naga Leader from China

5018 SHRI SITARAM KESRI: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the Pro-Phizo
faction leader "General’ Mowa has returned
to India with a band of Nagas after receiving
military training in China; and

(b) if 80, steps taken to meet the situation
arising out of his return and the preparation
by the Pro-Phizo section for starting hosti-
lities ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
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GANDHI): (a) and (b). According to in-
formation reaching Government the Under-
ground leader, Mowa Angami, with a gang
of Nagas trained in China, has been on the
border of Nagaland in Burma since August
and has been making attempts to gain entry
into Nagaland but without success so far.
It is understood that Mowa Angami has
split up his gang into small groups to facilitate
their entry into Nagaland. Our security
forces are aware of these developments and
have taken necessary measures to prevent
entry of these groups. Should these gangs
manage to come in, in adequate numbers and
restart hostilities, our security forces are in
a position to deal with them effectively.

A. I. R, Mechanics Working on Live
Transmitters

5019. SHRI D. N. PATODIA: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether it is a fact that during the last
16 months six fatal accidents took place as
A.LR. Mechanics were made to work on live
transmitters by their Officers;

(b) whether one of the workers also died
of this accident;

(c) whether it is permissible under the
safety regulations for any Officer to ask the
Mechanics to work on live wires;

(d) if not, whether any high level enquiry
has been conducted to find out as to how
such orders were passed; and

(¢) whether compensation has been paid
to the deceased employees and the injured
ooes and if not, the reasons thereflor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) No, Sir. A. 1. R. Mechanics
are not required to work on live points when
transmitters are working. During the last
16 months, there were five accidents involving
gix persons, wiz. thros Mechanics, one Cleaner,
one Senior Engincering Assistant, and one
Khalasi, working on tmnsmitters. Of them,
one accident involving one Mechanic was
fatal and others were of minor neture.

() Yes, Sir. One Mechanic died as 2
sesult of ome of these accidents.
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(¢) No, Sir.

(d) An inquiry was made and it was found
that the deceased had not been required to
work on live points, but had accideotally
come into contact with a live point.

(¢) An ex-gratia grant of Rs. 1,000/ has
been made to the family of the deceased in
addition to the voluntary assistance which
members of the staff have given. Orders for
payment of gratuity and extra-ordinary
pension to the widow of the deceased have
been issued. A proposal for a grant from the
Compassionate Fund of India is under con-
sideration of Government. In the case of
the five other persons, no compensation was
paid, as the accidents were of very minor
nature,

Launching Ranges of Satellites

5020. SHRI D. N. PATODIA: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that more launching
ranges are to be set up for the new project
of launching satellites; and

(b) if s0, whether locations thereof have
been finalised 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir,

(b) Not yet Sir.

Gajendragadiar Commisslon's Report
om Development of Kashmlr

5021. SHRI D. N. PATODIA: Will the
PRIME MINISTER be ploased 0 state:

(1) whether it is a fact that the Gajondra-
sadkar Commission in its report has suggested
that Kashmir's development should be the
special charge on the Centre considering the
strategic and other importance of the region;

(b) if s0, to what extent the Stste's deve-
lopment plans are being financed by the
Centre at present; and _

(c) Government's reaction (o the sugges-
tion meationed in part (z) above?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) to (). The Gajendragad-
kar Commission was appointed by the
Government of Jammu and Kashmir, Action
on its report is primarily the responsibility
of the State Government. However it may be
stated that the State’s Annual Plan, 1968-69,
will be wholly financed by the Centre.

Non-Gazetted Ministerial Staff in Atomic
Energy Department

5022. SHRI HARDAYAL DEVGUN:
Will the PRIME MINISTER be pleased to
state;

(a) the total number of temporary non-
gazetted ministerial staff in the Department
of Atomic Energy;

'(b) how many of them had completed more
than 3 years or more of service on the 1st
July, 1968; and

(c) the reasons for not declaring them per-
manent or quasi-permanent so far?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) 1648,

(b) 915.

(c) The cases of employees who have com-
pleted 3 years' service as on 1.7.1968 are under
review and action is being taken to make
them permanent/quasi-permanent on the
fulfilmeat of the prescribed criteria for
confirmation.

Foreign Service Inspector’s Recommendations
on Indian Missions Abroad

5023. SHRI LATAFAT ALl KHAN:
Will the Minister of EXTERNAL AFFAILRS
be pleased to refer to the reply given to Un-
starred Question No. 3204 on the 4th Decem-
ber, 1968 regarding the Foreign Service
Inspector’s dations on Indian
Missions Abroad and state:

(a) the further time likely to be taken in
abolishing 110 posts out of 253 recommended
for abolition in the Indian High Commission
in London;
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(b) the total amount of foreign exchange
lost due to the delay in abolishing the 110
posts; and

(<) the total staff under different Ministries/
Departments individually and foreign ex-
change spent on them annually?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) The Ministries/Depart
ments concerned are continuing their efforts
to implement the recommendations of the
Foreign Service Inspectors as early as pos-
sible.

(b) Does not arise.

(c) A statement is laid on the Table of
the House. (Placed in Library. See No. LT-
2766/68)

Poona Cantonment Board

5024. SHRI HEM BARUA: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Cantonment
Board Poona has been deprived of the re-
venue accruing to it from building applicas
tions issued by the Civil Area Committee;
and

(b) if so, the reasons for the suspension of
these powers of the Cantonment Board in
this regard?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) No fee is charged
by the Poona Cantonment Board in respect
of building permission. The question of loss
of revenue from building applications does
not accordingly arise.

(b) Does not arise.

Expenditure on Publicity Incurred by Indian
Embassies during Prime Minister's Tour
of Latin American Countries

5025. SHRI MADHU LIMAYE: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the amounts spent by our Embassics
on pre-publicity and publicity during the
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Prime Minister's tour to the Latin American
countries and after the tour; and

(b) whether expenditure in connection with
the tour and its publicity is considered neces-
sary by Government ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Rs. 1,06,074/95 (Rupees
One lakh six thousand and seventy four and
paise ninetyfive).

(b) Yes, Sir.

Acquisition of Land by Permanent Magnets Co.

5026. SHRI MADHU LIMAYE: Wil
the PRIME MINISTER be pleased to refer
to the reply given to Starred Question No.
383 on the 27th November, 1968 and state:

(a) whether Government have since col-
lected further information through the
Maharashtra Government or through their
own Government about the ownership or
tenancy rights for the land acquired by the
Housing Board for house construction and
later on transferred to Permanent Magnates
Company;

(b) whether Government have re-examined
the question of propriety of this deal;

(c) whether Government propose 1o
appoint an Enquiry Commission to look into
this Matter of this incident in particular;
and

(d) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) The State Government has
furnished further information in the matter
as follows:—

The land was purchased by the Maha-
rashtra Housing Board from a private party,
in October, 1958. Before the purchase deed
was finalised, the proposed purchase was
advertised in local newspapers through the
Legal Adviser of the Board, and objections
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were invited. No claims or objections were
filed.

Prior to the purchase, the land stood in
the name of the Billimoria family in the
record of rights. During the Second World
War, the land was requisitioned by the
Government for military purposes and was
de-requisitioned and handed over to the
Billimoria family only in 1956. Upto that
tim e the land remained in the possession of
Government,

Some people were cultivating a portion of
the land. The agriculturists filed appeals
before the Revenue authorities, including the
President of the Maharashtra Revenue Tri-
bunal, asking that they be treated as agricul-
tural tenants. Their appeals were rejected
by the Tribunal on 10.7.1961. Thereafter,
the unauthorised cultivators were removed
from the Board's land through the Com-
petent Authority of the Maharashtra Housing
Board, Bombay. But the trespass is being
continued, and the process of removing also
continues. Now some trespassers have filed
appeals before the Government of Maha-
rashtra against the cviction orders issucd by
the Competent Authority.

Some persons had filed fresh application
before the Mamalatdar, Andheri after the
issue of judgment by the Tribupal, claiming
rights in the land. Most of the applications
have been dismissed, but three appeals are
still pending with the Mamalatdar,

The State Government have added that
they are not aware whether the agriculturists
are Adivasis,

(b) to (d). The matter falls within the
jurisdiction of the State Government. The
Government of India do not consider any
enquiry to be called for.

Derelopment Schemes of West Bengal

5027. SHRI JUGAL MONDAL: Wib
the PRIME MINISTER be pleased to state:

(a) the details of development schemes
of West Bengal included in the First, Second
and Third Plan;
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(b) the numbers and names of such schemes
which have been completed;

(c) whether all these developments schemes
were completed in time; and

(d) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) to (d). A statement relating
to irrigation, power and industrial sectors
schemes is laid on the Table of the House.
[Placed in Library. See No. LT-2767/68.]

Further information is being collected and

will be placed on the Table of the House as
soon as available,

Exemption of Bengali Films from
Entertainment Tax

5028. SHR1 JUGAL MONDAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any Bengali Film produced
by the Bengali Film Industry during the last
five years has been exempted from entertain-
ment-tax; and

(b) if so, the names thereof and reasons
for their exemption?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). The required informa-
tion is being collected from the State Govern-
meoats and will be laid on the Table of the
House in due course.

N. C. C. In West Bengal

5029. SHRI JUGAL MONDAL: Wil
the Minister of DEFENCE be pleased to
state the amount proposed to be spent during
1968-69 on the Nationat Cadet Corps in West
Bengal by the Central Government and the
State Government respectively 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): The entire cxpenditure on
NCC is not booked scparsiely. Hased on
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per capita cost of the planned strength of
NCC in West Bengal during 1968-69. the
approximate expenditure by the Central
Government and the Siate Government
would be Rs. 92.81 lakhs and 75.14 lakhs
respectively.

Advisory Committees

5030. SHR1 JUGAL MONDAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Unstarred Question No.
547 on the 13th November, 1968, and state:

(a) whether the required information re-
garding Advisory Committees under his
Ministry has since been collected; and

(b) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir.

(b) A statement giving the requisite infor-
mation s laid on the Table of the House.
[Pluced in Library. See MNo. LT-2768/68.]

Investmont in  Sciestific and Tochnolegical
Research

5031. SHRI JUGAL MONDAL: Wil
the PRIME MINISTER be pleased o state:

(a) whether the Planning Commission have
made any estimates of resources for invest-
ment in Scientific and technological researches
during the Fourth Plan; and

(b) if so, the details thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). Investment on
scientific and technological rescarch is widely
dispersed under various organisations, both
Government and non-official. In drawing up
the Fourth Plan preposals an sttempt is
being made to bring together such informe-
tion in respect of organisations directly
engaged in scientific and technological re-
search The picture will be clear when the
Fourth Plan s finaliscd.
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Aecommodation for Military Personnel
When Posted at Family Stations

5032. SHRIMATI NIRLEP KAUR: Will
the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that military per-
sonnel when posted at family stations after
their tenure at front are provided family
quarters and arrangements are made o get
their wards admitted in schools:

(b) if so, whether it is also & fact that in-
spite of this, a number of military personncl
posted at Palam (Delhi) have not been pro-
vided any accommodation; and

(¢) if so, the reasons therefor and the
number of these military personnel?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Military per-
sonnel posted at family stations are entitled
to family accommodation to the extent of
the prescribed percentages of authorised
married establishment. Where adequate
defence owned accommodation is not avail-
able, the same is supplemented by hired
accommodation to the extent possible, while
the rest of the entitled personnel can claim
reimbursement of rent/compensation in licu
of quarters. The deficiencies of married
accommodation are being steadily reduced
by new construction according to a phased
programme.

While there are no arrangements to
gurantee admission in schools to the wards
of military personnel postzd to  family
stations, there is usually no, difficulty in
getting such admissions.

(b) and (c). The information desired in
respect of Palam Station is being collected
and a statement will be laid on the Tablc
of the House.

Clash with Rebel Nagas

5033. SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether it is a fact that there was a
clash recently at Meyoena, ten miles off
Kohima, botween the Indian Security Forces
and the Underground Nagas; aad
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(b) if so, the details of the incident and
the casualities suffered on both sides?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a)and (b): On the 2nd Decem-
ber, 1968 our security forces, searching for
China-returned Underground Nagas, raided
a camp near Mozema, approximatcly 10
kilometers West of Kohima, which was
reported to be one of their hideouts. After
an exchange of fire lasting for about an
hour, the inmates of the camp retreated to
the jungle. Their camp was destroyed and
some arms and ammunition ware recovered.
No casualty was suffered by the security
forces. The casualties suffered by the Under-
ground Nagas are not known,

Squadrons of Russian Navy in Indlan Ocean

5034, SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(n) whether it is a fact that recently two
small squadrons of the Russian Navy cruised
the Indian Ocean;

(b) if so, whether the decision or the
performance of the deed was communicated
to Government;

(c) the details and main objective of and
behind this incident; and

{d) Government's reaction thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) Government has no infor-
mation in the matter,

(b) to (d). Do not arise.
Indian Nationals under Detestion in Borms

5035. SHRI BEDABRATA BARUA:
Will the Minister of EXTERNAL AFFAIRS
be ploased 1o state:

(a) whether it is a_fact that many Indian

nationals are in the detention of Burma
Governgent for st about onc yeer; and
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(b) if so, their number?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) and (b). According to in-
formation available with us 81 Indian
nationals are under detention for economic
and immigration offences. In addition, 10
more Indian nationals were arrested during
the first few months of 1968 but the nature
of their offences have not been intimated.

Atomfic Development Works

5036. SHRI SHIVA CHANDRA JHA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government have finalized
the amount to be spent during the Fourth
Plan on the atomic development works; and

(b) if so, the total amount to be spent and
on what projects?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) No, Sir,

(b) Does not arisc.
Foreign Experts for Indian Planning

5037. SHR1 SHIVA CHANDRA JHA:

Will the PRIME MINISTER be pleased to
state:

(a) whether Government propose to invite
some planning cxperts from abroad for con-
sultation about Indian planning;

(b) if so, when and who they are; and

(c) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) No, sir.

(b) Does not arise.
() This is not considerod necossary,
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Dutles of Cultural Attache in Indian Embassy
in U.S. A.

5038. SHRI SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the functions of the Cultural Attache
in the Indian Embassy in U, 5. A.;

(b) whether those functions are performed
by the present Cultural Attache; and

(c) if so, the details thereof and if not,
the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) There is no officer desig-
nated as Cultural Attache in the Indian
Embassy in U. 5, A,

(b) and (c). Do not arise.

Separate Indian Ambassador in Cuba

5039. SHRT SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government propose to have
separate Indian Ambassador in Cuba;

(b) if so when; and
() if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHTI): (a) No, Sir, not for the present.

(b) Does not arise.

(c) The present arrangement under which
the Indian Ambassador resident in Mexico

is concurrently accredited to Cuba, is gene-
rally satisfactory.

Indo-Pak Conflict of 1965

5040. SHRI SHIVA CHANDRA JHA:
Will the Minister of DEFENCE be pleased
to state:

(a) far how long (in hours) the Indo-Pak
conflict in 1965 lasted;



137 Written Answers

(b) how many tanks of Pakistan were
destroyed by India;

(c) how many Indian and Pakistani
soldiers were killed during the conflict;

(d) how much territory of Pakistan was
captured during that conflict;

(¢) how much of that territory has been
retained uptill now by India; and

(f) whether the occupied areas were re-
turmed to Pakistan and if so, on what con-
dittons ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) The conflict com-
menced on the Sth August, 1965 with the
massive infiltration of armed men from
Pakistan for the purpose of armed action in
Indian territory. The ccasefire became
effective at 0330 AM on the 23rd September,
1965. The above period is about 1,180
hours,

(b) 475 Pakistani tanks were destroyed or
damaged. Of these 39 were captured in
serviceable condition.

(c) 3,295 personncl on our side have heen
killed, including some of those who were
earlier reported as missing but now presumed
to be killed. Over 5,800 Pakistani personnel
were killed.

(d) 470 square miles, In addition, 270
squarc miles in Paklstan-occupied-Kashmir
were also occupicd by our forces.

(¢) None.

(f) Yes, Sir, under the Tashkent Declara-
tion which provided for withdrawal of armed
personnel of India and Pakistan to the posi-
tions they held prior to 5 August, 1965.

Commumity Radio sets in Rural areas

5041. SHRI DHIRESWAR KALITA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the total number of community radio
sets in the rural arcas at present;

(b) the percentage of the rural population
which is covered by these sets;

(c) how many of thesc sots are in working
order; and
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(d) how long it will take to cover the entire
rural population with community radio
sets?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) to (d). Information is being
collected and will be laid on the Table of
the House.

Target of One Radio Set for Every Indian
by 1971

5042. SHRI DHIRESWAR KALITA:
Will the Minister of DEFENCE be pleased
to state:

(a) whether the UNESCO has visualised
one radio in every Indian home by 1971;

(b) whether it is possible to realise this
vision by 1971;

(c) if not, the reasons therefor; and

(d) the steps which are being taken by
Government to meet the growing demands
for radio receivers in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (d). A statement Is
enclosed.

Strarement

UNESCO has visualiscd that in developing
countries there should be a minimum of one
radio receiver for every 20 persons and that
the ultimate objective should be to have one
radio in every family.

The number of broadcasting receivers
licensed as on 31-12-1967 was about 7.6
million. The production of radio recelvers
during 1968 is expected to be 2 million Nos.
It has been planncd that by 1973, the annual
production should be 7 million radios.

Steps have been taken to ensure that cheap
radios of good guality are produced in large
mumbers. 75% of the new capacity being
established for manufacture of radios is for
cheap radios. Manufacture of components
which go into the radios is being established
on a mass production basis. The price of
components and of radios have been coming
down aad arc expected tp go down further.
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With the additional capacity that is being
established and the large scale production of
cheap radio sets, it is expected that the
minimum target of 1 receiver for every 20
persons would be met by the end of the
Fourth Plan.

Price of Low Cost Radio Sets

5043. SHRI DHIRESWAR KALITA:
Will the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the prices of
low cost radio sets producted in the country
are much higher than the prices of similar
sets produced in other countries like Japan;

(b) if so, what are the reasons for the high
prices of the Indian made sets; and

(c) the steps which Government have
taken to bring down the prices of Indian
made Jow cost radio sets?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) and (b). The prices of low
cost radio receivers manufactured in the
country have come down considerably, though
they are still higher than the prices of similar
scts manufactured in Japan and some other
countries. The main reason for the higher
prices is the high cost of indigenous electronic
components which go into the manufacture
of radio receivers.

(c) Steps have been taken so that com-
ponents become available at cheaper prices,
which would further bring down the prices
of Indian made low cost radio receivers.
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Films for Adults only

5046. SHRI K. N. PANDEY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(e) the names of the Films which have been
passed by the Central Board of Film Censors
For ‘Adults only" during the last five years;
and =

(b) the names of those films in respect of
which no cut at all was applied by the Board
during the above period?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). The jnformation is
being collected and will be laid on the Table
of the House in due course.

Hindi Films for Exhibition in Foreign
Countries

5047. SHR1 K. N. PANDEY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any Hindi Film produced by
the Film Industry during the period from
January, 1968 to November, 1968 has been
sent to foreign countries for exhibition;

(b) if so, the names of such films and
whether they have been sent by Private
Agencies or Indian Motion Pictures Export
Corporation; and

(c) if thesc have been sent by Private Film

* Agencies, the names of such Private agencies 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) to (c). Information is being
collected and will be laid on the Table of
the Housc.

Basaieg of Films Released by Certals
Distributors

5048. SHRI K. N. PANDEY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(») whether any of the films that have been
distributed by (i) Paramount Films, (ii) Col-
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umbia Films Limited, (iil) 20th Century Fox
in India during the last two years and upto
end of November, 1968 were banned by the
Central Board of Film Censors, and

(b) if so, the names of such films?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). Yes, Sir. The titles
of the films with the names of the applicants
who applied for certification thereof are as
follows:—

Period Name of the film Name of the Remarks
applicant

1966-67 1. Beach Ball Paramount Films

2, Die: Die my Darling  Columbia Films

3. The Chase Columbia Films

4. What's New Pussycat  20th Century Fox

5. Cast A Giant Shadow 20th Century Fox Revised version certified.
1967-68 1. For a Few Dollars More 2oth Century Fox

2. The Jackals 20th Century Fox

3. Deat Heat On A Columbia Films

Merry Go Round

4. Alfic Paramount Films - Revised version certified,

5. The Idol Paramount Films
1.4.1968 to 1. The Incident 20th Century Fox*  *Om receipt of an appeal from
30.11.1968

2. Navajo Joe

the applicants against the
decision of the Central Board
of Film Censors refusing to
grant a certificate of public
exhibition, the Central Gowt.
had ordered the Board to
certify the film as suitable for
public exhibition restricted
to Adults only.

20th Century Fox

Film “Gauri®”

5049. SHR1I D. BASUMATARI: Wwill
the Minister of INFORMATION AND.
BROADCASTING be pleased to state:

(a) whether a recently released picture
named “Gauri” produced by Shri Shivaji
Ganesan of Madras shows gruesome details
of an eye-operation;

(b) if so, the reasons for which the picture
was not certified for adults only; and

(c) whether any Film produced by the Film
Industry has shown eye operation of this
type and if so, the names of such films?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). The scene relating to
the eyc-operation no doubt makes an un-

pleasant sight, but it cannot be said to be
gruesome. The film was given a ‘U’ certifi-
cate by the Central Board of Film Censors
after consideration of all the implications
involved and it would not be correct for
government to intervene.

(c) Similar eye-operations have been
shown in a number of Indian films including
the film “Shanti" the original Tamil version
of the film “Gauri” and a docummentary
shot.

Tashkent Film Festival

5050. SHRI D. BASUMATARI: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state the
pames of film stars who participatéd in the
Tashkent Film Pestival recently and the basis

on which they were sent for participation
there?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): The Indian official entries in the
Tashkent Festival were (1) Anupama and
(2) Chemmeen. Accordingly, two delegates
in respoct of each film were nominated in
terms of the festival rules and regulations;

1. Shri Hrishikesh Mukerjee,
Director, Film Anupama.
2. Shri L. B. Thakur,
Producer, Film Anupama,
3, Shri Ramu Kariat,
Director, Film Chemmeen,
4, Shri Babu,
Producer, Film Chemmecn.

2. The Indian Film Delegation led by the
Deputy Minister, Information and Broad-
_casting, also visited Tashkent after complet-
ing their engagement in Moscow at the invi-
tation of the Soviet authorities. The delega-
tioa included the following:—

1. Shri Rajinder Kumar
2. Shri Ramanand Sagar
3, Shri A. L. Raghavan
4, Shri Amrita Lingam
3. In addition, the Tashkent Festival
authorities had sent direct invitations to a
number of film personalities out of which the
following were reported to have actually
participated in the Festival:—
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Release of Nepalese Arrested on
Indo-Nepalese Border

5052. SHRI VALMIKI CHOUDHARY:
Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether the Government of Nepal
have demanded release of four Nepalese
recently arrested by the Indian officials in
Susta on the Indo-Nepalese border;

(b) if 80, the circumstances, in which these
persons were arrestod and whether it involves
some boundary dispute between India and
Nepal and if so, the details thereof; and

(c) the reaction of Government to the
Nepal Government's request?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): (a) to (c). The attention of the
Hon'ble Member is invited to the statement
made in the House by the Deputy Minister
of Exiernal Affsins onJDecember 11. 1968.
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Release of Films

5053. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state:

(a) whether it is a fact that the Central
Board of Film Censors has accorded their
sanction for release of the films (i) Sadhu Aur
Shaitan, (i) Diwana, (iii) Sanghursh, (iv) An
Evening in Paris, (v) Jhuk Gaya Aasman;
and

(b) the date on which these films have
been censored by the Board and whether in
these films, cuts were applied and if so, in
which films?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir.

(b) Name of the film

Date of

certification

(i) Sadhu Aur Shaitan 15.11.1968
(ii) Diwana 21.10.1967
(iif) Sanghursh 19.9.1968
(iv) An Evening in Paris  31.10.1967
(v) Jhuk Gaya Aasman 25.5.1968

The films *Sadhu Aur Shaitan", “Sanghursh"
and “An Evening in Paris” were granted
certificates by the Central Board of Film
Censors subject to cuts, “Jhuk Gaya Aasman®
was granted clear ‘U’ certificale subject to
cuts accepted. The film “Diwana” was
granted a clear ‘U’ certificate.

Nomipations to Film Federation, Screen
Actor Gulld and IMPPA

5054. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state:

(a) the names of the members of the Film
Federation of India, Screen. Actors Guild
of India and Indian Motion Pictures Pro-
ducers Association nominated in 1968-69;

(b) the number of films titles that have
boon registered in the All India Motioa
Piotures Producers Amociation during the
last cleven months and names of banners
in which these titke were registered;
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(c) whether any fee has been paid by the
film companies to register their film titles;
and .
(d) if so, the amount thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) to (d). These are private orga-
nisations and Government have no informa-
tion about thesc details nor have Govern-
ment made any nomination of members to
these bodies.

Placing of Confidential Files Relating to
Communist China at the Disposal of Shri
R. K. Nehru, Former Forelgn Secretary

5055. SHRI 8. K. TAPURIAH:
SHRI C. C. DESAIL:
SHRI D. N. PATODIA:

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state:

(a) whether it is a fact that confidential
files/papers relating to the Communist China
have been placed by Government at the dis-
posal of the former Foreign Secretary, Shri
R. K. Nehru;

(b) if so0, for what purpose;

(c) whether files/papers have been placed
at Shri Nehru's disposal with the prior per-
mission of the Cabinet or have besn done at
the initiative of a certain Officer in the Ex-
ternal Affairs Ministry; and

(d) whether, if information from files/
papers is used for certain writings, it would
not amount to the violation of the Gﬁc‘w.'l
Secrets Act?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATL INDIRA
GANDHI): (a) to (c). Shri R. K. Nehru
had applied for permission to consult records
of the Ministry of External Affairs inconnec-
tion with his project of writing a book on
China. Permission was accorded to him in
accordance with the existing rules on the
recommendations of the 3 Secretaries - bt
no confidential files/papers relating to China
have in fact been placed at the disposal of
ShrIR.K.Ndlmutheuienntrubsm
being reviowed byﬁmmmt. '

(&) Doss not aries.
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CORRECTION OF ANSWER TO UN-

STARRED QUESTION NO. 403 DATED

13-11-1968 RE: FILM DOCUMENTARY
OF MAHATMA

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): The original reply to part (a) of
the Unstarred Question may be substituted
by the following:—

‘(a) The film ‘Mahatma’ was produced
by the Gandhi Smarak Nidhi in collabora-
tion with the Films Division mostly out
of the funds provided by the Nidhi. The
Division has provided the services of some
staff and use of some equipment to the
Nidhi, worth Rs. 2,18,800/- approximately.”

12.29 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

WITHDRAWAL OF FOREIGN COLLABORATION
T0 TATA FERTILISER PROJECT

SHRI S. K. TAPURIAH (Pali): T call
the attention of the Minister of Petroleum
and Chemicals to the following matter of
urgent public importance and request that
he may make a statement thereon:

“Reported withdrawal of the American
Chemical Company, Messrs. Allied Chemi-
cals, of its collaboration with the Rs. 176

" crores Tata Pertiliser Project at Mithapur,

Gujarat.”

SHRI S. M. BANERJEE (Kanpur): It is
a conditional withdrawal or an unconditional
withdrawal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHR1 RAGHU RAMAIAH):
In the proposal which Tata Chemicals had
made for setting up a fertilizer plant at
Mithapur, there was provision for participa-
tion by Allied Chemiicals of U.S.A. in the
oquity capital of the enterprise to the extent
of Rs. 5 creges. . Allied Chemice(ls were aleo
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to supply to Tata Chemicals liquid ammonia,
phosphoric acid and sulphur for the purposes
of process use. Finally, the American com-
pany had offered the free use of its techno-
logy in the Allied-IMI-process for the pro-
duction of phosphoric acid through the hy-
drochloric acid route.

Government have since been informed by
Tata Chemicals that Allied Chemicals have
decided to withdraw their offer to participate
in the project. Tata Chemicals have accepted
this position, and have informed Government
of their determination to proceed with the
project on their own in a fully Indian-owned
company. Tata Chemicals understand that
the National Petro-chemical Co. of Iran will
assume full responsibility for the supply of
liquid ammonia, phosphoric acid and sul-
phur on the same terms as originally pro-
posed by Allied Chemicals. Allied Chemicals’
withdrawal will, therefore, only necessitate
additional foreign exchange financing to the
extent of their intended equity participation.
This participation is relatively small com-
pared to the total foreign exchange require-
ment of about Rs. 47 crores. Allied Chemi-
cals’ technology in the Allied-IMI process
earlier referred to will have to be purchased,
if and when necessary, in the normal way.

SHRI RANGA (Srikakulam): What
about the attitude of the Government? Have
they accepted the proposition or not?

SHRI S. K. TAPURTAH: Delay, in
action and indecision have become the ather
name of the Government of India, (fnrerrup-
tions) One disgruntied investor scares away
100 more prospective investors to come and
invest in our country at this critical time.
And the situation has become so bad that,
if recent press reports are any indication,



155 Tata Fertilizer

[Shri 8. K. Tapuriah]

When it comes to speaking individually,
whether it is the Prime Minister or the
Deputy Prime Minister or the Commerce
Minister or anybody. .. (Interruptions)
they all go hoarse speaking about the neces-
sity for rapid industrialisation in the country
for welcoming foreign investment or for
increasing agricultural output through in-
creased use of fertilisers. But when it comes
to collective decision of the cabinet or of
that Super Cabinet, the Planning Commission,
the Government appears to be strangulated
in chains of sorts. The statement which the
hon. Minister has made, though inadequate
and which tries to hide certain facts and in
which he tries to hide the reasons which led
to the withdrawal of this offer, in spite of the
best attempts, reveals in part that the country
will be losing Rs. 5 crores in foreign ex-
change which would have come as capital
" participation and in addition they will also
lose some foreign exchange by way of buying
the technology which the Tata Chemicals
may be forced to do. We also know that this
delay means that the country stands to lose
foreign exchange to the tune of Rs. 7§ crores
every month or in other words Rs. 25 lakhs
per day and Ra. 1 lakh every hour that this
Government delays their decision. So far
the country has lost Rs. 67} crores in the
9 months that the Government have failed

to take a decision on this,

May I, therefore, know from the hon.
Ministers:

(®) Is it & fact that Allied Chemicals,
U.S.A. have withdrawn their offer
because of the failure of the Govern-
ment to reach a deocision within a
reasonable period;

() It is a fact that the Ministry of
Petroleum and Chemicals have
okayed the project;

(c) Will the Minister nail down thc
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with the overall castigation of the Govern-
ment of India by Shri Tapuriah. Of course,
1 expect such a language from a Member of
the Opposition and so I am not surprised
that way.

Having said that, T donot know whether
he will be glad to know or will be enlightened
to receive the information—I do not know
what adjective 1 have to use—when I say
that one of the reasons mentioned by Allied
Chemicals for their withdrawal from the
project is the fact that Tata Chemicals have
agreed to Government of India’s prtici-
pation in the project. That Is one of the
specific reasons, —the Tata Chemicals have
informed us—why they have withdrawn from
the project.

About the TMI process, this process may
become necessary only after seven long
years. It is a process which is still in the
pilot stage, which has not been put on any
commercial scale. But if and when all these
things could happen, it could always be
purchased. What is more, | may explain
that this process is meant to produce cal-
cium chloride out of the sea-water which
will be converted into hydrocholoric acid,
and this when reacted with rock phosphate
will produce phosphoric acid. It has not
been tried anywhere on a commercial scale.
If and when it is tried,—and it is to be
acquired after seven long years—Tata Chemi-
cals th Jves have pointed out that it could

be purchased.

SHRI S. K. TAPURIAH: Sir, he has
mentioned only one of the reasons, What
are the other reasons for the withdrawal?

SHRI RAGHU RAMAIAH: When the
Tata Chemicals themselves have nmot given
other specific reasons, what can 1 do?

SHRI N. DANDEKER (Jamnagar): Bir,
it is a very inadequate answer. He has givon
only one reason. Let us know all the reasons.

(Inerruprion)

MR. SPEAKER: It is only a differonce
in language. But the Minster says that they
have not given any other rossom.
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SHRI B. K. DASCHOWDHURY (Cooch-
Bihar); At the outset, I would like to join
with the remark that has been made by Shri
Tapuriah. It is a fact that this Government
today is a Government which is pursuing a
policy of indecision and inactivity. It is not
only in this instance. Let me here quote a
line from the report of the Estimates Com-
mittee—51st Report (Fourth Lok Sabha)—to
substantiate what Shri Tapuriah has said
and to substantiate also what | am saying.
The report says:

“The Committee arc concerned at the
inordinate delay in the execution of formal
mining lease deeds and petroleum explora-
tion licences for these areas.”

that is, for the mining licences in Assam—
Naharkatlya, Hugrijan and Moran. The
matter has been taking a long time. It is
there since 1944. 1 think this is enough for
this House and for you to understand what
an inordinate delay this Government takes
in coming to conclusions on such policy
matters and others.

About this particular project, it has been
stated very clearly in the statement itsclf as
follows:

“sAllied Chemicals' withdrawal will,
therefore, only necessitate  additional
foreign exchange financing to the extent
of their intended equity participation.”

So, it is proved. Becausc this Government
could pot finalisc the matler in time, now he
says that certain additional foreign exchange
is pecessary. This is one poiot.

MR. SPEAKER: Come to the question,

SHRI B. K. DASCHOWDHURY: I am
coming to the question. It is one thing that
we should have our fertiliser projects. But
before fertitising all these sehemes on ferti-
Hser projects, two things are necessary to
consider: whether we have the technical
knowhow in the country or whether we arc
tacking in resources. It is & fact that in the
Sindri Pertiliser Factory we have done some-
thing good. In the Sindri Pertiliser Project,
in the rescarch section, we have cmough
techiriical knowhow. 1 do bot know whether
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this Government likes to have forcign col-
laboration for the resources. So far as re-
sources are concerned, they may be required
in respect of liquid ammonis and something
elee. Leaving aside the question of American
collaboration, we have seem in the pews
papers that Tata project is having negotia-
tions with the National Petroleum Company
of Iran, I would like to know whether this
Government feels that the Iranian company
has got a better technical knowhow and re-
sources than what our Government have.
Secondly, in view of the changed circums-
tances, may I know whether the Government
will take up the project in the public sector?

MR. SPEAKER: Please amwer only the
last portion; forget the first portion.

SHRI RAGHU RAMAIAH: 1 am in
your hands, Sir, About the last portion, the
Shahpur Chemical Company of Iran have
taken responsibility of supplying us liquid
ammonia, phosphoric acid and sulpbhur, So
far as technology is concerned, we are not
tied up to any foreign technology. It depends
on what will be necessary at a particular
itage.

SHRI S. KUNDU (Balasore): We find
that sometimes when these fertiliser projects
are discussed in this House only the interests
of Tatas or Birlas or Dharamsey Morarjee
are considered and the real interest of the
ocountry or the need of the poeple i for-
gotten. We all want to know that what has
happened to this project after Allied Chemi-
cals have withdrawn their support and
whether the Allied Chemicals colaboration
presupposed that they should also get liguid
ammonia from one of the factories which they
had put up in the middie-east.

The news paper also says:

*“The sponsors of the project which in
recenty monthe attracied  considerable
notiee in Parkiement and clscwhere have
advised the Government that the Ameri-
can Company's withdrawal shouwid not
be taken as an end of the project.”

In this regard, very scrappy information hes
been given in the minister’s staternent. |
would like to know exactly where the pro-
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[Shri S. Kundu]
ject stands at the moment and from where
Tatas are going to find out the resources
to get the technical knowhow, liquid ammo-
pia, sulphur and other things necessary for
this project. 1 would also draw the attention
of the minister to this remark:

“The Tata project ran into difficulties
following some objection raised by the
Planning Commission. The Commission
opposed the project on the ground that it
was linked up with a technology which
was yet to be tried on a commercial basis
in America itself. The Commission had
also taken exception to the project's re-
liance on public financial institutions for
raising the bulk of its funds.”

These things are engaging the attention of
various departments of Government, but we
do not know anything about it. The minister
should not hide things and make a cryptic
statement of a few lines. He should make
clear all these issues.

It has been said:

“The latest Tata proposal has already
been forwarded to the Cabinet.”

I ‘want to know what is the latest Tata pro-
posal and whether some sort of port is sup-
posed to be built by a private industrialist
to fit in with this proposal.

SHRI RAGHU RAMAIAH: About the
financing part of it, as Tatas have pointed
out the Allied Chemicals’ participation
would have ultimately amounted only to
Rs. 3.25 crores. The total foreign exchange
requirement is of the order of Rs 46,77
crores. The best part of it has to be_obtained
by way of loans abroad. The rupee part of it
will be found by Tatas by increasing the
share capital from Rs. 3.93 crores to Rs. 25
crorea and partly by raising long-term and
short-term loans to the extent of Rs. 119.11
crores. Therefore, the withdmawal of Allied
Chemicals, that is what Tata Chemicals sy,

to the delay. But, as 1 said, they have also
referred to various other things of which we
bave no information. Among them they have
spocified only the reason that the Govern-
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ment of India have been allowed to parti-
cipate in it. About the party which is going
to supply the raw materials, it is the same
source which will supply ammonia and
phosphoric acid. The source remains the
same, The Allied Chemicals are also partners
along with the National Petroleum Company
of Iran in the Shapur Chemicals which is to
supply the raw material. There is no ques-
tion of any Iranian technology. About the
Planning Commission, it has raised certain
points which are being gone into by the
government. There is a reference to some
paper, latest proposal; 1 do not know what
the reference is. Certainly, there have been a
series of negotiations between the concerned
department of the government and Tata
Chemicals and one of the latest things they
have agreed to a few days ago only was as
regards public control of the deep sea jetty,
subject to certain conditions. That is the
latest offer by them in a series of negotiations.

MR. SPEAKER: Has the government
agreed to this latest proposal?

SHRI RAGHU RAMAIAH: This matter
is pending_with_the government and I can
assure this House that we hope to take an
early decision.

SHRI 5. KUNDU: Why not take it as
a public sector industry?

MR. SPEAKER: The same question was
asked by Shri Das Chowdhury also.

SHRI PILOO MODY (QGodhra): To
begin with, I have to note with some regret
that the Minister was very touchy about
some adjectives that were used. Unfortuna-
tely, if he had only passed this concern on to
the fact that this country has so far lost,
because of the delay of the government, Rs.
67 crores in foreign exchange, which works
out to Rs. 74 crores a month, or Rs. 25
lakhs a day or Rs. 1 lakh an hour he would
have given better results. But this does not
cause him the concern that a few adjectives
did. And what did the adjectives try to say?
That the Government has now become a
prisoner of indecision and delay. 1 would,
therefore, like to ask of the Ministar whether
he will make some statement as to why this
delay and whether he is aware that this much
money is being lost. Secondly, 1 would like
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to know whether the Minister is aware that
as a result of the withrawal of Allied Chemi-
cals, the project now stands to lose whatever
Cooley funds it was going to get and what
arrangements, have been made by way of
replacement for the Cooley funds. I think he
rattled off some figures a little earlier; 1 did
not quite catch them. Now the substantial
question that 1 want to ask is this. The
Perspective Division of the Planning Com-
mission plus all our planning pundirts have
projected certain figures for fertilizer reguire-
ment in the year 1975. From what 1 under-
stand, by 1975 you will be needing 5 million
tonnes of nitrogenous fertilizers for which
3o far the government has made bandobast
for only 2 million to 2.4 million tonnes. They
will require 2 million tonncs of phosphatic
fertilizers for which so far they have made
arrangments for only 0.8 million tonnes. And
they will necd 1 million tonnes of potassium
fertilizer for which they have made no
bandobast whatsoever. Therefore, if the
Tata project, which was supposed to supply
something like from 10 to 15 per cent of
these threc reguirement, is to be delayed in
this way, | would like to ask the government,
come the year 1975, what are they going to
do to provide the fertilizer that will be
required. From my information, the
Philips Project has gone away, the Goa
project is marking time and as for the
Mangalore project nothing is happening.
What is this government going to do to
supply the fertilizer needs of this country?

SHRI RAGHU RAMAIAH: Sir, you
have prevented me from referring to the
adjectives. He has multiplied them. DBut
1 would like to say that any day my hon.
friend will agree that it is much better to
take a decision, which is a solid, clean, clear
and healthy decision at, leisure rather than
do something in a hurry.

SHRI1 PILOO MODY: 1| do not agree.

SHR1 RAGHU RAMAIAH: You had
your say; now let me have my say.

SHRI PILOO MODY: You said that |
should agree. 1 do not.

SHRI RAGHU RAMAIAH: As 1
explained last time, this is not a small project.
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Itis a project involving, as the Planning
Commission pointed out, an investment of
Rs. 200 crores being concentrated in a
single business house.

SHRI PILOO MODY: Only Rs. 160
crores.

SHRI RAGHU RAMAIAH: It is a
project which involves over 200 crores in-
volving a deep-sea jetty of Rs. 20 crores,
which, as originally conceived, was to be
managed by a private company. This raises
very serious fundamental issues. Therefore
Government have taken time while certainly
Government is anxious to hurry up with
these projects. As | mentioned just now, only
a few days ago came the latest clarification,
Now 1 will assure the House that we will
very soon come to a decision on this.

As rfegards the Cooley funds, the Tata
Chemicals themselves have said that not
much dependence was put on that earlier and,
therefore, nothing much was lost by that.
They themselves have said so.

SHRI S. K. TAPURIAH:
will be lost?

How much

SHRI S. M. BANERJEE: How can the
Minister know about Tata?

SHRI RAGHU RAMAIAH: As to the
actual details of internal loan eic., that has
to be worked out.

As regards the target and the huge los
which he has pictured before us, it is one of
the hypothetical cases. [ might as well say
or some hon. Member might as well say that
had all the fertilisers been produced in this
country right from the day of independence,
we would have saved so many crores of
rupees. Of course, we are anxiows to do
that; we are in a hurry to do that, but surely
we are not going to be hustled into a wrong
decision becausc of something.

Then, my hon. friend is not at all well
informed. He said that the Mangalore
Project had gone awry or some such thing.
It has not gone awry; it is coming bome
fully aired. 1 understand that it is to be tied
up with the British or such other credit.
Similarly, 1 can say about other projects.
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" Probably, my houn. friend knows that for
1975 the consumption target is 5,000,000
tonnes and we have now planned for a target
of 49,56,000 tonnes of nitrogenous fertilisers.
Semilacky about other cases. k1t is very difficult
to say to what extent a particular project will
affect the whole target; after all, you have to
take into account the entire gamut of produc-
tion,. the various schemes on the anvil and
also pew ones which may come out.

. SHR1I NARENDRA SINGH MAHIDA
(Apand): The people of Gujarat are very
aoxious about this scheme because it involves
the development of a backward arca also.
Everywhere in our constituencies people are
asking questions about the Narmada and the
Mithapur Projects and, naturally, they are
cager. Moreover, the Tatas have said that
this scheme is feasible only at Mithapur and
nowhere clse in India. May 1 know what
substantial modifications have been made in
the proposal recently in the light of the
criticism made by the Planning Comunission 7
May 1 also know whether the Government
of India have noted that the Shah of Iran is
visiting ladia next month and that negotia-
tions would have to be carried on with the
Iranian Government? In view of this, will
the Government come to a decision before
the arrival of the Shah here? Thirdly, is the
Minister aware that in South East Asia,
which L had the honour to visit some time
back, there is a lot of effort in all the countries
to develop fertilisers in a massive way and to
help agro-industries? In view of this, in
order-to help farmers will the Government
come to an early decision in the matter?

- .8HRlI . RAGHU . RAMAIAH: The
Government- are fully aware of the anxiety
of the members of his constituency and that
'will certainly be borne in mind in coming to
‘& decision of this nature. As regards modi-
fications, 1 had mysclf mentioned last time
some of them and I will repeat it if you
permit me. '

., MR. SPEAKER: . If it is repetition, you
need not do that.

SHRI NARENDRA SINGH MAHIDA:
He has not replied to the question whether
the decision will be amrived at before the
arrival of the Shah of Iran in India.
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MR. SPEAKER: Papers to be laid.

12,54 brs.
PAPERS LAID ON THE TABLE

AnNUAL REPORT AND CERTIFIED ACCOUNTS
OF INDIAN AIRLINES AND REPORT ON THE
ComMMISSION OF RAILWAY SAFETY

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Sir, on behall of Dr. Karan
Singh, 1 beg to lay on the Table—

(1) A copy of the Annual Report of
the Indian Airlines for the year
1967-68, under sub-section (2) of
section 37 of the Air Corporations
Act, 1953,

(2) A copy of the Certified Accounts
of the Indian Airlines for the year
1967-68 together with the Audit
Report thercon, under sub-section
(4) of section 15 of the Air Corpora-
tions Act, 1953,

[Placed in Library. Ser No. LT-
2759/68)

(3) A copy of the Report on the working
of the Commission of Railway
Safety for the year 1966-67.
[Placed in Library. See. No., LT-
2760/68]

ACTs UNDER UTTAR PRADESH STATE
LeGiSLATURE  (DELEGATION OF
PUWERS) AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): Sir, | beg to lay on
the Table a copy cach of the following
President’s Acts (Hindi and English versions)
under sub-section (3) of the Uttar Pradesh
State Legislature (Delegation of Powers)
Act, 1968:—

(1) The Uttar Pradesh Tolls Valida-
tion Act, 1968 (President’s Act
No. 33 of 1968) published in Gazette
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of India dated the 2nd December,
1968.

(2) The Uttar Pradesh Public Moneys

(Recovery of Dues) Amendment

Act, 1968 (President’s Act No. 34

of 1968) published in Gazette of

India dated the 2nd December,

[Placed in  Library. See. WNo. LT-
2761/68)

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

ForTy-seconD REPORT

SHRI KHADILKAR (Khed): Sir, I
beg to present the Forty-second Report of
the Committee on Private Members' Bills
and Resolutions.

12.55 hre.

ESSENTIAL SERVICES MAIN-
TENANCE BILL Conrd.

ot 7yg femd (Wit ) @ werw
AZZT, HTTHT q4q7 1T R o wfraw
afadsr #2F0 fad < agi awE O A
ofY Y IuTER wEYET ¥ gw AW & grAr
WTEAY TET AT 9T &Y qTHer FAET WA
FatfeXz Aforew & qm W9 | SRS
¥ g Wl ¥ xw A B @ § ) Iy
X9 wWIE:

“whether the provisions relating to
delegation of powers contained in the
Essential Services Maintenance  Bill,
1968 are of a normal or exceptional
nature and (2) whether the notifications
to be issued under the said Bill, when
enacted, should be laid on the Table
of the House before they come into
operation or after...'

WE AT A FWE A wg fe F ame
o @ § qw wwg Sifag afer g/ Sk
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isé

eferem aff & of | AR AT qor ey
fs gt fer W W wg wen sfaw
m«ﬂmmmmmm
% v T WA & w e |
o wr ¥ 5 T e & e ot
T 3% ¥ forg Ifeqy @ mr | A3 W
ferfarer wave faar o7 a7 oY A W
¥ are opw getr & Afer argare A%
0wl o wf f AR W ¥
a1 a7 i w3 S-freac s v
wr foir ot | o & ddew oA ¥
& ¥ firg fecdt et oft sy wnfy
& QY TuTS Wy qr A AT A Aoy
2 eaw gwt s wmae A mang o
w4 fare A wei ) e
TS & A% W e § o Ry
g ¥t 79 ¥ AN 2% 91 )y § ™
agi W & qewy A w1 o) we e
o R ww gw gut fe X6
T 9T WA A fewgw mff'

HHMAT

SHRI NARENDRA SINGH MAHIDA.
(Apand): Itisa reflection on the Committes.

oft vy forerd . g Fowdora
war a7 § F e Ewy arfas S a.T -
| 7 TaT whd & awr § ofe WA
a ®Yf T o ST § A safermr
w7 ¥ g W Tad Ak ¥ agy e
uTHT o firrae < s afawred 1
AF ATA B AT Y FATA GAA |

ww & wdr & fovig ¥ & qw fy wy-
w3T TAT | THE ATT WITHY AT WA
fir & war frdre T g 4 g R
q% T et 7 & ¢

“In the light of the pretious prece-
dents and the aforessid judgments of
the Supreme Court and the Bombay
#igh Court snd after considegihg all *
mspects of the macter, the Commitéce
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are of the opinion that the provisions
of part (ix) of clause 2 (1) (a) of the
Essential Services Maintenance Bill,
1968 are normal in the sense that they
are constitutional and not bad on
account of excessive delegation of
legislative power as the criteria or
standards or policy on the basis of
which essential services may be notified
have been spelt out and are within the
ambit of the legislative policy laid
down in clause 2 (1) of the Bill.”

W& AT AT MR R

MR. SPEAKER: Please conclude now.

oft 7y fomd ;g ot O @w
T T IS F g g7 FL o
A i wg g, . .

MR. SPEAKER: 1am not going to allow
a long speech. 1 have allowed you five
minutes.

The point is, you did want to go to the
Committee, the Commitiee gave you an
opportunity to come before the Committee
and you did go before the Commitiee. They
heard you, they took your views and then
only they made a report.

Apart from that, we are now at the third
reading of the Bill. The point of order will
not arise. 1| am going to overrule it.

o vy fowd : waw wERm,
ars fiforem, g oY fraw a F R ¥
WY AWAT § | AT A0 I o A

gt

MR. SPEAKER: It is all right; it is not
necessary. | thought you will take 2 or 3
minutes. We are at the third reading of the
Bill now. Nothing more can be done.

As agreed Lo yesterday, | wanted to accom-
modate the Opposition and 1 allowed them
the whole of yesterday for clauses. Today,
from 2 to 30 Clock, we will have the third
reading of the Bill. It was agreed to, At
245 P. M. the Minister will be called to
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reply. At 3 O" Clooc it will be put to vote.
it is an agreed thing. Don't go back on
that. Apart from that, I would like to tell
you that there is so much of financial busi-
ness and all that to be transacted, and all
these have to be done in the coming two
days. | think, the House will sit upto 8, Sor
even 10 O' Clock, if necessary, in the night
and complete the business.

13 hrs.

SHRI S. M. BANERIEE
Why not extend the session?

(Kanpur):

MR. SPEAKER: All this has been consi-
dered by the Business Advisory Committee,
in my absence also, and they have come to
the conclusion that the House should adjourn
on the 20th because of the elections and so
many other things. It is the Committee that
has come to this conclusion. There is no use
now. .(lnrerruptions) Mr. Banerjee cannot
change the decision of the Committee. I am
not prepared to hear any one now. If they
do not want to restrict themselves, that is
a different matter. | am guing to continue
the House from 6 P. M. onwards till the
work is completed,

Now, Mr. Imam will start....

st wy fewd: wegw  wEEg,
oy 3 G o A g R Ww
Hiforg, Tar g & A )

MR. SPEAKER:
chance.

ﬁ‘qh‘i Eﬁm ‘T@“Tr
ag fast arw =@ grm

MR. SPEAKER: Mr. Imam will start
after Lunch. Two memters from this side
and iwo members from that side will speak.
At 2.45 P. M, the Minister will reply.

1 have given you a

Now, we adjourn for Lunch.
13.02 hre.

The Lok Sabha adjourned for Lunch
till Fowrteen of the Clock.
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The Lok Sabka re-assembled after lunch at
Five minutes past Fourteen of the Clock.

(MR. DEePUTY-SPEAKER-in the Chair)

ESSENTIAL SERVICES MAINTENANCE
BILL. Conrd.

Wt 7y fema: worw wEEE,
o A frdw gfag | & o fadas #

wEr T & frg oy A W @
St et oi T 2w firerz & g qelt & gEwY

wTa w7 AfwT | F faerge g frdas §
AT AFY IR FIAT AEATE | A A
am qiw frre g7 fifore

MR. DEPUTY-SPEAKER: Will he
kindly listen to me? So far as this particular
point which he is raising is concerned, the
Speaker has already ruled. ..

Wt vy fewa: & T § eftwe

qEa ¥ fa=r |

MR. DEPUTY-SPEAKER: That is
all right. T am talking of what happened on
the floor of the House. If he has met the
Speaker later, it is for the Speaker to decide
what to do. Now, T have already listened to
his plea. If he wants to raise some dcbate
on the Report of the Subordinate Legisla-
tion Committee, he has to give notice and get
the permission of the Speaker. Normally, it
is not debated. Even if he wanted a debate,
he should have asked for it at that stage.
When we are in the midst of the last stage of
the consideration of the Bill, unless we
adjourn this debate, we cannot simultaneously
discuss the Report of that Committee. The
point of order relates to a Committes of the
House. Even if he were to demand adjourn-
ment of this discussion for consideration of
this Report, at this stage it is left to the
discretion of the Speaker and I would be
constrained to say “no™ at this stage. There-
fore, there are other ways of raising this
issue, not in the midst of this discussion,
which he might consider.

g ford . frw b, ¥y Friver
g ifag 1 oot v e Prewr awar
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21 & fas g fadew wow STEaT @
fF o &% 9T WS & FC AW
fear | wraw #gr fF ag s & ar
WA IR WTE qrEs !
A I FaT ¥ ? g AT & X G
¥ fr ag 4w & 1 o w4 @
TR § | wETAT g gq W 4w o
FIA @ wFaT § W WWHG H
day 7 WY AT-HTTA & A &) Sww
i gmam ¥ & fe o fraw s
o fraw swffem w2 g ? @
mifeamiz # wrefa 37 F T Fai-
fam gt a1 gy Fmifaw g W
el aw ¥ & wmEl,  wER
THRITET F1, HATAT & a0 ¢ |
AfFT gt oo ¥w AT # AT &
g & =98 O foe ox dww Ofen
9 & a1 W9 wraT W2 & A &
T8 xrEar g, 7 d5ar § 1 Afew wwaw
9% faamz o= gFr =ifew | AT &
o fraga | % T &fog | &fes
Fa¥ art § §@ a1 Qe e e |

MR. DEPUTY-SPEAKER: I would
have permitted him if he had written cither
to me or to the Speaker about it. But since
it was not done...

ot wg fewd: wg § a0 A%
faedr fadt d | wa faeft a9, TwTC
¥ aret qf § A F wr oww ! & orerar
q1 f§ ag wee {7 A &, Ay
AR wwTe ¥ fagdy fordly

MR. DEPUTY-SPEAKER: 1 did not
get it. The Speaker must hawve received it.

oft wgfowd : &% &, ok fag
Wt &aTT g

MR. DEPUTY-SPEAKER: What you
have said is all right. You should get an
opportunity to discuss the Report., Butit
could not be in the midst of this dctate
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[Mr. Deputy-Speaker]

While using the terminology in that Report,
even assuming—l am not passing any
judgment-that the terminology was not
properly used and it was excessive, even then,
it is a unanimous report to which the whole
Committee is committed.

oft wg formd: oY wra wer AR
FIT a1z F Hrwr i )

MR. DEPUTY-SPEAKER: Not today.
You will have to approach the Speaker.

st 7y fomd . g Qfew & a
& |

MR. DEPUTY-SPEAKER: I would
request hon. Members to confine their
remarks to 4 to 5 minutes; not more.

" SHRI J. MOHAMED IMAM (Chitra-
durga): This Bill has evoked a great deal
of controversy on both sides of the House..

SHRI S. M. BANERIJEE: Since the
Home Minister is here, T would like to know
whether he would be replying to the debate.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Certainly, Tam

prepared to reply.

SHRI J. MOHAMED IMAM: This
marathon Bill has evoked a good deal of
controversy on either side of the House.
1t has caused some concern to the employees
of Government but it has also caused a cer-
tain amount of consternation to the public.
It is true that my party has ahstained from
voting. That does not mean that we are
unsympathetic towards the aspirations of
the Government employees. In fact, we

ppreci their feelings. We appreciate the
hardships to which they are subjected. But T
must state that this unhappy situation is the
result of the palicies which Government have
adopted. It must be recognised that there
is an ever-increasing gravity of the economic
situation to which we are all subject. Infla-
tion has become very much rampant. Prices
are soaring high. In these circumstances,
not only the Government employees, but the

entire public is living a very restiricted -and-
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poor life. These difficulties are not confined
to the Government employees only. In fact,
these difficulties may be taken as national

difficulties to which the entire nation is

subject.

I do concede that the Government emplo-
yees have the right to strike just as the
employees of any other industrial concern.
But the difference between the strike by the
employees of a certainconcern and that by the
employees under Government is always
there. If the employees of an industrial
concern go on strike, that strike affects only
that concern, and only the employer there is
affected. If there is any rise in emoluments
or any increase in remuneration to the
industrial labourer, the emloyer will have
to pay it and it is he who loses or gains.
There is an obligation on the part of the
employees that when they are paid increased
salaries, they are expected to give increased
production. But that is not the case with the
Government employees.

As has been pointed out by my hon. friend
Shri Hanumanthaiya, they arc the trustees
of the people. It is true that they have got
the right to strike. But it is a very valuable
and at the same time a dangerous weapon.
If it is used indiscriminately and out of time,
it will hold the nation to ransom, and it is
the people who will suffer and not the
Government.

Actually, this strike is aimed not at the
Government but at the people whose normal
life gets paralysed and disrupted thereby, and
to carry it toitslogical conclusion, it suspends
all normalservices for the people. Atthe same
time, 1t must be undersiood that what the
employees are demanding by way of increased
remuneration has to be borne by the people.
My hon. friend Shri Lobo Prabhu has poin-
ted out already, that if their demands are
conceded, it will mean an additional expen-
diture of Rs. 500 crores. Where does it come
from? It has to come from the common
people. So, a strike by the Government
employees is nothing but coercion of the
people to contribute more to their emolu-
ments in the shape of increased taxes.

An American has divided the community
into two classes, those who have to shoulder
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the entire cost of living and pay the Govern-
ment employees, and those who have the
exclusive right to enjoy the proceeds of the
taxes, and he has pointed out that these
two classes are always antagonistic to each
other. The gain of one is the loss of the
other, The prosperity of one class will mean
the abject poverty of the other. That is why
he has divided the community into two
classes namely the class of taxpayers and
the class of tax-consumers.

While the grievances of the Government
employees should be redresscd by all means,
let them think of the common man also. 1 do
not say that the employees’ case should not
be considered at all. But along with that,
Government should change their policy in
regard to giving redress and reliefl to the
entire people. Towards this end, they must
shape their policy in such a way that they
could bring down inflation and they could
bring down taxation and reduce their expen-
diture and sec that there is no wastage of
manpower. It is only by bringing down
inflation that they can avoid such a critical
position.

1 would also suggest that an alternative
machinery must be evolved and the power
1o strike must be taken away. The machi-
nery must be such that it must be a high-
powered commission or board presided over
by a Supreme Court judge, and any difference
that crops up between the Government and
their employees must be referred to that
board and to decision of that board must be
final and binding on both the parties.

An appeal was made to the Home Minister
to be sympathetic to all the employees who
are either victimised or proposed to be
victimised. | share that appeal. After all this
is not the first time that they were misguided
by others or they had misguided th Ives
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tunity at the third reading stage. In my
humble opinion, the Bill is a necessity at this
juncture and it will reduce the number of
strikes and also save the agricultural
community from these strikes, because 1
hold the opinion that almost all strikes have
proved to be anti-kisans ultimately.

oft vy fomd . ww g frami Y
W gTaT HOA §-—IAC NRBW H TW
T ATHAT 99 @I & |

SHRI RANE: As the time at my disposal
is short, I would like to make just now the
submissions which 1 wanted to make at
the end of my spcech. My first submission
is that before giving need-based wages or
salarics to the Government employees,
Government should first pay need-based
prices to the farmers. Secondly, they must
pay some allowance for the unemployed who
are growing in crores. Government should
bring forward a comprehensive schemes
under which they could give some sort of
allowance to the unemployed—educated
as well as the uneducated,

My third submission is that Government
should also define the categories of services
which will be entitled to be governed by the
labour laws, because a time may come when
Parliamentarians may be classified as
labourers.

Then, I would appeal to the labour lcaders
to revise their intransigent attitudes to
strikes because they are insisting too much on
the right to strike; whether they have a right
to strike or not is a question into which I do
not want to go just now, But strikes are
increasing like anything, and in my opinion,
during the last tweaty years, the national
loss may amount to Rs. 2000 crores
on of these strikes. | read this

or some lcaders had misguided them. | also
join with them and say that Government
should review their cases sympathetically and
not to go too far to punish them or victimise
them. With this in view, they should evolve
a machinery which will be such that it will
not give any scope for sirike, because strike
is always a deadly and dangerous weapon.

SHRI RANE (Buldana): 1 am very
grateful to you for giving me this oppor-

morning in the papers that the Hindustan
Steel Limited alone suffored a loss of
Rs. 40 crores on account of labour troubles
in 1967. In 1966 it was Rs. 20 crores and
this year it is Rs. 40 crores. Assuming that
annually the loss on account of labour troubles
is Rs. 100 crores, it comes in all to Rs. 2,000
crores during the last 20 years.

I wonld thercfore appeal to the labour
leaders to give up this intransigeot attitude
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and ask the labourers and government
employees not to resort to strikes off and
on.

As regards the many epithets and adjec-
tives used against Government in connec-
tion with this Bill, 1 think the blame must be
shared by both i. e., the labour leaders and
Government. Government is to blame in
that they have created a situation. They
committed a blunder in 1957 by accepting
the principle of a need-based wage without
realising the financial implications of it—I do
not know whether they consulted the Finance
Minister or not. But now they find themselves
in this position.

My second ground for blaming Goverment
is that they have adopted a lenient and pam-
pering attitude towards labour and govern-
ment employees in the last several years. As
soon as a demand is made, Government
willy-nilly, after a time, concede it.

According to me, the main blame rests on
the labour leaders for their excessive insis-
tence on the right to strike. You know that
every right has some limitations to it. The
foremost one is that it must not bea nuisance
to the neighbour of the person who exercises
it and the second is that it must not affect
public interest. Our constitution-makers
had visualised this and they have provided
that Government have power to impose by
legislation restrictions upon this right under
article 20, Sub-clauses 2 to & of our
Constitution,

As regards the necessity for the strike, 1
wanted to speak at length, but for want of
time, I am not doing s0. But I shall dispose
of one point, about the need-based wage. 1
submit that neither a Congress Government
or a non-Congress one in 1972 will be able
to pay noed-based wages for at least two
decades i. e. 20 years.

SHRI BALRAJ MADHOK (South Delhi):
It is a matter of deep regret that in spite of our
best efforts, we have not becn able to persuade
the Government 1o reconsider their decision
and withdraw this Bill. But it is a matter of
some satisfaction that they have at last realised
that there is some force in the argument we
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have been advancing that they cannot take
away the right to strike of government
employees without providing an alternative
machinery for settlement of disputes and
redress of grievances.

It is good that the Minisws-of State for
Home Affairs announced the other day thata
Bill is going to be brought forward which
will provide for compulsory arbitration.
How one wishes that such a thing had been
done before September 19. Then perhaps the
question of this strike might not have arisen.
After all, that was the main cause or the
main point on which the negotiations
broke down. Even now, if this had been
conceded in the Bill, it would have been
much better. It would have been in the
fitness of things if this Bill had been withdrawn
and a new one brought incorporating that
provision. Then perhaps the thing would not
have looked so bad and so odious as it seems
to be today.

Coming to the wider question of strike and
the employees’ demands, the employees have
not been crying for the moon. What they
wanted is a need-based wage. Here isa princi-
ple which Government have accepted. They
wanted full neutralisation of the rise in the
This is again a principle which
Government had accepted. 1l Government
could not implement it in present circu-
mstances, surely they could have appealed
to the employees’ patriotic sense. 1 still
believe that a large majority of the government
employees are nationalist; they are patriots
and are amenable to patriotic appeal. Only
very few of them are in the clutches of anti-
national forces which want to createanarchy
in this country. But this Government by
putting them all together, bundling them all
together did no service to itself, no service
to the democratic forces of the country,
no service to the country and no service to
the employees. Therefore, T would again
repeat that the Government has mishandled
the whole situation.

As to the plea that ‘we are not in a position
to pay,' as just now my hon. friend, Shri
Rane, has said, this Government has been
following economic policies which have been
leading to such a lot of waste. We are a
potentially rich country and had we
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busbanded our resources properly, we should
have been able to give to our employees not
only need-based wage but something more.
Because our policies are bad, we cannot
pay them. That is no argument. 1 have to
tell my friends on the left on the one side you
say that we must give them need based wage
bul at the same time you support the policies
that the Government have been pursuing and
which have led to so much waste of public
money. Unless these policies are changed,
unless you agree with me, unless you join
with me and unless you stand with nw in
demanding from the Government Lo bring
about a change in their cconomic policies,
you have mo right to ask that they should
give need based wage. Need based wage can
be given if the economic policies are changed
and things are improved. It is sometimes
argued that becausc there are so many
workers who are not getting as much as the
Government employees are getting, therc-
fore, we cannot give them more. This is a
very wrong argument. The Government
should act as a model employer. If some-
thing is right, why should you deny it to
your own employees. If you cannot act as
a model employer then how can you ask
the private employer to behave better? You
say that those emoluments cannot be given
to every onc; so we cannot give them to the
Government employces. In this House the
Ministers are drawing empoluments much
more than what MPs arc getting. Because
all the MPs are not getling those emoluments,
so the Ministers alsu should not get more
emoluments? That is no argument. You
should try to give other workers also, but
tha! is no rcason why your own employees
should not get their duc.

In the end, 1 would make one appeal.
Whatever is done is done. Let us forget the
past. I would remind you of the famous
couplet of Rahim,

“gar TAT T AU, Brew # s
w1 T A G @ I o Ay e

The big people should have the guality of
mercy. You are the Government.

99 §IF & A% g, Afew waw
AT A 7 A ¢
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You are the employer. You are the master.
Now even if the employees undar some
provocation or out of frustration have done
something, my appeal to you is that you
now take a merciful attitude, be magnanimous
and do not adopt a vindictive attitude to-
wards the employees. It is good that many
of the employees have been taken back, but
there are still about 10,000 employees who
are suffering, out of them some are in jail
and prosecution is being launched against
them. My appeal to you is: lot us open a
new chapter, withdraw those prosecutions
and take a lenient attitude towards the em-
ployees so that in future when you set up &
permanent machinery of compulsory arbi-
tration, no occasion for further strikes
may arise.

With these words I would again appeal
to the Government to withdraw this Bill,
but if the Government refuse to withdraw
this Bill, then my Party will oppose it.

oft e agveT (ATAAT) ;. 9T
ngiey, & W faarx & T qyAr W
fe oy ¥=m wwfal &1 g
Toifas S & Sfer ar ar oy,
wife & wrrn § 5 frfeew = &
T T wifew gud & S i gy
2wz fosh og g @ w1 Al W,
afew & frdga v€m TR Y fray
@ TFTT ¥ wraardy 7 w2 frad fie &
@O FRwd garh oo & wwr
Fre fafagl ¥ aoftfa & wir o |

g o g i § o frfew Y 8
77 7 %Y waferae afem wgr ar qwn
iy e A @&
frg 1 e & wigm fe ot e
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| A & frmr mr 2 wwe W@
o ¥ or wishdfar fawr ol s
S, ofE §§ FWg AT o a &
frfear e & 6 3 & |t fardvelt
T T & I | W gg Frfeam s
% f5 gak faOdy o=t 7 @@ WA
T Ex afrae A HET g
Earerd ¥ "y urew ghew w1 ) 2w
gfrgee &Y awwar & @ 9T fnde
w1 & | agelt e ag & fF S i
R WA 99aT g | 9 el
& 99 v g feqAT s qweE o
e @ § | A0 ffeaa aremr @
& @ I S A AT s |
o femr. . . (vmwew) L
# Zz gfrgm sasat § @1q a9 @
g | WY ¥ ¥ gfAgw Wk 1
wrerer fewm % o S frar 20

(vwwamr) . . . & ag o frdga w
g § 6 orgt @ TroeaT w1 AT
&, w awg & fr gt T & g
gy THEYH F oA wfws T w1
Ah ¥ e @ P AE A ag
fafraa waar § fF sei-orgt gfew @
et #Y &, WET T FATAT HEATATT Y
& WgT T ¥ NFT Y SATAT Frgariear
gt ¥ YT WA awwy § gea
farmger 7€ fF, a1 & AR AR AW IR
W g 9 | gfeaE & dRed wmn
gor ar | e agt o gfew ag= g
Y #Y FrorT F qETaT AY 397w fr
# qgR aw & faq dare g Afew s
wer e A, ol gt ol o W2 ae,
aw o | Afew gfew & g feoqw
v AHT IEET frorem w6 W)
gfee e & =T s awed
% fromr fer wt fe s9% oa-
WET A WA TE | N AR
¥ gt T gfers A g g Tk | -
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W T AER M g g . . .

(swqaam) . . .

afay & 7g wdr ot ¥ frAew
FE fF Wgl a%F UALAW HT ATHAT
8, T 9T aga a8 dury o fafeeny-
S gq ¢ wafs agi o< fedt 7
T 144 TG ATET | A5 T T99 TR
e Y 413 8, TG G ¥ wdre oy
Y & 9 agr & o e i g
&1 srew faer a1 gw /Tt Faw fagr s
& fora dare & 1| § fadew & 5 g9
FTw A1 A1 whew g @ fomd A
wTfEAq &1 FAT &0 faam o @ & Wi
IHF qTAEA #Y T ATL wrariEi a
FAT w7 fear a1 @ & A I
@ A wfgs & U, S W OF

arx fwT qafaa frar omq aar faw
FHAT@I ¥ qeaee  fagr mar & ar
A 7 frgrar @1 § 99% FIC qEM-

qfa-gas frare #7@ anfoe &m0 9%
FATAT AT

SHRI V. KRISHNAMOORTHI (Cudda-
lore): Mr. Deputy-Speaker, Sir, on behalf
of my group, 1 oppose this primitive
measure which has poured more poison
among a section of the community, against
the working classes and the Government
servants. You would understand that we
have been opposing it with certain reserva-
tions, but the Government thought that
this sort of measure is necessary for protect-
ing their ruling class in the party for ever.
There is no question of any revolution or
disorder. Only they thought that the Govern-
ment can be completely ruined if the strike
was allowed. That is why they have brought
this measure. 1 cannot be a party to
support it.

The Home Minister is now here. His writ
does not have full value in some parts of the
country, especially in Kerala and some other
parts. His currency does not have full value
in some parts; it is at a discount, He is
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laughing at me, because he knows it. After
the changed political complexion of the
States, even after this Bill is passed, I hope
he would not have opportunity to use this
measure and that it will be kept in the
Statute-Book as a dead-letter. I want that
this law should not at all be used.

T am one of those who, after the promul-
gation of this ordinance, persuaded the
workers not to go on strike. We never insti-
gated anybody to go on strike after the 13th,
but the Government, by this measure, only
had the opposition of the Central Govern-
ment employees. What is the position today?
They are victimising the workers. T would
like to appeal to the hon. Home Minister.
At least for the third reading, he has come
here. The Prime Minister met all the Opposi-
tion Party leaders and she wanted to convey
that she is not victimising anybody. Today,
the position is about 20,000 employees are
facing prosecution; 12,000 employees are
suspended, and there are more than 8,000
cases pending. I would like to appeal to the
hon. Home Minister to identify the real
enemy of the Government. The real enemies
are not the workers in the telephone ex-
changes or railways or other offices. The
real enemies are only my friends. Mr.
Banerjee, Mr. Joshi and others. If the Home
Minister wants, let him take revenge against
these leaders, not against the thousands of
workers.,

Most of the States have already written
that the cases should be withdrawn. If this
Bill is passed, let them not take revenge
against the thousands of employees and
their families, against whom cases have been
booked. There arc cases of innocent emplo-
yees being victimised. The higher officers
have suspended them. In some States like
M.P., the arrested people have been reinsta-
ted. But in some other States, they have been
suspended permanently. Why is this double
standard being followed? In Rajasthan,
Haryana, Punjab and Dclhi, several thou-
sands of employees are suffering. I hope the
Home Minister will be kind enough to with-
draw all the cases and the promise made by
the Prime Minisler before the leaders of the
opposition earlier will be implemented after
this Bill is passed.
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This is an excessive measure. It has more
poison in its sections and it will attack the
workers in future. 1 request the Home
Minister to use it cautiously. I hope there will
not be any occasion when this Bill will be
used against the Central Government emplo-
yees. With these words, 1 pose the - Bill.

SHRI K. NARAYANA RAO (Bobbili):
Sir, it is but natural that this Bill has been
engaging the attention of quite a good number.
of my hon. friends. T quite understand their
feelings. But there is a distinction between
Government servants working in public
utilities and ordinary industrial workers. If
we forget that and evolve a working class
including all these people, the result will be
the consequences of the strike call which
they gave the other day. In industrial dis-
putes, certain areas have been earmarked in
which the right to strike has been regulated.
I take the word of the hon. Minister that they
will evolve a machinery for resolution of
the differences. Once that is incorporated,
there is not much difference between this
Bill and the Industrial Disputes Act, except |
in the matter of punishment. The Indus-
trial Disputes Act provides for a maximum
punishment of 1 month in the case of persons
joining the strike and six months in the case
of abettors. In this Bill, it is six months and
one year respectively. There is no other dis-
tinction between the two.

So far as Government servants—pure and
simple—are concerned, the Joint Consultative
Machinery is still in the process of evolution;
it is yet to take concrete shape. The railway
employees, the postal employecs and other
civil servants joined together and gave that
strike call. Even under the Industrial Dis-
putes Act, there cannot be a strike like this
for need-based minimum wage. There are
certain areas where there is a possibility of
negotiations and if the negotiations fail, they
can go on strike.

If they fail, it can be referred to the Con-
ciliation Board for adjudication. Here again
when the proceeding is before the Concilia-
tion Board, they should not go on strike.
There also there may be an illegal strike.
1t is for the first time that this Bill has been
introduced here to ban the illegal strike.
There is an Industrial Disputes Act for this
under which the disputes can be settled,
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The second point which 1 would like to
emphasise in this context is this. There is a
simple basic thing underlying the concep-
tion of our legislation. That is the trade
unions must develop their leadership. They
should not, in any-way influence anyone.
They should try to evolve their own code.
A higher punishment has been provided for
so far as strikes in the industries are con-
cerned. They should evolve their own code.
Similarly, so far as Government servants
are concerned, a Joint Consultative Machi-
nery must be evolved. But, don't bring the
trade union activities between the govern-
ment servants for God's sake. These have,
of course, nothing to do with the government
servants. But, if they go on strike, the whole
of the administration will be paralysed.

MR.DEPUTY SPEAKER: Mr. Mukerjec.
SHRI1 H. N. MUKERIJEE (Calcutta North

East): Mr. Deputy Speaker, Sir, (Interrup-
tions).

oft fewfar firw (arfierdy) : @@
faer & ST UF g qHG AWM R | WA
fommr 9T & M) 7 @H FAC FAY
forar § Swr &k femm gaw gw =
& WY & fagr o

st 90 Wle FTETW (W) :
wTieT gw @ FAaT & w7 awt
9T AT § A guTe AdF = & gfa-
fafe % & a0 g5 vowfra & -
o g™ Y 7A@ 9T A&7 TN T W
fear amq 1| Faw 3 faAe & awg QR
faar o AT gw W W WA 9%
arey git wifs IuT F &y W7 F=_T
E o % qww faw wmm w@T @

oft dterenw diga (Fetem) -
qW oY 2 e & a3 A g A
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SHRI H. N. MUKERJEE: Mr. Deputy
Speaker, Sir, we arc reaching the end of a
sordid chapter and as we have opposed the
Bill at every stage, we are opposing this
measure lock, -stock and barrel. To-day,
particularly, is a very sad day not only because
Government is pushing through this ob-
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noxious measure which stinks in every pore
of it but, in the morning, the atmosphere
this House was tainted with stink when the
Minister of Communications tried to justify
a footling little bureaucrat in U. P. who had
banncd the despatch of a telegram when
everybody else in this House thought that
the action was objectionable. So many objec-
tionable things are done by Government
and this Bill is the embodiment of the kind
of thing which goes on. Ostensibly, it is for
three years: Mr. Shukla has vouchsafed to
the House one of the small mercies when he
reduced the perind from five to threc years.
But, we know the way the wind is blowing
thesc days as far as the Government is con-
cerned. There is no doubt about it that the
Bill is pushing through a whole approach to
labour problems. Tt is an attempt to secure
a ban sooner or later, a ban on collective
bargaining, a ban on collective action by
organised workers and obstruction in the
path of collective bargaining. And this is
happening in spite of thc sophistries with
which our friend Shri Warayana Rao was
pleased to treat this Housc just now.

1 have had to say in this House earlier
how a most deleterious practice is taking
shape, namely, ‘once an Ordinance, always
a statute’; it becomes a permanent feature of
the Constitution, This is an utter reversal
of parliamentary policies. We know how this
Government acts when it is armed with
arbitrary weapons, like what it did in time
of emergency with the DIR and the Preven-
tive Detention Act. It pursues policies which
a very conservative minded jurist like Shri
Setalvad was constrained to characterise some
time ago as a “‘constitutional dictatorship.”

I had also occasion to point out another
speciality of this Bill where retrospective
immunity is given to certain actions of
Government in regard to repression of the
workers. 1 was astonished because we have
in this House on the anvil of our business
the Liability in Torts Bill as far as the Govern-
ment is concerned and there we are dis-
cussing this whole question of retrospective
immunity, how for it can be given and all
that. It appears from the Constitution that
except in times of martial law retrospective
immunity cannot be given. But that kind of
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thing is injected into the Bill by the back
door.

I would like also to point out how inter-
national norms are being violated by the
passing of this kind of legislation. Our laws
regarding strikes arc already rigid and in-
hibitive enough. This country, however,
is a party to certain international conven-
tions, 1LO Conventions 87 and 98 relate to
freedom of association and collective bar-
gaining rights and it has been pointed out
carlier in the debate that those rights have
been violated.,

I remember that a case happened in regard
to Japan when on a complaint from the trade
unions the 1LO had to send a mission to
investigate such infringements and the
Government of Japan had to rectify such
violations of the Convention. It may be
that in our case also something of that sort
would take place.

In the name of essential scrvices the entire
trade union movement is being.
tion)

-« (Interrup-

MR. DEPUTY-SPEAKFR: The hon.
Member should try to conclude now.

SHRI H. N. MUKERIJEE: Kindly let
me have i few mare minutes because we are
opposing this measure much more stridently
than the others and we have to suffer,

MR. DEPUTY-SPEAKER: 1 am con-
strained to say that the Speaker has observed
that 2.45 is the deadline. It is very difficult.

SHRI S. M. BANERJEE (Kanpur): You
can extend it by half an hour.

SHRI H. N. MUKERJEE: Already the
Government has been told that our trade
union movement cannot agree to anything
like a statutory ban on strikes, even with
assurances about the statutory imposition of
compulsory arbitration or  adjudication.
Arbitration voluntarily accepted is quite
another thing. The right to strike, to with-
hold on¢'s labour, is fundamental to collec-
tive bargaining and Government should
remomber that notice has been given to it
that whatever the circumstances that right
will pever bo taken away. We know the
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steps that Government are ready and willing
to take in order to suppress the working
people. The vile incidents at Indraprastha
Bhavan will be remembered to the shame of
our people for many long years 1o come but
that is not the way to achieve class peace in
this country,

1 would like to remind our friends on the
Treasury Benches, particularly Shri Chavan
who certainly should know somcthing about
the history of our freedom movement, that
in the year 1920 when at Calcutta at the
special session of the Congress the non-
cooperation resolution was passed the Presi-
dent was Lajpat Rai and Lalaji went from
Calcutta to Bombay to preside over the
inaugural session of the All India Trade
Union Congress. He should remember that
over the sessions of the Trade Union Con-
gress there have presided Chittaranjan Das,
Motilal Nechru, Jawaharlal Nchry and
Subhas Chandra Bose. All these things are
matters of history. But this is the way in which
Government brings forward legislation,

What are we heading towards? The
Weimar Constitution was supposed to be the
frecst in the world as far as the conditions
in those days were concerned, but the

‘Weimar Constitution went the way of all

flesh when reaction took over in Germany.

MR. DEPUTY-SPEAKER: The hon.
Member should conclude now,

SHRI H. N. MUKERJEE: [ am con-

cluding.

Our working people have given notice
already, and my job is to repeat that notice,
that they will fight their battle against the
Government if it pursues policies which are
clearly indicated in the present measure.
I remember distinctly what Pandit Jawaharial
Nehru used to say quoting a French saying.

Cet  animal est tre's mechant; quand
on 'attaque, il se defend.

“This animal is very wicked; when
it is attacked, it defends itsell.”

The working class movement is  being
attacked by the Government and, naturally,
the working class will defend itsell. The
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Government should see the hand-writing on
the wall. The Government should remember
that if it is going to have a new fascistic order
of society, it is pursuing a goal which will
never succeed. The conditions have changed
and the working class movement can never
be defeated. Hitlerism has fallen like Lucifer,
never to rise again. In this country also,
anything in the shape of new fascistic practices
will never be tolerated by our people. That
is why this country gives notice that this
measure is symptomatic of a disease of which
Government should cure itself if it is going
to survive. 1 oppose this measure with all
the strength at my command.

SOME HON. MEMBERS rose—-

MR. DEPUTY-SPEAKER: Now, the
Speaker has already announced that the
Minister will be called at 245 PM. 1 do
recognise that those who participated and
fought at cvery stage of the Bill should be
given some time at least. So, what I would
suggest is that you confine your remarks to
2 or 3 minutes each. (Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Everyday, you are changing the ruling of the
Speaker. We should stick to the time-limit
fixed.

MR. DEPUTY-SPEAKER: It will not
be proper if we apply guillotine at this stage.
1 am not going to apply guillotine at this
stage.

DR. RAM SUBHAG SINGH: What is
wrong in that? Then, we shall have to move
a closure motion ([arerruprions).

MR. DEPUTY-SPEAKER:
I will not shut out debate at this stage.

SHRI S. M. BANERJEE: Let him move
a closure motion. We shall see.

oft coefte fow (TEAw) 0 wER
¥ fedt T #r w9 7 e WA ?
o g fafrex s A A AT g &
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¥ freft w1 qEmar o ) fed Qe ¥
¥l #Y @ e R ?

MR. DEPUTY-SPEAKER: You cannot
have it both ways. You want to have a closure
motion and, at the same time, you want to
speak on the Bill.

DR. RAM SUBHAG SINGH: You ob-
serve the time-limit fixed.

MR. DEPUTY-SPEAKER: s it proper,
at this stage, 1o apply guillotine?

DR. RAM SUBHAG SINGH: You ob-
serve the time-limit. Yesterday also, the
Speaker announced the time schedule. You
ought to have followed it.

MR. DEPUTY-SPEAKER: S50 far as 1
am concerned, 1 am not going to apply
guillotine at this moment.  ([nrerruptions)

SHRI 5. M BANERJEE: Youadujourn
the House sine die.

MR. DEPUTY-SPEAKER: Would it be
proper to shut out the debate at this stage?
(Inrerruptions)

SHRI RANDHIR SINGH: You call
the Home Minister. 7 g% & & et £

TATAT AT | 4T A AT AR F
T &7 gm Y A Aagd F gl §

oft fre arermw (FT) ¢ IS
wEey, 7 372 3w agl Em g
ST T & | A 1 o Arfgn

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): You were
pleased to observe that those people who
fought against the Bill, at every stage, should
be given chance. Do you mean to say that
those who supported the Bill should not be
given any chance? 1 want clarification on
that.

MR. DEPUTY-SPEAKER: Dr. Ram
bhtsSm;hahowtouylohe.
as far as possible, within \be ticae-limit. .
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DR. RAM SUBHAG SINGH: 1 sug-
gosted four days back. You yoursell said
that 7 hours will be enough. You are going
against your own suggestion.

MR. DEPUTY-SPEAKER: What can I
do? At the final stage, I would like to call
some Members from this side and some
Members from that side. At this stage, I
cannot apply guillotine. 1 can apply the
guillotine at some other time and not now.
Would it be proper to do it now? Would it
be consistent with the atmosphere that we
are having just now? (Interruptions)

SHRI NARENDRA SINGH MAHIDA:
(Anand): On a point of order.

oft iz feg e T S R
el F qET &, A g o e
g A@ & owwar & fr wwoow &
aTH ¥ A Y LA I A | gw g
v & wva g fafiwe &1 qemeg

SHR1 VIDYA CHARAN SHUKLA:
When the hon. Speaker announced the time-
limit in this House, he had before him all
these considerations, the alomosphere, the
requirement and the time already taken.
Having considered all thosc things, the hon.
Speaker said on the floor of the House that
he would not allow more than one hour;
he said that he would call the Minister con-
cerned at 2.45 P.M. He has said this. I think,
it is rather unfair to say now that the atmos-
phere does not permit. The Speaker has
already observed this.

MR. DEPUTY-SPEAKER:  Yesterday
the Speaker observed that we should finish
this by quarter to 4 or 4 P.M. But after his
observation, he sat for two hours, we sat
for four hours. When we provide opportu-
nities for debate, according to the procedure,
reasonable opportunities should be provided.
I am not exceeding that time-limit. Keeping
that in view | am appealing to the hon.
members not to exceed two minutes,

SHRI CHENGALRAYA NAIDU (Chit-
toor): I am rising on a point of order.

SHRI BAL RAJ MADHOK: Ten
minutes have been lost on this; by now, some
members could have spoken.
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SHRI CHENGALRAYA NAIDU: Now
you have allowed further discussion. When
you allowed further discussion, you said that
you would allow only that side which is
opposing the Bill. How can you say that they
arc guing to opposc and we are going to
support the Bill? 1 am going to oppose the
Bill.

MR. DEPUTY-SPEAKER: You have
not followed. I will call a few members from
this side also. Some of you will be called.
Please resume your seat. [ want to save the
lime,

SHRI CHENGALRAYA NAIDU: We
may also oppose the Bill.

oft oodfie fay: g mm oadeer
2 fF oY 3o faor £ o w4n, fod
IR FT T AW AR A EH
autE w4, g = gamar agen |

MR. DEPUTY-SPEAKER: Will Mr.
Randhir Singh please co-operale? Let us
resume the debate and conclude it. Mr. Joshi,

SHR1 NARENDRA SINGH MAHIDA:
You have not heard my point of order. Under
rule 362, 1 move a motion for closure. . .

SHR1 KRISHNA KUMAR CHATTERII:
(Howrah): | move a formal closure motion.

SHRI NARENDRA SINGH MAHIDA:
Rule 362 says:

“At any time after a motion has been
made, any member may move: *That the
question be now put', and, unless it appears
to the Speaker that the motion is an abuse
of these rules. . . "

SHRI MADHU LIMAYE (itT): Itis
an abuse. m%wmanlm@lm
& 7y faege g 41 oy Frosit Y
v ¢ |

SHRI NARENDRA SINGH MAHIDA:
“, .. or an infringement of the right of
reasonable debate, the Speaker shall then
put the motion: ‘That the question be
now put".”™
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1 move:

“That the question be now put.”

MR. DEPUTY-SPEAKER: Arc you
supporting it?
DR. RAM SUBHAG SINGH: 1t is not

our intention to abuse it. As you know, this
has been going on for the last seven days.
We do consider, and everybody feels, that
there has been enough debate. Therefore,
I support it.

MR. DEPUTY-SPEAKER: Now, the
question is. . .

SHRI 5. M. BANERJEE: On a point of
order.

MR. DEPUTY-SPEAKER: What is the
point of order?

SHRI NARENDRA SINGH MAHIDA:
You dispose of my motion first,

MR. DEPUTY-SPEAKER: Please re-
sume your seat. | know how to conduct the
proceedings. You cannot dictate to me like
this. There is a point of order on your
Motion. Please resume your scat. Here is a
point of order. Dr. Ram subhag Singh has
supported the Motion and 1 am going to put
it to the vote of the Housc.

15 hrs.

SHRI S. M. BANERJEE: My point of
order is this, Sir. . . (Interruption)

MR. DEPUTY-SPEAKER: Let us dis-

pose it of in half a minute.

SHRI S. M. BANERJEE: My point of

order is this, Sir.

This motion has been moved under Rule
362 (1).

MR. DEPUTY-SPEAKER: | have
followed it.

SHRI S. M. BANERJEE: 1 invite your
attention to this point, Sir. Yesterday the
hon. Speaker, when he was in the Chair. . .
(Inrerruption)
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MR. DEPUTY-SPEAKER: No_no. You
may come to the rule. I am going to put it
to the vote now. Idon’t want to refer to what
happened ycsterday. MNow the motion is
before the House. If you want to speak any-
thing about this, you may speak.

SHRI 8. M. BANERJEE: That guillo-
tine cannot be applied at the third reading
stage. That is one point. In 1928 what
happened was this. You may kindly find it
out, Sir. Then, Shri Vithalbhai Patel gave
a ruling after the Opposition walked out,
that the House was not properly constituted.
You have your right. You are guiding the
deliberations of this House, you are guiding
the proceedings of this House. You have
the right, Sir, under Rule 389 which says:

“All matters not specifically provided
for in these rules and all questions relating
to the detailed working of these rules shall
be regulated in such manner as the Speaker
may, from time to time, direct.”

You have directed, Sir, that some more time
should be given, My last appeal to you is
this. . . (Inrerruption)

DR. MAITRAYEE BASU (Darjecling):
1 belong to the independent group. I want
to speak. 1 have not been given opportunity
so far.

SHRI S. M. BANERJEE: | only want
to request you, Sir, that you should be
governed by the residuary rules. You have
got the residuary power under rule 389.
Kindly adjourn the House sine die and be
done with it. You will become another Bijoy

Banerjec.

oft ek weAwdre (aeg aferr)
WeqEr ARIEd, d AT & W 9T &7
g

ot wy fowd: Wt fme &
T | e wgew, el afen o
a% A0 e & Ar Ad a § Wk
Wit TSl & Fra g A § | W aw
IIET AW g g § W a6
woC Wi fewrad ¥AT 9% 9% &
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frawi ¥ gear & WY I9H WY ofes
2 IO WL WY TEHT TH T O
& | gL T W7 Wt TE A ], -
It wgfree @ #1 TG qew , o
drfaez g &1 AGN JT & | 9g @
T F IA® AR AT AT T FHA |

MR. DEPUTY-SPEAKER: No new
point,

o AT weARdR: AW wErgE
E NS & fF 362§ ag AW A
AT EFAT & | WY 363 9fFT 1 363
foe & Fax Y feqe w94t & 99% I
21 se3ifam S S fede s dag &
TF oo wo & framw & At 362 &
frraw 3w a2 o  ad wwar & 1 gl
TAHT TEAE AG AT Far & | faww
fram s fag & 1 w9 363 afgw

MR. DEPUTY-SPEAKER : 1 have fol-
lowed it. Don’t read it. Under Rule 363,
another motion can come.

&t W GTAAGA . A1 AT ge
#ifae 3% s&=m= #70

SHRI VIDYA CHARAN SHUKLA:
May 1 draw attention to rule 291 which very
clearly says that at the appointed hour. . .
(Interruptions). The Chair has permitted me
to speak.

SHRI MADHU LIMAYE: No, he
should sit down.

sit WTN SAAGW: T WW qw
T GIE |

SHRI VIDYA CHARAN SHUKLA:
I do not mind.

SHRI SHEO NARAIN: What is this,
Sir? You are not controlling the House.

Is this the way? ag *7 &Y g1 & ?

ot Tk FTAAEE . W Wy,
wTqY AT SqEeqT § 99 97 §7E ey A9
ST |
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MR. DEPUTY-SPEAKER: Will
Mcmbers resume their seats 7

SHRI NAMBIAR (Tirachirappalli):
do they want a closure motion now 7

Why

MR. DEPUTY-SPEAKER: As | have
already observed, 1 felt reasonable opportu-
nity should be provided for some more
speakers. But as the Speaker had declared,
at 2.45 P.M. the Minister was to be called.
Even then, I said I could use my discretion to
extend it by half an hour. But it appears
that even if I were to give only two minutes to
each member, [ have to call about six more
from the Opposition side—because some—like
Shri Abdul Ghani Dar—were assured at the
earlier stage that opportunity would be given
at this stage—and three or four from the
Government side. It will take 45 minutes
minimum. It will not be easy.

SHRI 5. M. BANERIJEE:
my name; I will not speak.

off w s & o A
AT | THo THo Aoy AT |
MR. DEPUTY-SPEAKER: But in bet.

ween, a Motion has come from this side.
Whether it is in order is 8 different matter.

1 withdr w

SHRI V. KRISHNAMOORTHY: Let
the Minister withdraw the motion. We will
pass this Bill. Why is he in a hurry at the
last stage?

MR. DEPUTY-SPEAKER: [ must give
them time. If he withdraws, we can proceed
with this. We will try to conclude it early.
I will exercise my discret‘on but only on one
condition that only two minutes will be
allowed to each speaker, accommodating a
few from both sides, because we have
extended the time several times.

Shri 5. M. Joshi.

i qHo qWo Al (7T) : T®
ata gard g7 Aifag 1+ ¥ A gt
formr AT ' ¥t 97 wTw AT T
&1 qAFMT W1 oAy = w § A R g
aTT YA w7 7
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.+ MR. DEPUTY-SPEAKER: No

more
debate on procedure.
ftw sote . IFF W
1 ®F WIIZ FC |

MR. DEPUTY-SPEAKER: 1 will exer-
cise my discretion to this extent that two
minutes will be allowed to each speaker.
“Let us conclude, the debate. I have appealed
"o the hon. Minister. He has agreed to the
giving of further time

AN HON. MEMBER: What about his
Motion?

MR. DEPUTY-SPEAKER: He has with-
drawn it.

- SHRI 8. KANDAPPAN (Mecttur): He
has not sought the permission of the House
to withdraw it!

st UHo TWWo WIWY: IuTEEE
HgEW, ¥ AT 9gW A9 F a9 A0
TE 97 | IEH A% OF & BT F wHT-
ez qr AT | e o 3y 9 arear
“ogt ST T | gAre Aaw e
wifa arer wig 7 A g 5 7 wwogwe
el weer wEAr & afe g0 5
¥ & o I oft w71 @Y 9w A
TR T & A P 7 A o @
f& s £y ave oY gAY o
~ SHR1 SHANTILAL SHAH (Bombay

North West): 1 said he was a good man.
I never accused him of anything.

st qWo TWo Wmwit: 2w, FF
-qumay fe oEer araw 9T gw Wi A
far forar, gat arg ® fadw fear
T |t araa ¥ o qg foear e
qr Ay WY e g A F0 &
foe & argrgen § 1 & waferg fad xar
§ % ag fandtas 1 W@ ®1F TR o0 @
A ama ¥ fea AW AME
feg w8 fow il & o fasslt
R wTIEAT # g &, 9 S et
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W & fr faed g9 @Al & T
gaAa A Afa Fogd & are & o oy
g ag AT fga & & o 7 A9gL
wrreAl & fea # & 1 g ot awemr
wwear § & gy e feegew
s § udene afafay & foe &1 omr
@ g, .

MR. DEPUTY-SPEAKER: It is very
difficult for me; 1 have already given enough
latitude. At this hour, no arguments should
be put forward, but the hon. Member should
only say a few words and conclude.

st Q®o TRo WIWT: TUTEAN
AEEY, W AT q HH AT |

# frvirerdy 3 § Fr g Wt
F1 @71 5 uF fz7 7 graw w0 R
R 3% fA0 997 At g7 ad 8, wife
& gawar § fr gEaa 7 A 71 fea——
O ATETEA BT AST—IH HIHETEA
F 4134 & 477 9F qg T T8 TC A7
® & 9 Fga 4 5 fafeagg 7 4,
afer 7 737 & 5w fafeammmm
A% & | g FT T F WA @R 6
¥ gAIe AIgL FT FE H F AT AR
& IR BEETY FA F A" A9
AT AR &, TART ATATT IATH FT TS
I @R, A T wAS FAA AL
e .

MR. DEPUTY-SPEAKER: 1 have ex-
tended by hall an hour and | could give only
two minutes to cach Member. It is wery
difficult for me otherwise. Now, the hon.
Member has got to conclude.

st O"Ho UWo WmWl: JUTSUW
wgrEy, 4 1@ faw & @ A fadm
£ 1| W 3199 gH fawt §1 q@ wOW A
# wgar g v gy wreE o W wiawr
g, A1 A9 AR & fAC wraww
&, IS AF TF FF T TN gU Y
T a9 FIE QA AT §
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ot fawfe fe:  sameger Y, &
& faw &1 qwdw #<ar § | dfew §
FH & wgar argen § fH qw famr &
IYART HY AT Ferare Aad g § & T
& ST qQU §UW § 4 TEEE W,
farely o & Arg A 40, Afew 9
qifeat aogRl ®1 IHATH FT FTH FO,
FAE WY T AEATC HT TEAATA AT
wrfeq | & wrad 7 ot FEAT IEATE
fr o oegemge &, o S a@ @
|, I A9 o 32 F1 a9 §, drai
# AT §, goA TwT K7 AW § | TR
& & o7 dar oo gew 42 & 919
Eg F¥a §, 97 WAL W9 IS
ATg FX, AfFT T Y AT AR WIHS
ar % 619 AEdT § Eg w3 |

SHRI K. RAMANI (Coimbatore): 1
oppose this fascist black law in roro. This
Bill should not be passed but it should be
withdrawn. Yesterday, while the hon. Minis-
ter of State in the Ministry of Home Affairs
was speaking, he said that this Bill valued
the right of the employees to strike and it
did not take away the right to strike and it
did not prohibit strike amongst Government
servants, This is completcly wrong. Under
the Bill therc is a clear provision in clause
2 (1) (a) (ix) which covers all matiers with
respect to which Parliament has power to
make laws and strikes in  which in the
opinion of Government would be prejudicial
to the life of the community. Under this
provision, on almost all the industries
Government have power to make laws. The
steel industry; the coal industry, the iron ore
industry, copper mines, zinc, manganese,
coal, gold, dolomite. pyrites, efc. come under
Mines Act, then, petroleum and oil refineries,
chermical industries, fertilisers, civil aviation,
ports and docks, road transport, lextile,
sugar, hotel industry, plantation, all defence
industries, banking, life insurance, ship-
building, tobacco, bidies and cigars, food
articles, heavy engincering, hcavy clectricals,
Government servants, Ministerial staff, admi-
nistrative and clerical staff, all these come
under the power of the Central Goverament.
Then, I ask the hon. Minister what on earth
has been ket out. The kisan lesders were
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shouting here the other day about the kisans,
and T may tell you that the kisans areialso
coming into this field. 1 may tell you that in
UP 20 lakhs of kisans are on strike, refusing
to give sugarcane to the sugar industry. Two
months sugar production has afready boenl'
lost. Suppose Government tomorrow assus
mes power under this law and declares that,
that is an essential service because sugar is
very necessary for the daily consumption of
the community, then they can say that the
kisans also cannot strike. These kisans may
be arrested and sent to jail for six months
and also be asked to pay a fine.

This law is a completely fascist law. I do
not know why this Government is bringing
forward this Bill.

AN HON. MEMBER: Because it is a
fascist Government. '

SHRI K. RAMANI: The exploiting
classes, the ruling. classes, the capitalist
classes, the landlord classes are represented
by this Government, and, therefore, this
Government wants to bring forward a Bill of
this nature to suppress the people ultimately
to save these classes.

More than 20,000 Government employces
are being thrown out. If Government want
to assume power under this Bill and send
these 20,000 Central Government emplo-
yees who have already been victimised to
jail, then I submit that these employees will
become the grave-diggers of this Govern-
ment, and this Government will be over-
thrown by them, and the people of this
country.

SHRI CHENGALRAYA NAIDU (Chit-
toor): 1 am wvery sorry that - while
bringing forward this Bill, Government have
left out some important clauses. They should
have included some clauses to punish the
anti-social and anti-national elements who
instigate the people to go on strikes and to
break the laws. If those clauses also had
been included | would have whole heartedly
supported this Bill. But 1 am vefry sorry
that the Home Minister has excluded them.

SHRI GEORGE FERNANADES: It is
an anti-social and sntinstional law. ©
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SHRI CHENGALRAYA NAIDU: 1Itis
the duty of every citizen to respect the law.
But there are some persons who go and insti-
gate the people to break laws. There are some
hon. Members who are law-makers and yet
who have gone out and advised the people
to break the law. They should have been
punished. Those people should have been
charge-sheeted and they should have been
put behind the bars. But Government have
failed to do that. T am very sorry that Govern-
ment have not brought them to book. At
least now, I want Government to come for-
-ward with a Bill to put behind the bars those
anti-social and anti-national elements who
are against the country’s development and
who are only interested in ruining the country.
The anti-national people, who have got
extra-territorial loyalties must be punished
and sent out of the country.

SHRI SAMAR GUHA (Contai): 1 am
constrained to observe that this is a Bill which
one should not call merely as a black Bill
but a dictatorial Bill in a domocratic set-up
run by a Gover t which profi to
practise socialist democracy. They have
talked much about the maintenance of order
and discipline in the Government administra-
tion. Every Government employee wants a
patriotic participation in the administration
and in the running of the Government. But
the proper condition for that has to be
created.

I would like to draw your attention to the

fact that in the present system, there is one’

set of lavatories for the class 11, 111 and IV
employees and another set for the gazetted
officers; there is one set of recreational halls
for the gazetted officers and another for the
other categories; similarly, there is one rest-
aurant for the gazetted officers and another
for the lower categories. There is no ques-
tio of a need-based minimum wage here,
but it is just a question of a certain equity.
Government talk of socialism, but even this
elementary equity is not there in the present
Government administration.

Today, we find in the papers that Govern-
ment arc going to bring forward some new
Bill at the next session. If that be so, could
they not gracefully withdraw this Bill?
During these coming three or four months,
the heavens would not have fallen. Even
that an:ndment which they had promised
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would not have come but for the 22 hours
that we have spent on this Bill and the seven
hours that we had spent on the points of
order efc. You may call it filibustering, but
I would submit that is a part of our struggle
to defend the democratic rights of every
workers in the Government of India or in the
private sector. [ would again request the
Home Minister: let him gracefully with-
draw it because a very learned judge of the
Supreme Court, J. C. Shah, has made these
observations:

“The whole of the judicial system will
break down. . . ™

Onc of the major causes, he said, was the:

“ill-drafted, ill-conceived and some-
times slovenly-drafted acts, rules, regula-
tions, orders, directions and circulars
which are poured out in a continuous
and ever-increasing stream from the legis-
lative branch.”

MR. DEPUTY-SPEAKER: You have
exhausted your time.
SHRI SMAR GUHA: Then he says:

“Often there was little appreciation
of the true proportion of a problem and
the remedy was thought out in a hurry
and carried out in the enthusiasm of a
momentary stimulus.

I would request that in the momentary stimu-
lus of the die-hard attitude you should not
pass this Bill. I hope after a second thought
you will repcal this Bill after consulting
others.

st Todr fag (Tgas) @ fady
wfrFy Aga oF faeft fe s &
q| dTET & fag f A aga i
fos wrf qft aor A AT ¥ &, T W@ A
AT FT qwAT § | FAAC AT AT
F@ A W AT Q@H O E, W
awrlr® T ord | gg W faer § v Ay
AIFL AT FAAL § WL ITH! I8 @H
9T B1F ¥ A AT #rf THa A E
afer gardr aow e & fs “dwoar
T ¥z X AfeT o Al W 370
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¥ WA T, TR @A AT & T a4
T ag & g gerar AT & U7
IHAT & | WX A EeW % g ATF av
TAHY AT wg @ faw | A wgar g
WY FT G § | TART I BT WG
AT IFHSITS | Fq@EFH
g R 7 oY geTEe £ 7 oY A &
fofeq & wer F07 aw ¥ faOedfh
AET & | weAT ATE Y w4 | AR AT
AHAT § Tg HATS AR AT AG |
e &rF ¢ fF 19 famm=e Y 97 m=Ee
gt SHET T TR A aAn fwar |
TH AW QT R, FW AT @ ) 7w
AT gFEAETS & 77 ATy @8 |
(emmem) .
19 faeea 7 a9 =g, & 78 HAA &
FEM i Y TH FTA 1 GRS HE
AT A UEAATEA & aRAE §, AT
AgE &Y awg ¥ feawd § AR AT
gl 1 | guedl #3d 7 & Wi IR
2 o i ofY 59 T 5w AN & W 0
A BIET |

ofi B AT WX (TAF) ¢ AT
fedt =dta am2T,

‘g 1 §E AT

7T & o wFaT 78,

wed ¥ g & gfran

T & ¥4T g v |
oF e AT A @ gl &, fomr &
WEAT AL 9T, W, w7 g
TS $Y YA AT AT | 7T 7 T
oY wifeas #, garfaat § s o
#ror 7 AW

T W & w7 5 AeF 7 80
HradY feam & foas & o A § foraay
50 ®o #EMT WY AR AEt & 1 gafeag
a9 ¥ OF T AT FT T3 A wOrdvE
T W FEAT AT TF I Ffaw 9T
&, oo < ot T F fF IEw
frg ag & Wl s Tl 7 aier o
awar & 1 99 9T A < ¥ faw i
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fedt wfieT arga, § gra ArEgwe
g § % qwgs &, T & ga T
IS | TAT T TEAT @I, T AR @,
7 Siw 7gr WX A O @ At W #
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DR. MAITREYEE BASU (Darjeeling):
Mr. Deputy-Speaker, Sir, 1 am anxious to
speak on this Bill in my capacity as an Inde-
pendent trade unionist. While 1 appreciate
the anxiety of the present Government to
keep to their position and to keep discipline
among their employees, 1 do not understand
how they hope to do this through this Bill,
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[Dr. Maitreyee Basu)

This Bill is not going to give them that posi-
tion. There are many Congress Members
who think that they love the Congress and
therefore they want the Congress Goven-
ment, but 1 can say here that though I am an
Independent Member, 1 do want thé Con-
gress Government to stay. I do not want
them to go. But I want them to behaye In
a way which will keep up their prestige and
not decrease it day by day. The way they
are going on now will decrease their pres-
tige among the workers and amongst the
employecs they are employing.
»?

1 was specially anxious to speak about
the port and dock workers who never went
on strike, 1 mean, who never declared a
strike along with other Central Government
employees. They did not do anything on
the 19th September but they have been in-
cluded in this Bill. This is most unjust. That
is the height of injustice which you have
done to them, '

‘MR. DEPUTY-SPEAKER: Please con-
clude.

DR. MAITREYEE BASU: Yes, Sir.
I do not want to be selfish. 1 would like to
call this measure as a Raghab-Boal measure.
Since the Minister of Home Affairs does not
like the word *draconian’—hc is allergic tp
it—l do not use that word. Raghah-Boal
means a fish which consumes all other fish.
This: Bill should be changed. There may be
a measure to keep discipline among the
Central Government employees: there cam
be no difference of opinion on it. But this
Bill should be changed so as to make it
more acceptable to the country.

S ®@o Wlo wAal (FIIY:
e HErE, § AGY g Agen o A
HAEL FT AEEA AR AW I51GHT
¢ ag ww g arar Ad 3 F fas R
WERT BT A T G wgAw W

“gg zz frafy SR,

uq ol &t & @,

ot afar gw & 93 §,

fol & 7 o s )

MR. DEPUTY-SPEAKER: Shri Shukla.
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SOME HON. MEMBERS rose—

SHRI N. SREEKANTAN NAIR:
(Quilon): ‘We had a promise from them that
the Minister of Home Affairs will reply and
not ‘the Minister of State. We had that
promise in the House.

MR. DEPUTY-SPEAKER: It is not
proper. | cannot dictate. He has piloted the
Bill very ably. T have requested him to reply.
If after his specch the Home Minister him-
sell wants to say something he is free to say
it. (Interruption) Do not make it an issue,
Mr. Mair.

SHRI N. SREEKANTAN NAIR: Mr.
Chavan is the mastermind behind it. He
should reply.

SHR1 V. KRISHNAMOORTHI: 1 re-
quest the Home Minister, through you, to
reply.

MR. DEPUTY-SPEAKER: 1 have
called Mr. Shukla to reply. . The Home
Minister is here. If he so desires, at the con-
cluding stage, he can add a few words.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Sir, most
of the hon. Members who spoke at the third
reading stage have repeated the same old
arguments and so there is very “litile for me
to say about it. 1 want to say that our basic
approach to this problem is of sympathy.
We want to deal with the problems of the
employces with sympathy. But we do not
want the problems of the Government em-
ployees and others to be made the subject-
matter of party politics. This is one thing
which we do not desire.

1 normally agree with what Shri WNahata
says, but here, when he made the plea that
the Giovernment employees should be allowed
complete freedom to indulge in politics, I am
sorry to say that this is not a thing to which
we can agree. | _can say that the Govern-
ment employees can have fyll right to have
their own political opinion.

They can study politics and have political
opinion.

SHRI AMRIT NAHATA iBumer): 1
asked what prevents us from winning over
the Central Government employees.
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SHRI VIDYA CHARAN SHUKLA:
We do not wish that the Government em-
ployees should be made pawns in party
politics. It would be very unfair to the
Government -employees and to the people
of India if public servants were to be made
pawns in party politics, as some interested
groups in this country have tried to do.
This is what we wish to prevent. As I said,
our approach is very sympathetic. We want
to approach this problem, whether individual
or collective, with sympathy. We are not
at all vindictive nor do we wish to be vindic-
tive in future.

Many hon. members, including Prof.
Mukerjee, mentioned that this  mecasure
should have been in combination with the
other measure which we have announced.
We wish that could be possible, but because
of circumstances, it was nol possible. This
Bill has bzen brought forward to replace the
ordinance, which has to be issued much
against our will. It was not a pleasure for us
to have that ordinance issued. It had to be
issued to meet a certain emergency and cer-
tain conditions, which we tried our best to
avoid. We bent as much as possible and
as much as is necessary al that time to
avoid this contingency. But it was unfortu-
nate for the country that this kind of situa-
tion arose in which we had to issue the ordi-
nance. If this kind of contingency came about,
the entire blame should be put on these
gontlemen. . . (Interruptions).

1 want to assure the House again that we
want to bring forward the other comprehen-
sive Bill which will have positive measures
for settlement of the problems that face the
Government  employees. Only yesterday
we accepted an  opposition  amendment
moved by Mr. Shinkre reducing the age of
this Bill from § to 3 years. This proves our
bona fides that we do not wish to keep this
Bill on the statute-book any longer than
necessary. As soon as the other Bill comes,
we will incorporate in it both the kinds of
provisions positive and negative—and then
this Bill will not bc necessary. With that
in view, we accepted Mr. Shinkre's amend-
ment.

I want to emphasise again that our policy
towards the Government employees is not
one of vindictiveness or punishing people

or to prevent their legitimate rights. We
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only want that nobody should be allowed
to exploit them for party ends on for politi-
cal purposes. We have been attending to
individual cases of hardship, but if hon.
members bring to our notice any individual
case where a wrong decision has been taken,
we are prepared to look into it. There is no
question of our closing our eyes. 1 would
only request that hon. members should rise
above politics and try to co-operate with the
Government, so that we can handle the real
problems and real urges of the Government
employees and solve them in a proper
manner, so that it will satisfy them and
satisfy the people of the country also.

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That the Bill, as amended, be passed.”
Those in favour of it may say ‘Aye’.

SEVERAL HON. MEMBERS: ‘Ayc’.

MR. DEPUTY-SPEAKER: Those
against it may say “No'.

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: I think the

‘Ayes’ have it.

SOME HON. MEMBERS: No, the
*Noes” have it.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Mr. Deputy Speaker, Sir,
before you ask for voling we are expecting
that the Government should withdraw this
Bill since there are voluminous opinions in
the country against this Bill. (dnterruption)

MR. DEPUTY-SPEAKER: Let him
finish this. It is not fair. He is a leader of a
party. And let him say what he wanted to
say in onc sentence. (Interruption)

SHRI SURENDRANATH DWIVEDY:
Since they want to rush through this Bill,
we do not want to be a party to the passage
of this Bill and as a protest, we are walking
out of this House.

Shri Surendranath Dwivedy and some
other Members then left the House.
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MR. DEPUTY-SPEAKER: [ shall put
the question again. The question is:

“That the Bill, as amended, be passed.”
Those in favour will kindly say ‘Aye'.

SEVERAL HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER: Tha:z against
will kindly say ‘No".

SOME HON. MEMBERS: No.
MR. DEPUTY-SPEAKER: I think, the

‘Ayes’ have it; the *Ayes’ have it. The motion
is carried.

Now, we will go to the next time. Shri
Gadilingana Gowd.
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SHRI BAL RAJ MADHOK: Sir, what
about the division?

MR. DEPUTY-SPEAKER: I put the

question and it was carried. Nobody challeng-
ed it.

SHRI 5. K. TAPURIAH (Pali): I chal-
lenged it.

SHRI JAGANNATH RAO JOSHI
(Bhopal): We challenged it.

MR. DEPUTY-SPEAKER: All right.
If you challenged it, for your satisfaction I
am putting it again to the vote of the House.

The question is:

“That the Bill, as amended, be passed.”

The Lok Sabha divided:

Division No. 35]

Achal Singh, Shri
Ankineedu, Shri
Arumugam, Shri R, S.
Bajaj, Shri Kamalnayan
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L.
Basumatari, Shri

Bhagat, Shri B. R.
Bhagavati, Shri

Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N,
Bhattacharyya, Shri C. K.
Birua, Shri Kolai

Bohra, Shri Onkarlal

Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jhotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Chaudhary, Shri Valmiki
Damani, Shri S. R.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.
Dinesh Singh, Shri

AYES

Dwivedi, Shri Nageshwar
Ganpat Sahai, Shri
Gautam, Shri C. D.
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Govind Das, Dr.
Gupta, Shri Lakhan Lal
Hari Krishna, Shri
Hazarika, Shri J. N.
Himatsingka, Shri
Jadhav, Shri V. N.
Kahandole, Shri Z. M.
Kasture, Shri A, S,
Kinder Lal Shri
Kotoki, Shri Liladhar
Krishnan, Shri G. Y.
Kureel, Shri B. N,
Kushwah, Shri Y. S.
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Maharaj Singh, Shri
Mahadi, Shri Narendra Singh
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Marandi, Shri

Master, Shri Bholanath
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra Shri G. 8.
Mrityunjay Prasad, Shri
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Murthy, Shri B. 8.
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Nayar, Dr. Sushila
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati lla
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri

Patel, Shri N. N.

Patil, Shri S. B.

Patil, Shri §. D.
Poonacha, Shri C. M.
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raj Deo Singh, Shri

Raju, Shri D. B.

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Shri K. Narayana
Rao, Shri Thirumala
Raut, Shri Bhola

Reddy, Shri M. N.
Reddy, Shri P. Antony
Reddy, Shrimati Sudha V.
Roy, Shri Bishwanath

Berwa, Shri Onkar Lal

Brij Bhushan Lal, Shri
Chauhan, Shri Bharat Singh
Devgun, Shri Hardayal
Joshi, Shri Jagannath Rao
Kikar Siogh, Shri

Kothari, Shri §. S.
Madhok, Shri Bal Raj
Mulla, Shri A. N.

Saboo, Shri Shri Gopal

NOES

Roy, Shrimati Uma

Saha, Dr. S. K.

Saigal, Shri A. S.

Saleem, Shri M. Yunus
Sanji Rupji, Shri

Sapre, Shrimati Tara
Sayeed, Shri P. M.

Sen, Shri Dwaipayan

Sen, Shri P. G.

Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Naval Kishore
Shastri, Shri Biswanarayan
Sheo Narain, Shri
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri

Singh, Shri D. N.

Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Solanki, Shri §. M.
Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Swaran Singh, Shri
Tiwary, Shri D. N.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Yirbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet.

Sharda Nand, Shri
Sharma, Shri Beni Shanker
Suraj Bhan, Shri
Vidyarthi, Shri R. 8.

Mainteusonse Nl

20

MR. DEPUTY-SPEAKER: The result*®

of the division is:

Ayes: 135; Noes: 14.

The motion was adopied.

* The l‘olloiring Ea;nhr.n also recorded their votes:—
AYES: Sarvashri Baswant, Parthasarathi, Raj Den Singh. J. N. Pramanik T. A. Patfl

and R. D. Reddy.

NOES: Shri Sheopujan Shastri.
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DEMANDS FOR  SUPPLEMENTARY
GRANTS (RAILWAYS) 1968-69—Contd.

MR. DEPUTY-SPEAKER: The House
will now take up further discussion and voting
on the Supplementary Demands for Grants
in respect of the Budget (Railways) for 1968-
69 as also the cul motions moved on the 14th
December, 1968,

SHRI GADILINGANA GOWD (Kur-
nool): Mr. Deputy-Speaker, Sir, it has
become the habit of this Government to
come for Supplementary Grants having
spent all the amount sanctioned to them in
the Budget on wasteful expenditure. 1 can
give several instances of this wasteful ex-
penditure but I have got limited time at my
disposal; therefore, I confine myself only to
one or two incidents.

The Government have been spending lakhs
of rupees on the Railway Protection Force
but there is no protection for the passengers.
Thefts are occurring; robberies are occur-
ing; murders are happening; women arc
molested in running trains. As a matter of
fact, 1 had absolutely no intention of speak-
ing on these Grants but [ received a very
¢hocking letter from a friend of mine two
days ago and it is on account of that that [
requested you kindly to permit me to speak
so that I may bring it to the notice of the
Railway Minister through you. This is the

_letter. [ would request the hon. Railway
Minister to kindly listen. [ quote:

“My last son was admitted to [ B.Sc.
in St. Francis De Sales College, Nagpur
and he was travelling to Nagpur on
2.11.68 by the train which left Hyderabad
at 10 P.M. in a 3-tier sleeper coach. The
coach, he was told, would be attached at
Khajipet to Madras—Declhi Janata, But
on the way, that night, someone followed
him into the lavatory of the running train,
put a knife against his troat, silenced him
and struck him heavily on the head. He
does not remember what happened next,
till he came to consciousness in a room.
He was given good tiffin and tempted that
he would be made a rich man if he acted
according to their directions in same
house, when they had already their spies.
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He had to act as one Susheel Kumar who
exactly resembled him. He had to get
some keys and information. The boy was
terrified. He was tortured beating him
mercilessly and his thigh punctured with
sharp nail. He could only weep. They
had sent us already a telegram from
Chanda, a station between Hyderabad
and Nagpur, “Bhagat Expired.” Finally,
they told him that he should obey them
and be happy. They said that they would
kill Suneel Kumar and send his body to
me so that we might give up all search
for him. With one knife stab to the un-
fortunate Sunnel, Ch. Bhagat swooned
and what happened next he does not
remember. He was lying on a road side
in pitch darkness unable even to rise up.”

After 8 days, he went to the Adoni police
station where he was not in a position to
talk.

These things arc happening in a running
train. You can imagine the fate of these
people. These things are happening at the
connivance of the staff itself, Olherwise,
in a sleeper coach, there will be an attendant,
a conductor, who generally locks the coaches.
How can this man be taken out? This in-
cident took place on the 22nd Nowvember.
1 am prepared to place the letter on the
Table of the House or submit to the hon,
Ministen, | would appeal to him to get this
matter thoroughly investigated.

Another horrifying information is that,
about a year ago, in my constituency where
there is a station called Kosigi, one passenger
wanted to go to some place. But, unfortuna-
tely, for him, at about 7.30 P.M., the lights
were put off and that fellow was murdered.
No action was taken. There were six accused
but, because one of the accused happened
to be the brother of a Congress M.L.A.,
they did not file a charge-shect against him
and no action was taken. If such things were
to go on, because there is Congress Govern-
ment there and here also there is Congress
Government, if you allow such things to
happen, I warn the Government that the
people will lose compl fid in the
democratic principles and the democratic
set-up in the country. 1 have great regard for
the hon. Railway Minister for his integrity,
for his sincerity and for his honesty. I appeal
to him o get these two matters thoroughly
examined.
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Then, Sir, I was a Member of this House
in 1955, in the First Lok Sabha, and I had
suggested a new railway line from Kurnool
to Siriguppa via Adonmi. 1 was assured by
the Minister that this would be included in
the First Five Year Plan. What has happened
to that? I do not know. 1 have not been
informed of what actusal action the Govern-
ment has taken in this regard. At least now,
it ig 15 years now, may I request the hon.
Minister to give thought to that. The Govern-
ment says that they have no finances. But
they are wasting lakhs of rupees on projects
which never benefit the people. 1 would
request the hon. Minister to consider it.

Further, a8 new railway linc from Nagar-
junasagar to Hyderabad is under considera-
tion. T request the hon. Minister to see that
this line is surveyed soon and, if it is already
surveyed, the work taken up.

15.50 hrs.
[SHr1 R. D. BHANDARE in the Chair)

T now come to provision of retiring rooms.
Adoni is one of the most important places
of commercial importance in the country;
it is second only to Bombay in that. In such
a big Station as that, there are no retiring
rooms. Then, Mantralayam Road is famous
in the whole country as it is a place of reli-
gious importance. Unfortunately, there are
no retiring rooms there also. I would, there-
fore, request the hon. Railway Minister to
get this matter examined.

At Adoni, the platform is very small, and
most of the compartments of a train will be
outside the platform. The train stops there
only for two or three minutes. There have
been instances when people, thinking that
those compartments would go to the plat-
form, did not get down and had ultimately
to go to Guntakkal. My own people who
were in the other compartment could not
pet down because they thought that the com-
partment would come to the platform, but
unfortunately the train left, and | had to
bring them from Guntakkal by car. | under-
stand that something is alrcady under con-
sideration. 1 would request the hon. Minis-
ter to look into this matter.

It pains me very much to say that at
Guatakkal Station itsclf nearfy Rs. 300 worth
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of coal is being lifted away by some people
every day. . .

SHRI RANGA (Srikakulam): This is
happening in Tenali and so many other
places also.

SHRI GADILINGANA GOWD: This
is happening with the connivance of the staff.

There are ticketless travellets in hundreds
every day. There is some understanding
between the Guard and the checking staff
at the Station. This results in a loss of crores
of rupees to the nation.

I would, therefore, request the hon. Minis-
ter to look into all these things; specially
about those two cases which I have men-
tioned, I would request the hon. Minister
to make a thorough inquiry into those cases
and get the goondas booked.

SHRI C. K. BHATTACHARYYA (Rai-
ganj): Mr. Chairman, Sir, I have a few
words to say on the demands, particularly
about the extension of the broad gauge line,
Khajuriaghat-Gauhati, to Bongaigaon. When
this line was originally planned and executesd,
the then Railway Minister, hon. Shri Jag-
jiwan Ram in his Rallway Budpet speech,
said that this line was meant o open up the
district of West Dinajpur. . [ request the
present Railway Minister te. refer to that
speech; he will find it recorded there. To
open up a district means that the line should
at least be connected with the head-quarters
of the district. But unfortunately the line
which was planned to open up the District
of West Dinajpur was not connected with
the headquarters of the district which, as
the Minister of State for Rallways knows,
is Balurghat. There is a proposal to.change
the headquarters to Raiganj; this is the pro-
spective headquarters; if the line had boen
connected at least to this town, that would
have had some meaning, but this line does
not connect even that town. So, for.the
opening up of the District of West Dinajpur,
which was promised by the then Railway
Minister, nothing has been done even 1o
connect the headquarters of the district.

‘Then, what has been done regarding
necting the line from old Malda to
ghat? There should have beon a
lne. A sarvey wae made not onge

ggfﬁ
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[Shri C. K. Bhattacharyya)
twice. I would request our Railway Minister
to go through the reports of the survey. Every
time the survey has disclosed that connect-
ing Balurghat with the main line by broad
gauge would be paying; that has been the
report of the survey.

But in spite of that this was not done.
Again, in connecting Raiganj to the broad-
gauge line, the connection will be between
Barsoi and Radhikapur which is metre-gauge.
I believe the hon, Minister of State for Rail-
ways will again bear me out. The connect-
ing link would be not more than 32 miles.
Shri Jagjiwan Babu, while inaugurating the
new B. G. line—1I was present at that meet-
ing—said that this part of the branch line
would have to be converted into a broad
gauge. He gave that hope and that assurance.
All of the high railway officials who were
present at that time in that meeting must
have now retired, but Mr. Ganguly who was
the engineer in charge at that time is still
there in the Railway Board. So, on the one
hand there was a survey made for connecting
the B. G. line with the town of Balurghat
and more than once the survey disclosed
that it would be paying. On the other hand
there was the assurance of the Railway
Minister that the line passing by Raiganj
will be connected with Raiganj.

If 1 may refer to what happened ecarlier,
the original alignment of the B. G. line was
to pass through Raiganj but this original
alignment was somechow changed under
some influence. If the Railway Minister
refers to that old record he would find that
the original alignment was that the line
would pass from Calcutta to Darjeeling
straight. It would be a substitute for the old
Darjeeling line. That was the plan. But,
somehow—under what influence, 1 do not
know—the line was diverted from Raiganj
towards Bihar by adopting a zig-zag, ser-
pentine route, increasing the distance, adding
to the mileage and inc the value of
the ticket.

Anyway, this was done. The first align-
ment was not followed. The assurances
glven by Shri Jagjiwan Ram were not carried
eut. My suggestion is that the line may be
connected with Balurghat by constructing a
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to Radhikapur may be converted to broad
gauge. This should be done, Sir. What is
happening is this. The line is being extended
to far east while the intermediate branch
to Radhikapur remains metre gauge without
being converted into broad gauge, and with-
out any work being done at all for the
Balurghat branch. Therefore | have suggested
that if it is not possible for them to doathe
work at a stretch they may do it stage by
stage so that it could be completed in say,
4 years or 5 years. That might be done. In
that way it might be taken up and completed.

Shri Jagjiwan Ram used to take pride in
the fact that he never gave any assurance
which he could not carry out. But here is
an assurance which was not carried out.

SHRI DHIRESWAR KALITA (Gauhati):
Why do you become selfish telling about
Bengal only? You have to say somcthing
about Assam.

SHRI C. K. BHATTACHARYYA: He
refers to Assam, Sir. In fact, we sent a joint
memorandum. Mr. P. C, Barua, Mr. N. R.
Ghosh (father of the State Minister for
Railways, and a distinguished ex-Member of
this House), and mysell jointly submitted a
memorandum to the Railway Minister that
the entire portion connected with the line
may be converted into broad gauge. The
Minister of State might go through that
memorandum submitted by ourselves so
that he may find out the position.

Connecting the present line to Bongaigaon
should be done as early as possible and the
l